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LOK SABHA

Wednesday, March 13, 1968/Phal-
guna 22, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
* Administration of Justice

+

{ Shri Shree Narayan Das:
‘381..{ Shri Sham La] Saraf:
| Shri P. B, Chakraverti:
!
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
made g study of the Lajpatrai Memo-
rial Lectures delivered by Shri
M. C. Setalvad with special reference
to suggestions made by him regard-
ing administration of justice and
justice for the common man; and

(b) if so, the resulty of euch a
study?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
mavis): (a) Government have made
a preliminary study.

(b) The suggestions regarding ad-

ministration of justice primarily con-

cern the State Governments. The
suggestions regarding edministrative
tribunals and Procurator-General
will require detailed examination and
Government are -ot in a position to
express any opinion on these sugges-
tions at present.

2048 (Ai) LSD—1.
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Shri P, R. Chakraverti: Have Gov-
ernment taken ncte of the opinions
of eminent jurists and, if so, would
not Government fecl it expedient to
advise the State Governments to move
in the matter?

Shri Hajarnavis: The opinion of a
person of Shri Setalvad’s eminence
and position wiil certainly carry
great weight and it will receive the
consideration which it deserves, But,
some of these matters which Shri
Setalvad mentioned in hiz lecture are
already engaging the attention of the
Government. For instance, take the
establishment of panchayats. As a
matter of fact, Government them-
selves have taken the initiative and
the House wonld he glad to know
that Government, on their own ini-
tiative, had appointed a committee to
report on the working of the pancha-
yats. The report of that committee
Is, if T might say so, a classic docu-
ment on this subject. Representatives
of the Home Ministry and the Law
Minister co-operated in the working
of that committee the report of which
has been sent to the State Govern-
ments, So far as honorarvy magis-
trates Are concerncd, that is also a
subject left to the State Govern-
ments,

Shri P, R Chakravertl: When does
this committee expect to submit its
findings?

Shri Hajarnavis: The report of the
committee on panchavats has already
been submitted. I am not quite clear
in my mind whether it has been plac-
ed on the Table of the House; pro-
bably, it has been. The committee
hag ended its deliverations and the
report is, as I said, a classic docu-
ment.

Shri Vishram Prasad: May I know
whether it ig a fact that full social
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and economic justice has not been
given to the poor and backward
classes in the country according to
the Constitution. if so, what Gov-
ernment propose to do in the matter?

Mr. Speaker: That is a different
subject. We are now talking of the
recommendations of Shri Setalvad.

Shri Harish Chandra Mathur: Shri
Setalvad has made wvarious sugges-
tions for radical changes and the
hon. Minister says that they are
entitled to great respect. May I know
whether Government had no occasion
to discuss all these wvarious sugges-
tions when Shri Setalvad was the
Attorney-General or whether they
are coming to Government as a sur-
prise only now?

Shri Hajarmavis: I might recall
that Government had appointed the
Law Commission, which was headed
by Shri Setalvad, and that commis-
sion produced a report on judicial
administration. The opinion of the
hon. Member is right, because many
of some suggestions do not find a
place in the report submitted by that
commission which wag headeq by
Shri Setalvad himself,

Shri Tyagl: Have Government also
taken into consideration the exorbi-
tantly expensive nature of justice and
that cases are delayed for a long
time? Are these iwo factors under
the consideration of Government?

Mr. Speaker: Is this also one of the
recommendations of Shri Setalvad?

Shri Hajarnavis: It is very much
#0. That is why some of these petty
cases are intended to be handed over
to the panchayats, For that purpose,
as I said, Government themselves
have taken the intitiative and ex-
amined how far the institution of
panchayats works, The verdict of
the committee, to which I have al-
ready referred, is that by angq large
they are working very satisfactorily.

Shri Tyagi: What about the ex-
pensive nature of justice? At the
High Court level justice has become
%00 expensive,
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Shri Hajarnavis: Personally speak-
ing, I entirely agree with this. This
was one of the points considered by
the Law Commission in their report
on judicial administration.

Shri Tyagi: Considered it was by
many wiser people, but have Govern-
ment taken a decision about it?

Shri Hajarmavis: No radical depar-
ture from the present system has been
recommended by the Law Commise
sion.

Shri D. C. Sharma: May I know if
the Government has taken any firm
decision with regard to the appoint-
ment of honorary magistrates and
whether the criteria for the gppoint-
ment of these magistrates have been
laid down? -

Shri Hajarnavis: That falls entire-
ly within the discretion of the State
Governments.

Mr. Speaker: Is that also one of
the points in those lectures?

Shri Hajarnavis: Yes, Sir; but the
recommendation of the Law Commis=
sion was that the institution of hono-
rary magistrates should be continued
but these magistrates should as far
as possible be uppointed in consulta-
tion with the High Courts. That also
rests with the StateGovernments,

off anars fog - w0 ¥ S FwAr
g 5 39 ag v wrf g 2 fx -
o F71 FFT TEy g Svfge afew
gt #r fagfaa @ =nfee (A
ITAA1 & WA I A E | 7 foew
A ¥ ¥ s ¥ I fag g faet
¥ ae FTAL &Y TFaT ¢ | gEfen &
ST SmEaT § f way aew e & avi
wré war gerT @ fw fadt oft =
FT 719 7 Y afeh ATH1ET TIETHT
Ul

ofy goreerats : gg AT A wfaE

FEA A TFA R I IR &
T { FT[F 4T ¢ WK IEF A
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TR W @ gh | fEA § aree geew
& Faoog T a0 fearr g g fw
TAOET ¥ FTERIE aF & 99 T I §,
R @ TFE g @ ofEr &
AT Y TFAT |

Shri Daji: Is it specifically under
the consideration of the Government
that with a view to reducing the
expenditure of judiciary and judicial
processes, the ad valorem fees charged
in appeals should be given up?

Shri Hajarnavis: That falls within
the exclusive jurisdiction of the State
Governments.

Shri S. N, Chaturvedi: The hon.
Minister just now stated that the
question of administrative abuse is
being considered by the State Gov-
ernments. What steps are being
taken to remove complaints of
administrative abuse in the Central
Government? By way of implement-
ing the suggestions made by Shri M. C.
Setalvad in his lectures, what steps
have the Union Government taken in
respect of those suggestions?

Shri Hajarnavis: We are consider-
ing that question.

Cracker Explosions im Delhi

*369. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 293 on the 21st Novem-
ber, 1962 and state:

(a) whether Government have
been able to get any clue of the
cracker explosion in Delhi: and

(b) if so, the details thereof?

The Minister of State im the Minis-"

try of Home Affairs (Shri Hajar-
mavis): (a) and (b), 30 cases have
been successfully investigated so far;
of these, 24 have ended in convie-
tion, 2 in acquitta] anq 4 are pend-
ing trial. Efforts are being made ‘to
work out the remaining cases also.

ot ffe forer & ST e
fa & A Y St oz A @ SEw
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7% gar e ¢ fir faeel & o areaq w1
*ET FHAT T AT wF F A
27?

mwE  wR (st s @]
ety - oft 7Y, ag A€ FET 91 g
f g o oY arwar go @ I T W
o 9« 74y fw 9 few @ TR ¥
ZXT ¢ 1 TEET qar AEY AW §, WK
ST AT AT A AT HAT A
¥ U § A% fogw 9=, g, 9,
Wz gt #, afer $g W &
A A gu & | I qi "rHEl F7 9aT
AT & A g =rer of feg g E

oY fafa foomt : & ST STEAT
fis Y ¢3 wrwe 9 & &Y FT G R
ox st A g fF A g A
& o g A g T A wrdA) Y
A w A g ?

Wt W wgwT weRt o e
KFET AT AG &, WA AW /T E,
ST WT AIHATA g & WK FAL A
T I THE |

Shri P. R. Patel: ] want to know
whether the crackers are of similar
production whereby the Government
can come to any conclusion that they
are produced by one particular party
or anything else.

The Minister of Home Affairs (Shril
Lal Bahadur Shastri): That is not so0.
They are of different types: crackers—
minor—which practically may not
cause any danger at all. There are
others which are slightly of a worse
type. Besides that it may not be
correct to say that they are being
manufactured by a particular group
or a particular gang.

& oo g« AT Oy avean A @ fE
Tg qfFEaHT goeH T a%g # fd-
afgat #<& fegeam ® qRwmeT qav
WA AR § 7
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Weq WEIAT ;ALY aY 4g Ky Q@

g aar =& dar s 2
Shri Ansar Harvani: Has the Gov-
ernment found out any clue that any

organised political party is behind
these crackers?

Mr, Speaker: That he has answered.
Some Hon, Members: Gangsters.

Shri Ansar Harvani: There may be
gangsters, but not political parties.

Mr, Speaker: If he says there is
nothing common that can be attribut-
ed to any group of personms, it applies
to party also, I think.

= €ZAT : IZ AT Gred A
R BT * & AW FT I]|W AT
q ?

| A YT WER 6T oA
@ FE TR F & 5T § 1 TH A 72 0
qar ¥ & IfF wow F qwer oo
wafay oF ¥ g9 9% q=wAr av gE A
Iq 9 ATy | Ay @ faad ains
IT {gET Il F @9 ¥ 48 I AL

@@ G T ) ey | Y dar

wrar 2 f5 faeger oowEw & @@

g

! WD ;A fHE AW F @
wqrar § ?

(®r§ o< 7t faar mar)y

oY Ko HYo wAAl : 7 "AT A A
W TGF OF @ 2 gU e 0
wiw gy & fo gwd g9 fafaal &
oY gra §, & s wEa § fF od fee-
I & A7 T I AT g & 6 R
fafaal & g9 &, afz &, @ ag #17
WY ?

& T wZTgT qet 4 ag &l
wer & fadfeat &7 g9 § 1| Y @Y 7%
sy a1 5 =t wf 1§ 7% v R
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¥3 0F, O ga¢ o et Py g
T FT §F TF go1 fF A arge
TSE 7 T AN AT IAN AIE G FQ |
Wt aF 97 g9 &9 FT § I94 QET
& ara arfaq A g & 1

o st Fg o st o9 FAW
Tremd w fo FTaTa gAY #7499 9w
4T § Fr§ o< 7 g, AR AW
faar ar w1 g8 gtwea 5@ W
w1 A R F 8 faey freaar g ?

W A wgIIl WA Y, aEr
@ F15 @ra ara qrew T gs o far
EHA TFHIT AT I aGEIG AT T ATAR
0 | At & it aEeET | ¥ A
FT 99 @& AR F AAY gAEEAd
B W2 | gEF HeArE Sy 2@ A
oy Fga ¥ am 1 gwer & foaw fw
NF g3t ¥ FFT T @ fAwa § O "
IR FT TG FTHN &Y AT 8 |

RIS® ®1 FA

+
T TEII T WIEAT ¢
*390.) T e T fﬂf.’:’ﬁ:
q To To IWIAi1
LR Tie Ho g (i
1 Q19 AT §8F qT 4 qaN
® IO F F

(%) o A R @A 0w
as frait safa gi € 5

(a)y @ar ATl & FEer I &
graew ¥ o Tg ST g TAT § a9v
afz gi, @Y T899 fFaar SR o1 gm;
oI

() = wfaer & fadiv &< &%
I ¥ FAN w1 FEA Y owH T g
% fay it w7 $1% o =g T
oz g, A IS ER@ AR ?
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WA A7 {37 AN & waEy
(st faewr) @ (F) 73 (wafq %
fx¥ mr wiwel F) wwee § w0
gears 7Y feafa § s gE g § )
ORAT, L8R ¥ AW FE R
o gy ¥ wfamra & F@e w7 S
( despatches y wram ¥ fafw-
T frzd =7 7% TG AT § A@E oy
T, LLEL A AF AL LR F AR
AT & A # sfrara & sqor A
¥ fafege szl @ a1 )

(=) @e% @ & ARt E T TATE-
T ¥ FIY T AAT AT @I | HT T
qX fardr e A ( trips) # s
IR icniksEica i b A ol
qafa gra #s & ofwgy & fag
fafafa Iarg WY Fr o1 gwT TN
S FY qra it faaradtT §

(7)y =Hwm #@Fz w= § fagw
wr fzar a1 <y @ fe @@ ol
FY F1F FY qgicy AT AT Y AR )
T qEg # @@ STl ¥ 9
®rx &1 w1 @ (Stock y g

[(a) That the situation about supply
of coal has improved considerably
will be evident from the fact that
whereas in the four months from
October, 1961 to January, 1962, des-
patches were about 4 million tonnes
an the average, from October 1962
10 January, 1963 such despatches
have reached an average of about B
million tonnes per month.

(b) Coal is being transported by
the road cum river route to ‘Allaha-
bad, Approximately 1173 tonnes of
coal have been carried in the three
trips that have been completed s0
far., The long term measures for
transport of coal by this method and
the quantities that can be transported
are still under consideration.

(c) Special attention is being paid
in the present emergency to ensure
adequate supplies of coal to impord-
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ant consumers. At present all im-
portant consumers are well stocked
with coal.]

=T IETIEIT WrEew oWy § are
wwar g 5 Frae 9 forae) &) fr ooy
s § W gy dar e ot ey
faaor fzay f aga o &% ga+ <
fway v gwr g, O fa sfeme 2w
wiY ®Y g2 fwar s w7 & W ey
gfawa %7 s waTE § FaasT 5 O
A fagamman ¥ ?

e §87 &0 (& ®o Fo
areE ) areatas feafa oy ag @ fs
W AT SN & 7 g § oAk §
farert +ft fererard o & w0t w7 W
& Y § 1 gt Igt S W wrEwgEar
& gt s wrr & wvwer g R
W T @1 | AT S weE ave
Y TETT I ATy §e & o & fag
WIT ¥t FE TS, TG TG A A
faeqa w7 & &3 gy § wivg 97 aF
$ger gy ¥ o) 3w S e
geqr 7 faer ¥ fewnd o3 oIt § fox
A & e g v wfewia foemd
a7 @ T § W urm ¢ v fawe
wfasg & § 1<+t 7 g awdt

=t gETE et |y & s
gwar § v oew g & SR 9 aft
$RO9 I9M I 7 @ wwr we-
WEATH B IWT §U RG F aew §
W $8 wagATr f7r 4, gy
qor: &gee frar T qer g AT 9T H oAy
ot 57 i @@ & foeey fe g
FO ¥ faqua AT | E?

sl %o %o wEAIT: AIH A
FEWT FE FTF atarg w1 @ & (w5
FAEY W BT qo I w7 faar @
g AT TG T I
WEIC TR & T8 SITar ST /e
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¥ 39 @A ¥ IF F W7 T AT AT
T § | 9 qga waw & fr 97 ¥
e €13 R TG @ & 1 w9
& a1 feg w0 gR0Y 3@ |
F A FIgAT TAqTE W T 7
g T 7 & T g |

| TEMA TTE: T 7Y F
& {6 S & farg e & grar

ﬁeoiomh:ﬁﬁ"@',ﬁﬂ’f
et & Afew ot fF & 7wt s
O ST B AT T gAY
F W frema ™ s T}
AfF At fFE AT
9 F1AAT FH AN FANE ITE T
FITAT FTH TS & T & |

S amdw fag  fagreat @ w0
FTFTL T FqQT A A7 qIAT AW
faveror 7z foar £ e 7 3@ fean
i fr s AT A ar aw +rf 1fe
Tt g?

=l ®o Jo ATHANYT : TH AT Y
#f foFma 7€ 8 w@ar T W
fFr ST qea T @ & F a9
T FYAT AT qT @T 2 | & TF
FaTfedt FT qraeq 2, wogn Fraen T
ST @1 & A FFIR qge A g | AfFA
gt aF Fa o qoTE FT g4 § T4
[TAT ¥ FrgaAT A9 G W ¢ W) 9
T # F1E gra ga=a T8 | FE) Y
T gaaw g aFar § Gasr fw
T mit T gEr A R o9 g W
AT EY AT @ Y g A FAT AT A
FLT F FofEW FT F
Shri P. R. Clakravertii May I
know whether Government have
taken any decision with regard to
the recommendations of the Nagendra

Singh Committee for acquiring some
ships of special design, and if so,
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whether those ships will be construct-
ed at Calcutta and Visakhapatnam?

Shri Thimmaiah: There are cer-
tain possibilities under the conside-
ration of Governmeni tc acquire the
transport vessels through indigenous
manufacture in the Garden Reach
Workshop or through private manu-
facturers. There is also a possibility
under consideration tc procure the
transport vessels from abroad parti-
cularly against rupee payments.

Shri D. C. Sharma: The hoa.
Minister has told us about the abund-
ance of coal in the country. May I
know whether the Ministry has clas-
sified the consumers of coal under
the various headings, namely big-
scale, medium-scale, asmall-scale and
also the average consumer, and whe-
ther the Ministry is trying to satisfy
all these categories of coal consumers?
May I know the break-up of tha
figures for the different categories of
consumers?

Shri K. D. Malaviya: I do not think
I have conveyed the impression of
abundance of coal in the country.
What I have conveyed is ‘that for
the time being, as conditions obtain,
there is not much demand as there
used to be previously, and the big
consumers seem to have been satis-
fied that coal is reaching them pro-
perly. At odd ©pointg where small
quantities of coal are required, for
instance, brick-burning coal, they
still require, but because of the diffi-
culties and diversities of transporta-
tion, perhaps they might feel some
difficulty, but we are trylng to solve
even that The most important fac-
tor which has contributeq to a sub-
stantial solution of this problem is
the movement of coal by block rakes
of a huge quantity and the creation
of dumps, and, therefore, for the
time being there is no complaint
about coal.

Shrimati Yasheda Reddy: T thave
heard the hon. Minister’s reply. But
the first part of the question put by
Shri Prakash Vir Shastri, has not
been answered, namely whether any
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decision has been arrived at for
transporting coal in boats, and if so,
how much coal hag been so trans-
ported.

Shri K. D. Malaviya: I am sorry
that question was not answered. We
started this scheme of transportation
of coal by river sometime back and
it is still going op in an experimental
way. There are many difficulties, for
instance, the training of the river,
availability of the proper type of
bargegs and the cost structure in
reaching coal to Allahabad, for in-
atance, where the experiment is being
ecarried on. I firmly believe that this
experiment will be successfully car-
ried out and that we will be able to
get the barges and train the river
after sometime when we will have
obtained the necessary equipment.

Dr. Ranen Sen: In view of the fact
ane of the objectives of the DVC was to
carry coal and other materials from
that area to the Calcutta industrial
area, has there been any movement
of coal in this way from that area
to the Greater Calcutta region?

Shri K, D. Malaviya: Not yet. We
Ppropose to do it.

Shri Daji: In view of the reply of
the Minister, do we understand that
the cuts imposed on the quotas of
States have been fully restored? If
so, from when?

Shri K, D. Malaviya: The cuts im-
posed sometime back owing to short-
age of railway wagons have not been
fully restored, but the demands have
been quite substantislly met and
today there iz not such a shortage.

Shri Bhagwat Jha Azad: In view
of the satisfactory position in regard
1o the supply to industries, do Gov-
ernment propose to revise the plan
of sending coal by sea where it is
incurring a huge expenditure by
way of subsidy?

Shri K. D. Malaviya: My personal
view is that this question needs to
be examined. But the government

‘try of Home Affairs
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experts are not agreeing with me on
this point; they fee! that this scheme
has tpo be continued for some more
time, We are very actively consi-
dering this scheme.

Family Allowances to Political
Detenus

*371. Shri Indrajit Gupta: Will the
Minister of Home Affairg be pleased
to state:

(a) whether the political detenus
under the Defence of India Rules are
granted any family allowances for
the maintenance of their dependants;
and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
(Shrimati
Chandrasekhar): (a) and (b). Under
the Defence of India Rules, the State
Governments are empowered to
frame rules for the treatment of per-
song detained by them under these
Rules. However, it has been sug-
gested to them that a family allow-
ance may be granted on an ex-gratia
basis in those cases in which the
Government are satisfleq that the de-
tenion of a person has substantially
affected the means of subsistence of
the family of the detenu

Shri Indrajit Gupta: How long ago
was this general direction sent out to
the various States?

Shrimati Chandrasekbar: Early this
year.

Shri Indrajit Gupta: Have Govern-
ment any information asz to in how
many States—and which States—any
family allowances have at all heen
granted to these polilical detenues so
far?

The Minister of Homg Affairs (Shri
Lal Bahadur Shasir): In Assam,
they have done it. In fact, they have
decided to give such financial assis-
tance to almost all the detenus. Of
course, it is for a short period. They
might review the position later om.
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In regard to other States, I cannot
give details. But they have all agreed
in principle that wherever needed,
they will certainly give g monthly
allowance to the detenues who are
in need of it.

Bhri S. M. Banerjee: The hon.
Minister stated that er-gratia pay-
ment has to be made. Has any direc-
tion been given to the State Govern-
ments as to what should be the
quantum of thg allowange?

Shri Lal Bahadar Shastri: No, Sir.
In this matter, no Qirection as such
has been given or is proposed to be
given, But advice has been tendered
to all the State Governments; we
have indicated to them &as to what
our advice ig in regard to different
matters.

Shri Bade: Is the xllowance given
according to the status of the detenu

or according to the whim of the
State?

Shri Lal Bahadur Shastri;

I have
already replied to that.

Shri Bade: What is the criterion—
the status of the detenu or the whim
of the State?

Shri Lal Bahadur Shastri: Govern-
ment do not function merely on

whims. They always froceed on cer-
tain bases.

Police Administration

*372. 8hri Harish Chandra Mathur:
Will the Minister of Home Affairs be
Pleased to state:

(a) whether any reforms in Police
Administration are contemplated;

(b)  whether recommendations
made by Police Commissions in vari-
ous States have been examined by
his Ministry; and

(e) if so, the conclusions drawn
and the action proposed to be takan?
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The Minister of Stale in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Police is a subject solely
under the purview of the State Gov-
ernments some of whom have ap-
pointed Police Commissions|/Com-
mittees ta go into the question of
improvements to police administma-
tion,

(b) and (c). A preliminary exami-
nation of the reports ot Police Com-
missions|Committees so far available,
has been made in the Home Ministry
with the object of ensuring that the
broad basic unity of police adminis-
tration in the country is maintained.

Shrl Harish Chandra Mathur: Part
(a) of my question relates to the
Central Government's police esta-
blishment, the police intelligence ser=
vice and all that, May I know whe-
ther the Central Government as such
have, in view of the great expan-
sion and ramifications of the police
administration, thought of any re-

" forms gt the Central level? May I

remind the hon. Mirister that an all-
India Police Commission was ap-
pointed more than 60 years ago, and
in the light of the revolutionary
changes that have come about and
the high dissatisfaction expressed by
the highest judiciary, may I know

whether the Government of India
themselves have given any thought
to it?

The Minister of Home Affairg (Shri
Lal Bahadur Shasiri): It is not
merely the system which can bring
about an improvement in the work-
ing of the police or the police ad-
ministration. We may form rules,
and even legislate, It will help to an
extent, but it carnot go far. What
is essentia] is to bring about a change
in the approach of the police person-
nel. But I agree with the hon. Mem.-
ber that this matter deserves consi-
deration at the all-India level. . As
the hon. Member is aware, various
State Governments have appointed
Commissions and had appointed such
commissions, They have made their
recommendations. Of course, it is
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entirely for the State Governments
to implement the recommendations
of those Commissions, but we were
also trying to look into them, so that
the uniformity which prevails at pre-
sent between State and State and
between States and the Centre Is
tully maintained.

Shrl Harish Chandra Mathur: As
the hon. Home Minister himself
states, it is not only a maiter of the
system, it is a question of the ap-
proach, a much wider question, and
therefore my question of the Com-
mission comes in. A Commission
does not examine the system only, it

covers the entire ground. Even In
the United Kingdom, where the
police has a very high reputation,

they thought it it to appoint a Com-
mission, and the report is very re-
wealing. Therefore, now that we
have got an all-India police service..

Mr, Speaker: Now, he may put
the question.

Shri Harish Chandra Mathar: It is
in that light, because the hon. Minis-
ter said it, that T want to know whe-
ther, to bring about certain improved
reforms and changes, the Central
Government have given any consl-
deration to this matter, and whether
they have examined the necessity of
appointing a Police Commission at
the Central level.

Mr. Speaker: The supplementary
takeg five minutes, The answer must
take seven minutes.

Shri Harish Chandra Mathur: T4 is
such an important subject.

Shri Lal Bahadur Shastrl: I ghall
save your time bv saying that we
have considereq the matter, and we
have not taken any final decision,
but during this emergency perlod I
do do not propose that a Commission
of this kind should be set up. We
can consider it later on.

Shri Harl Vishna EKamath: Has the
Government, in consultation with the
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State Governments, formulated a
code of conduct for the police, parti-
cularly with regard to their task of
handling crowds which may not be
peaceful or non violent and from the
aspect of their using force, the deg-
ree and kind of force, and when and
how, in dealing with such crowds or
Pprocessions; and if so, will the Minis-
ter give a resume or an outline of -
his instructions?

Shri Lal Bahadur Shasiri; Yes Sir. In
regard to the use of fire-arms, we
have sent our general suggestions
and advice to al] the State Govern-
mentg as to when it should be used
and how to prevent it and what pre-
ventive action should be taken, so
that the police may not have to re-
eort to firing. As regards the code of
conduct, I am quite gure that if the
hon. Member sees t, he will feel im-
mensely satisfled. The code of con-
duct is almost perfect. The point is
whether we are practising it in our
actual work.

Shri Harl Vishnu Kamath: I3 it sec-
ret or open?

Shri Lal Bahadur Shastri: No, it
not secret.
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Services of Teachers After
Superannuation

*374. Shri D, C. Sharma: Will the
Minister of Educalion be pleased to
state:

(a) whether University Grants
Commission has instituted a scheme
to enable the Universities and Col-
leges to utilise the services of select-
ed teachers and research  workers
after their superannuation;

(b) the amount allocated for the
purpose; and
(c) the mode of selection?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) A sum of Rs. 2,43,000 has been
allocated for the purpose during the
<current financial year.

(¢) The University Grants Commis-
sion selects the retireq teachers|re-
search workers with the help of a
selection committee consisting of
eminent educationist; and experts in
different fields.

Shri D. C. Sharma: How many
teachers have so far benefited from
this scheme?

Dr. K, L, Shrimali: Ip the first
selection, 24 persons were selected;
in the second and third selections,
23 and 22 persons respectively. There
have been three selections so far.

Shri D. C, Sharma: Is it not a fact
that the quantum of money given for
this scheme which covers the whole
of this country is very inadequate
and, if so, what is the Government
going to do to increase the quantum
of support for this scheme?

Dr. K. L. Shrimali: I admit that
the amount allocaied is small but we
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have made only a beginning and as
the scheme progresses I feel sure
more funds will be made available.

o faswm gaw : w= AR e
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Shri §. N. Chaturvedi: Are these
teachers eligible for continuing in
service in the universities and col-
leges? Are they retaineq after they
attain the age of superanuation? How
is that difficulty surmounted?

Dr, K L. Shrimali: Teachers who
have retired from active service are
either attached to scme universities
or educational institutions where
they can continue their research or
do some writing.

Shri Bhagwat Jha Azad: Could we
have any idea as to how far the
amount allotted fell short of the re-
commendations that were received
by the Government in this year or
the last year from the different parts
of the country?

Dr. K. L. Shrimali: As I explained
previously, this is a new scheme. We
have just made a beginning. In the
last three selections, some teachers
were selected, as 1 explained earlier,
because of certain background or
some research work which they have
done in the past and if there is any-
body who has Jdone meritorious work
1 am sure that he would not be de-
barred from selection on account of
lack of funds. Funds do not create
dificulty even now.

Homeless Persons in Delhd

*377. Shri Mohan Swarup: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is & fact that accord-
ing to the decision of Delhi Advisory



3387 Oral Answers

Committee, a scheme for providing
accommodation to the homeless per-
gsong of Delhi elsewhere is being imple-
mented;

(b) it so, the details thereof; and

(¢) the number of homeless persons
and their means of livelihood in Delhi
city?

The Minister oy State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No.

(b) Does not arise,

(c) A census of houseless persons
taken by the Superintendent of Census
Operations on the nights between 28th
February and 3rd March 1961 showed
that their number was 6,586, No in-
formation is  available about their
means of livelihood.

Shri Mohan Swarup: Is it a fact
that a larger number of buildings
belonging to certain individuals have
been demolished by the squad and, if
90, what is the number thereof?

Shri Hajarnavis: These buildings,
as far as I know, were not occupied
by the persons who may be called
houseless persons.

Mr. Speaker: He means to say that
they had homes which were demo-
lished and so they have been made
homeless.

Shri Hajarmavis: No, Sir.

Shri Mohan Swarup: A large num-
ber of buildings were demolished with
the result that a large number of
persons had been rendered homeless.
That is the situation in Delhi nowa-
days.

Shri Hajarmavis: I do not agree
with this at all.

Shri Hem Barua: This came out in
the newspapers with pictures of the
people whose houses have been demo-
lished and who are praying for stop-
ping this kind of thing.
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Mr, Speaker: What the gquestion
implies is whether the census that has
been taken includes those people also
who have recently been rendered
homeless.

Shri Hajarnavis: The census was
taken between 20th February and 3rd
March, 1961, It cannot be said that
this question has any relevance to this
figure. But I do not admit that a
large number of people have become
homeless as a result of demolition.

Shrimati Savitri Nigam: May I
know whether the Delhi Advisory
Committee has suggested that keep-
ing in view the extreme weather,
these homeless people must be pro-
vided with some night shelters to
sleep in?

Shri Hajarnavis: The Delhi Advi-
sory Committee has not taken any
decision but there are private institu-
tions and also the Municipal Corpo-
ration who are making provision for
providing night shelters to these
houseless people.
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Shri S. M. Banerjee: The hon.
Minister stated that the total number
is about 6,000. I want to know how
many rain baseras, night shelters,
have been constructed during these

years. What is the total number and
what is the accommodation?

Shri Hajarnavis: Six permanent
night shelters have been constructed
by the Bharat Sewak Samaj to serve
800 persons. There is one at Andha
Moghul which provides for 100 per-
sons. In all, so far, we have been
able to provide for about a thousand
persons, taking into consideration the
other accommodation: there were
temporary arrangements made in four
social education centres; one dharma=-
sala, one permanent eye hospital, and
the Darbar Hall of the Town Hall
The total number of persons for whom
we have provided night shelters is
ebout 1,000.

ar frafs fim : foeclt @@ @3
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Shri Hajarnavis: It is a suggestion
for action. But I am quite sure that

the powertul appeal made by the hon.
Member will not fall on deaf ears.

Shri K. C. Pant: May I know the
rate of influx into Delhi, daily, and
whether the Government propose to
take any steps to restrict this rate of
influx to tackle the problem of house-
lessness?

Shri Hajarmavis: I do not think it
will be possible for us to do so under
the Constitution.

S8hri K. C. Pant: What is the rate?

Mr. Speaker:
poasible.

He says it is not
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Allowances to Families of Chiness
Internees

+ :
378, J Shri Hari Vishnu Kamath:
7\ Shri Sham Lal Baraf:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have de-
cided to pay allowances to the famil-
ieg andlor dependants of Chinese in-
ternees in India; and

(b) it so. the quantum thereof?

The Minister of State in the Mimis-
try of Home Affairs (Shri Hajarnavis)
(a) and (b). Families of internees,
entirely dependent upon them, wha
have no means for maintenance, are

3390
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¢ligible to receive a monthly subsis-
tence allowance not exceeding:—

(i) Rs. €0 per woman In the
towna of Bombay, Calcutta &
Delhi;

(ii) Rs. 50 elsewhere; and

(iii) Rs, 20 for every child below
12 years.

Shri Hari Vishno Kamath: May I
know how many families have been
repatriated siuce the masters or
heads of the family were arrested and
interned or detained?

Shri Hajarnavis: The decision in
each case will have to be made by
the State Government. The figures
of the total number of internees whose
families have been granted this
allowance are not available.

Mr. Speaker: He is asking how
many families have been repatriated.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Repatriated to
China?

Shri Harl Vishnu Kamath: Yes.

Shri Lal Bahadur Shastri: No one
has been repatriated so far, But we
have said that it China is willing to
send a ship, we will certainly trans-
port them back,

Shri Hari Vishnu EKamath: Is it a
fact that Peking Radio and other
Chinese Government publicity organs
have sedulously spread false propa-
ganda to the effect that Government
is ill-treating the Chinese internees
and their families in India and if so,
what steps have Government taken
%o counter such false propaganda
against India?

Shri Lal Bahador Shastri: It is
highly regrettable that false propa-
ganda should have been carried on
in the manner the hon. Member has
suggested. I can only say that the
propaganda is absolutely wrong and
we have made it clear not only in
our country but also to an interna-
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tional agency—the International Red
Cross. Their representatives had
eome here, visited the camps and they
have found the conditions very satis-
factory. They have made certain
suggestions which were to be imple-
mented and we have done as they
advised,

Shri Indrajit Gupta: In respect of
tamily allowance, may I know what
is the basis on which this uniform
scheme for allowance to these Chinese
internees has beep in operation, while
it was denied to the Indian nationals
who are detained?

Shri Lal Bahadur Shastri: It is not
denied, Sp far as internees are con-
cerned, we had to make a uniform
rule because the Centre is directly
concerned. In so far as detenus are
concerned the State Governments
have got certain discretion.

Shri Hem Baruna: May I know if it
is a fact that some of the Indian
relatives of the Chinese internees in
Assam have complained to the effect
that the allowance granted to them
is not adequate, which has provided
e plank for Peking propaganda also?
May I know what steps Government
propose to take in this direction?

Shri Lal Bahadur Shastri: If there
are specific cases, I have no doubt
the State Governments will look into
them. I shall be grateful if the hon.
Member gives me information if he
has any case in mind

Shri Hem Barma: Do Government
bave any information?

Shri Lal Bahadur Shastri: We do
get some information in that regard.
As far ag I know, the State Govern-
ment concerned is dealing with it

Shri P. C. Borooah: May 1 know
whether there is any proposal with
the Government to show leniency
to the Chinese internees who have
been Indianised by marrying Indian
‘wives or who ere gons of Indian
mothers?
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Mr. Speaker: He wants to know
whether any special concession is
shown, to those Chinese internees
who have married Indian women
here.

Shrij Lal Bahadur Shastri: There
are many factors which are to be
taken into consideration. That alone
could not make Government decide
one way or the other,

Shri Hem Barua: The Chinese in
Assam have married our girls

Shri D. C. Sharma: Are Govern-
ment aware of the fact that the
Indian prisoners of war in China get
only rice which is not properly boil-
ed, without any wvegetable or curry?
It so, may I know what the Govern-
ment is going to do to set this thing
right?

Mr. Speaker: Prisoners of war
come under a different category.

Kalakot Coalmines

+
{ Shri P. C. Borooah:
'3804 Shri Maheswar Naik:
“) Shri Surendra Pal Singh:
| Shri P. K. Deo;

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether it is a fact that con-
struction of the road necessary to
connect the Kalakot Coalmines in
Kashmir has not been included in
either the Central or the National
Coal Development Corporation’s road
building programmes;

(b) if so, whether this is the main
hurdle in the implementation of the
Kalakot coalmines development pro-
ject; and

(e) what steps are to be taken to
construct the road?

The Parliameniary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) to (¢). It is no
doubt true that the existing condition
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of the road and bridges etc. between
Kalakot and Pathankot is the main
limiting factor in any large scale
development of the Kalakot coal-
‘mines, for these do not permit move-
ment of trucks with adequate capa-
city to render the transport of coal
economic, It ig now for the State
Government to take up the gquestion
of widening and strengthening the
roads and bridges in question, or for
constructing an alternative road from
the coalmines.

Shri P. C. Borooah: May I know
what are $he difficultieg in the con-
struction of that road which is very
much needed for the transport of coal
from that area?

The Minister of Mineg and Fuel
(Shri K. D. Malaviya): The difficul-
ties are somewhat technical.  There
is also the fact that during this
emergency a lot of funds available
for construction of roads have been
diverted elsewhere. We are discus-
sing this matter with the Jammu and
Kashmir Government, and we are
willing to render all assistance pos-
sible from our Ministry to enable
them to get this road constructed.

Shri P. C. Borooah: May I know
whether any foreign assistance or
the services of foreign experts are
going to be taken in this matter?

Shri K. D. Malaviya: Why should
foreign assistance be called for in
every small thing thet we have to do,
I cannot understand.

Mr, Speaker: Objection was taken
the other day by Shri Kamath or
by seome other hon. Member that
the Minister should not answer a
question by another question,

Shri Hari Vishno Kamath: Quite
#0.

Shri K. D. Malaviya: 1 only gaid,
Bir, that I do not understand.

Shri Surendra Pal Singh: Now
that Jammu is to be connected by &
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railway line, may I know whether
there is any proposal to extend this
railway line to the Kalakot coal=
mines as well?

Shri K. D. Malaviya: No, Sir, there
is no proposal ag yet before us to
extend the railway line to Kalakot
coalmines.

Coal Mines

*382. Shri Daji;: Will the Minister
of Mines and Fuel be pleased to state:

(a) whether there has been a revi-
sion in the plan for starting National
Coal Development Corporation Coal
Mines during the Third Five Year
Plan period;

(b) whether it is a fact that some
projects have been given up ineclud-
ing those in Madhya Pradesh; and

(e) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) to (c). There has
been no revision so far in the ori-
ginal plan of the National Coal Deve-
lopment Corporation to produce an
additional 17 million tons of coal in
the Third Five-Year Plan. Nor has
the Corporation given up any pro-
jects, whether in M.P. or elsewhere,
which are planneq to produce this
coal. J

Shri Daji: Sir, the phrase “so far”
is a misnomer. Am I to understand
that it has not been done so far but
it is under contemplation and some
of the new mines which have been
prospected will not be started in the
Third Five Year Plan?

Mr. Speaker; Why is it a misno-
mer?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): I was careful
enough to add the words “so far”,
because so far as our plans are con-
cerned they are going on normally
just now, With regard to availabl-
lity of foreign exchange or the time-
scheduling of washeries, perhaps it
may not be proper if they produce
coa] which may not be washed and
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sent to proper places. So there is a
little mal-adjustment as it appears to-
day with regard to the time-sche-
duling of the washeries, the availa-
bility of some foreign exchange and
one or two other points. That is
why, in order to be cautious, I said:
“so far”; and, may be, later on a
little modification might have to be
made.

Shri Daji: Is it a fact that the-
programme for mines in the Shahdol
area and expansion in Korba has
been delayed and it is likely to be
still further delayed?

Shri K. D, Malaviya; No, Sir; there
is np particular delay, and I hope, Sir,
they will not be delayed.

Shri Indrajit Gupta: May I know
what progress, if any, hag been made
in the scheme by which the NCDC
was to enter into partnership with
the West Bengal Government for
opening mines which were to be the
property of the State Government?

Shri E. D, Malaviya: It seems that
the West Bengal Gowvernment have
themselves given fresh thought to-
this matter. We made a proposal to
them and nov' the same areas have
been selected for which arrangements
are under consideration; perhaps,
partnership arrangementg may not go
through. We will let them do it and
all possible assistance that is reason-
able might be given by us.

Dr. Ranen Sen: May I know whe-
ther since thig arrangement between
the Central Government and the
West Bengal Government has been
made any now coal mines have been
opened by the West Bengal Govern-
ment?
oShri K. D, Malaviya: That is the
idea opening one or two coal mines
to be opened by the West Bengal
Government. It ig for them to take
the initiative.

Shri Bhagwat Jha Azad: How far
have the transport difficulties which
prevented the NCDC from going into
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full production been removed? Ars
they working to full capacity now?

Shri K. D, Malaviya: In some plac-
es, no doubt, the movement capacity
has improved. But, in other places,
where coal production has gone ahead
due to mechanisation, there has been
still some difficulty, We are trying
to remove all of them.

Shrj P. Venkatasubbaiah: May I
know whether this Government pro-
pose to start new coalmines in the
Singareni area in case the State Gov-
ernment does not want to hand over
the coalmines to NCDC?

Shri K. D, Malaviya: Unfortunately,
all the points of dispute between the
Andhra Pradesh Government and the
~Government of India have not yet
been resolved. If they do not want
us to open up new coalmines there,
we shal] seriously consider why we
-should go there.

Shri Bade: Is it a fact that in
Madhya Pradesh the two projects are
not given up but only postponed for
an indefinite period?

Shri K, D. Malaviya: I
‘potice to

require
answer this question.

Barauni Oil Refinery

*383. Shri N. B. Laskar; Will the
Minister of Mines and Fuel be pleas-
€d to state:

(a) whether it is a fact that the
Barauni Oil Refinery will be going
into partial production by October,
1963;

(b) if so, what amount of foreign
exchange will be saved by this par-
tia] production; .

(c) what part of the country will
‘be served by the products of this
refinery; and

(d) the methods that have been
proposed for carrying the final pro-
ducts?
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The Parliamentary Secretary to the
Minister of Mines and Fue] (Shn
Thimmaiah): (a) The initia] testing
and commissioning of the first one
million ton unitg is scheduledq to

commence during the last quarter of
1963.

(b) The savings in foreign exchange
on the partial production between
the date of commissioning the first
million ton units and second million
ton units are likely to be about Rs. 2.3
crores.

(c) Bulk of the products will be
distributed in Bihar, Uttar Pradesh,
Punjab, Himachal Pradesh, Jammu
& Kashmir and West Bengal.

(d) Rail tank wagons anq tank
trucks unti] the product pipe line
from Barauni to Calcutta|Haldia and
Barauni to Kanpur are completed.

Shri N, R. Laskar: What are the
different products that are going to
be produced in the first stage?

The Minister of Mines and Fuoel
(Shri K. D. Malaviya). Motor spirit,
high speed diesel and some residual
fuel.

Shri N. R. Laskar: What is the
total amount that is going to be spent
on this project and what amount has
been spent up till now?

Shrj Thimmalah: The estimated
cost of the project is Rs. 40.51 crores
and the expenditure up to 31-3-1962
is Rs. 1048 crores.

Shri Bhagwat Jha Azad: Could we
know as to why in civil engineering
construction, in which we are sup-
posed to be ahead for many years, we
are lagging behind in Barauni when
compared to other projects?

Shri K. D. Malaviya: Civil con-
struction programme in Barauni has
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no doubt somewhat fallen behind. We
are looking into this question, Per-
haps, there is shortage of labour and
also some difficulties with regard to
contractors who are required to do
some work. We hope, we shall be
able to make up for the lost time.

High Court Judges

+
Shri Harish Chandra
*384, Mathar:
| Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs
be pleased to state:

(a) how many Judges of High
Courts have been transferred from
their home-States to other States
during the last five years; and

(b) the steps Government propo-
sed to take to give a real effect to
the proposal of having Judges from
outside their home-Stateg

The Minister of State in the Minis-
iry of Home Affairs (Shri Hajarnavis)
(a) and (b). A statement is laid on
the Table of the House,

STATEMENT
(a) Three,

(b) During last 5 years, 9 persons
have been appointed as High Court
Judges outside their States and 3
Judges were transferred from their
home States,

To facilitate transfers of Judges
from one State to another, a provi-
sion has been included in the Consti-
tion (15th Amendment) Bill, 1962,
which is at present under considera-
tion of the Joint Committee of both
the Houses.

Shri Harish Chandra Mathur: May
1 Rnow if it is a fact that certain
States have resisted the appointment
of High Court Judges from outside
the State and it has not been possi-
ble for the Government to appoint
anybody from outside the State dur-
ing the last five years? It it is 8o,
may I know which are those States
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and what Government propose to do
in the matter?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): There hag been
no resistance as such. Of course,
sorme of the State Governments on
the advice of their High Courts, ex-
pressed and explained their difficul-
ties. Hut, T must say that the atmos-
phere has now somewhat changed.
The old a‘titude that there should be
no transfer between High Courts is
gradually being given up, Since the
Chiet Justices’ Conference decided
that transfer shoulg 'take place
between the High Courts, the posi-
tion, as I said, has considerably mm-
proved. Of course, they wanted cer-
tain concessions. For that a Bill has
ajready been introduced and (hag
been referreq to the Joint Committee.
I think, the Joint Committee has al-
ready completed ity work. When the
Constitution (Amendment) Bill is
put forward here and is approved of
by this House, it would become much
easier; it would facilitate our work
in so far as transfers of judges are
concerned.

Shrj Harish Chandra Mathur: As
explained by the hon. Minister it
appears that transfers would be
easily possible now, but in the case
of new appointments will it be pos-
sible for the Government to see that
all new appointments are from out-
side the State, or do they envisage
any difficulty?

Shri La] Bahadur Shastri: We are
keeping that thing in mind,. We may
not do it in the case of all, but still
I might inform the hon. Member that
since November, 1961, 18 outside ap-
pointments have been made to the
various High Courts, This is not
merely on the basis of transfers but
we have so arranged it that outsiders
have come and they are working in
other High Courts.

st geft wre oraw oW A
7Y AT wiweT 2 awd § i fedy
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Shri Joachim Alva: The hon. Mini-
ster used the term ‘resistance’. Does
that element of resistance come from
judges who are reluctant to go to
other States?

Bhri Lal Bahadur Bhastri: I did neo
exactly use the word; in fact, the
bon. Member used that word and
therefore I said that there is no resis-
tance as such. But jt is not very
unnatural that High Court Judges
should like to gtay in  their own
Btates.

Mr, Speaker: Next question. BShri
Kamath.

Shri Harish Chandra Mathur: Sir,
if you look at the statement, you
wil] find that it says that during the
last flve years only nine judges have
been appointed from outside the
States, but the hon. Minister says that
18 have been appointed.

Shri Lal Bahadar Shastrl;: On trang-
fer it is only three, the figure as
mentioned there; but I referred to
outside appointments that have been
made to the wvarious High Courts.
There is a difference between them.
The hon. Member can easily make
out the distinction.

Shri Harish Chandra Mathar: On
transfer it is only 3 and outside ap-
pointment is 9 while he says that it
is 18

Mr., Speaker: That probably is not
correct. He will kindly check it up.

Shri La] Bahadur Shastri: 18 out-
aide appointments have been made
10 the various High Courts since 1st
November, 1856—one in Allahabad,
one in Andhra Pradesh and so on.
Out of thege only four relate to tran-
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fer of judges from thier home States
to other States.

Indiang in Russian Universitieg

+

[ Shri Hart Vishnu EKamath:
‘385.{ Dr. L. M. Singhvi:

| Shry #. R. Chakravertl;

Wil] the Minister of Education be
pleased to state:

(a) the number of Indians study-
ing in different educational institu-
tions and universities in Russia;

(b) how many among them have
been granted scholarships or other
aid by the Russian Government; and

(c) what special subjects they are
studying in the Soviet Union?

The Parliamentary Secretary to
the Minister of Education (Shri M. R.
Krishna): (a) to (¢). Information is
being collected and a statement will
be placed on the Table of the House.

Shri Hari Vishnu Eamath; How
many students who have gone to
Russia since this scheme was inau-
gurated have failed to return home
though their courses in Russia were
completed?

Shri M. R. Krishna: Two scholars
have been sent in 1960-61 and their
course will be completed only in 1964.

Shri Hari Vishnu Eamath: Have
reports reached Government that in
certain institutions and colleges in
Russia, though Indian students have
been sent for technical courses or
engineering courses only, classes in
the so-called philosophy of Marxism-
Leninism are made compulsory for
those students who are studying only
technical subjects?

Shri M. R. Krishna: Information is
not available with us,

Shri Hem Barua: In view of the
fact that some African students left
these Russian universities on the
ground that they were subjected to
a rigorous training in the philosophy
of a particular gchool, may I know
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whether pur Government has enquired Shri Harl Vishnua Eamth 'I'leey
into the syllabug of studieg of these have not to learn even Indian philo-
universities before allowing the stu- sophy.
dents to go there?
Dr. K L. Bhrimali; The G - fﬁ!mﬂm
r. 3 : e Govern- - . 5 fart
ment take every possible care to @ 'xﬂ'q Forat fr a
examine the bona fides of the insti- qifqaz & F1 G FT 9= A4 AT
tutions before sending our scholars 2 9T I & qrEdie #' frae gw R
there. The Government are fully e = 2
satisfied that the courses which the LL AR g I Wq@ WA 3
students are following are suitable. )
Ot course, the students have to follow “m_'_' W it dsT m &
the courses which are given in those at I AF gU 9T & | Wl A1 I HY
Universities, That i3 quite obvious. oW AE W g |
Mr. Speaker: S8hri Yashpal Singh: ¥Mo Fo ®To SMWMEY : I I
Shri Hari Vishna Kamath: The tail- T FRET F QAT § 98 79 O ¥ @
end of the answer has not been heard. AT & |
Bhri Hem Barua: The last part of . ITET
the sentence is not audible, The ° W 1@“ : !_E rgfE
whole issue depends on that. Will oY FZFCT AF 7Y § A AGE AT qG
you please clarify? Wl S H IR FATE L L L.
Mr. Speaker: I heard him say that Shri M. R, Erishna: In 1860-61,
the Government has satisfied itself the first lot of students was sent.
about the courses that are there and
the bona fides of the institutions. weaw wgay : & § wt qarT g

Y o | ATy gEEw &7 99T ¢ fF

8 H Barua: -
ki Hem (S IS aemen I &7 fae{ & wrfafana Gifage sq &Y

ca,

Mr. Speaker: That the courses tha# TR T qE 67 T AT 3;@:{ aw
are prescribed there, the students I F1 74T AT § AT IR AT avfow
have to learn. Thig is what he said. ;r@- qﬁ é-a-’ WT;Fﬁ'!T g€ ¥T qﬁ']'

Shri Hari Vishna Kamath: There is T g A7

discrepancy between his answer and . 5
the Parliamentary Secretary's answer. €t e ﬁr! Do 4N ’T{l’

He hag some information at least. -

But the latter had no information
Dr. K. L. Shrimali: It the hon. __ Wlo ®lo ®ro shuw : 3 W
Member is objecting to the study of adt wrf o adf @ F SaeEEd

Marxism and Leninsim, T would like Rl Y a8 @ ®@ & AR WY 5g A

to inform him that even in Indian a
Universities, gtudents have to atudy GARIET FT AT ¥ W § TE UK

Marxism. gt aa § ) faer gfegm fadlem
8hri Hari Vishna Kamath: Not for ¥ #7 ¥ W AR wF TG @

all; not for students of technical sub- AT T AT YRR F g A A

jects. _
Shri Hem Barua; He gays about ot agrare ferg - 3w i e

Indian Universities. Our students g RITE AT IAHT 76 |7 T g1

in for technological subjects do
ey o Wo W7o Wlo QWA : W g

not have to read even Indian culture.
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WRITTEN ANSWERS TO
QUESTIONS

National Seminar on Science

*368. Shri Bishanchander Seth: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 195 on the 14th Novems-
ber, 1862 and state:

(a) whether Government have
considered the recommendations of
the National Seminar on Science; and

(b) if so, the steps taken to imple-
ment them?

The Minister of Education (Dr.
K. L. Shrimali): (a) The Report has
been accepted and printed.

(b) Most of the recommendations of
the Seminar concern the State Gov-
ernments to whom copies of the
Report have been sent for information
and necessary action.

Medium of Instructions

*373, Shri Vidya Charan Shuakla:
Will the Minister of Education be
pleased to state:

(a) whether any all-India poliey
has been laid down regarding medium
of instruction to be followed in high
school and university stages; and

(b) how many States subscribe to
this policy and follow it scrupulously?

The Minister of Edacation (Dr.
K L. Shrimali): (a) and (b). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT —953|63].
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AMliation of Higher Secondary
Schools

*375 Shri A S, Saigal: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 721 on the 14th May,
1962 and state:

(a) whether any steps have gince
been taken to affiliate the Higher
Secondary Schools in the Andaman
and Nicobar Islands with the reconsti-
tuted Central Board . of Secondary
Education; and

(b) whether there has been any
difficulty or objection in this matter?

The Minister of Eduacation (Dr.
K. L. Shrimali): (a) It has since
been decided to affiliate the Higher
Secondary Schools in the Islands with
the Board from the commencement of
1964 academic session,

(b) Doeg not arise,

Copper, Zinc and Lead Deposits in
Madras State

Shrimati Maimoona Sultan:
Shri R, 5. Pandey:

7 Shri ‘Subodh Hansda:

| Shri Rameshwar Tantia:

*376.

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that large
copper, zinc and lead deposits have
been found in South Arcot District;

(b) if so, what is the extent of the
reserves present there; and

(c) the steps taken for their ex-
ploitation?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) A mode-
rate sized deposit has been located in
that District.

(b) On the basie of the investiga-
tions so far conducted, the ore
reserves are estimated at about
800,000 tonnes (eight lac tonnes) for
all the three minerals,
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(e) The question of exploitation can
be considered only at the close of the
present programme of exploration
when the potentialities of this area
will be more fully and clearly known.

0il Refineries im Imdin

J Shri R, S. Pandey:
7\ Shri Basumatari:

Will the Minister of Mines and Fuel
be pleased to state:

*379.

(a) whether it is a fact that the
Rumanian Government have offered
to establish a chain of oil refineries
in India;

(b) if so, at what places;

(¢) what will be the capacity of
each refinery; and

(d) action taken by Government in
the matter?

The Minister of Mines and Fuel
(Shri K D, Malaviya): (a) No, Sir.

(b) to (d). Do not arise,

gAY AwALr  Faan

*3ct. st go fao WYwCr : ¥m
faver A=Y ag a #1 gay w49 fF

(%) @t awal § afggore faen
FY IR TEIT FT AT GFeer faremm
qgfa & & 7% 75 fzar 7w ; W

() 37 aravy ¥ fafaw wogf
gro ®q1 sufy 7 af @ 7

foeryaAY (110 FTo ATo aﬁ'll!'ﬂ'i) )
(%) 37 #wg 7 Fgr wfe7 & f=
Tt @ FHAT FT FA qT QA AR &
TI RTINS T Fa oy vl |

(a) fafaw Tal & gri o gae
AA3d) wHAl w1 qaar w1 fq@wor qam
qzd 9% @1 T & | [qEen 7
ara, el g&ar 1o o —ey¥/3]

0il Explorations Abroad

*386. Shri P. C. Borooah:
Shri P, R. Chakraverti:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the Oil
and Natural Gas Commission proposes
to embark on explorations abroad;

(b) if so, in which countries the
prospecting is proposed to be under-
taken in the first stage; and

(c) the steps taken so far in that
direction?

The Minister of Mines and Fuel
(Shri K, D, Malaviya): (a) There is
no proposal at present for the Oil
and Natural Gas Commission to
undertake exploration abroad.

(b) and (c¢). Do not arise.
Suicides

+3gy J Shri Harish Chandra Mathur:
" Shri Marandi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government's attention
has been attracted to cases of suicide
by families compelled by hunger in
the Union Territories during the last
one year; and

(b) what is Government's reactiom
in the matter?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) No case of suicide by
families compelled by hunger has
been reported in the Union Terri-
tories during the year 1862

(b) Does nol arise,

Shortage of Coke

695. Shri Marandi: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether it is a fact that some
factories are reducing the hours of
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work since 1st September, 1862 TqTF ~ e
because of the shortage of coke; ¥ g w37
(b) it so, their number, State-wise; (7) m@ & quam fawmrd

UM & qreAT, AqERT WK
syt fomt & fam-fe et A
WAt &7 wex welA ¥ fqr
g ww ¥faar §;

(c) the causes of shortage; and

(d) the steps taken by Government
o remedy those causes?

The Minister of Mines and Fuel

(Shri K. D Malaviya): (a) to (d). Lt wo

Government have received no specific (E) T & fFa ¥ a
reports that the working hours had ¥ fag texe ¥wa aF I faaar

been reduced by some factories due g7 @ far T a; 0T

to shortage of hard coke, It is, how-

::ell;: ; f;ct t&hat lt{.hereTi}_:.‘scn];e lf;ht:lrt,mg'e (q) 39 5y Fgowa # FW'I,
.P. Hard coke, is shortage is . )
made up by giving to certain con- fﬁﬁi—ﬂ‘( ﬁ(fm] Tl'ﬁT |

sumers bee-hive hard coke and nut t?

coke, as it 1s felt that they can make . )

do with this type of coke. The produec- wafrs gadam " wtepfos

tion of bee-hive coke has been w1 §Ar (s ZRg T

#stepped up to meet the growing Ar @ ( 4 ,;I (ﬂ“) (q;)

demand. METHT, JFAAT WY T'ﬁ"l"i"( faat &

. 79 fra enw A qud g,

day (o) w1 g At sI7 AT tfrnfer o gueE

HE7l 9 § ¥9Eg 0¥ eyl

t8s. = fagzax ww@: W@ g
FwqA giaa aifvs fFrmy -

gwfas sdsm AR atesfs wd

9t 73 F9Td 7 AT 40 fF o (2) fommareqz— o @
(%) w73 79 & Fr 3 g7 () fora sterie—

& feaq a3 & g4 7fat & g & () fae 2 wq &

faw &% grar & YET &7 a4y gy HfE)

s . () #rgar grew &
(@) afz g, av ag Yo A T

gk I9% faq feadr waafa 9% .

& i g ? (2) forem SragT—amYT &1 fawr )

, (@) g1 g3 AN a1 @ g
dmfrs wydam A wiepfs W e ® A 9T T &) e |

erd w4t (0 woge afaz): (7)) M,

AEY | FATCRT FT FITIGIT AT gUTA () @ ®arE F WA 9T P
¥ @ean Feaedt fagrdi § faars § ) 38 wmifg7 &9 fear smom o
(@) @arer dar T v Average Life Expectancy In India
wrEAy, daaAT Wie ANy | 698 Shri Krishna Deo Tripathl: Will
W'h Al ;l.llzas;ght?t:tl;teoaaeﬁ:?:agtm‘lg: avt::f
tto. @t maf wn dmfre Py ln Inda a e ommence

oA WX atepfow wd 5 ag Year Planst
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The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): On the basis of the
age distribution of population of 1941
and 1951 Censuses, the expectation of
life was calculated to be 32:45 for
males and 31-86 for females. Figures
for later periods have not yet been
calculated, as 1961 Census tabulations
aee still in progress,

Central Advisory Board for Harijam
WeHare

699. Shri Siddiah: Will the Minister
of Home Affairs be pleased to state:

(a) whether the Central Advisory
Board for Harijan Welfare has been
reconstituted; and

(b) if so, names of members there-
of?

The Deputy Minister in the Ministry
of Mome Aflairg (Shrimati Chandra-
sekhar): (a) Not yet, but the matter
is engaging the attention of Govern-
ment,

(b) Does not arise,

Mineral Survey in Orissa

700. Shri Ramachandra Mallick: Will
the Minister of Mines and Fuel bpe
pleased to state:

(a) whether any mineral survey has
been carried out in the State of Orissa
during 1962-63;

(b) if so, the details thereof; and

(c) it not, when Government pro-
pose to carry out such survey?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) Yes, Sir.

(b) Preliminary mineral survey hag
been carried out in parts of Ganjam,
Dhenkanal, Keonjhar, Bolangir, Patna,
Sambalpur, Kalahandi, Phulbani,
Cuttack, Balasore and Koraput dis-
tricts, .

Investigations carried out by the
Geological Survey of India have indi-
cated reserves of 080 million tonnes
of Chromite ore in Dhenkanal and

Cuttack districts and some promising
deposits of Bauxite in Kalahandi dis-
trict. Samples of Graphite ores of
Baragarh sub-division examined by
Geological Survey of India have
shown that the occurrence is not of
economic importance,

Geophysical investigationg for
chromite in Keonjhar-Cuttack-
Dhenkanal chromite belt and for
graphite in parts of Sambalpur dis-
trict are in progress.

(c) Does not arisa,

Geological Survey in Orissa

701, Shri Ramachandra Mallick:
Will the Minister of Mines and Fuek
be pleased to state:

(a) the areas of Orissa which have
been geologically surveyed during
1962-63 and whether survey report
hag been received; and

(b) the areas of Orissa due to be
geologically surveyed during the
remaining period of the Third Five
Year Plan?

The Minister of Mines and Faek
(Bhri K. D. Malaviya): (a) The Sur-
vey has been carried out in parts of
Ganjam, Dhenkanal, Keonjhar,
Bolangir, Patna, Sambalpur, Kala~
handi, Phulbani, Xoreput, Balasore
and Cuttack districts, Survey is still
in progress and hence final reports
have not been received.

(b) The area to be covered during_
the remaining period of the Third '
Five Year Plan consists of parts of
Bolangir, Patna, Ganjam, Puri, Phul-
bani, Kalahandi, Sambalpur, Sunder-
garh, Dhenkanal, Koraput, Balasore,
Mayurbhanj and Cuttack districts,

Publie Libraries in Orissa

702, Shri Ramachandra Mallick: Will.
the Minister of Edmcation be pleased-
to state:

(a) the number of puhtic libraries,
school and college librames in the
State of Orissa which received finan~
cial help from QGovernment during
1962-83; and
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(b) the total amount sanctioned?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b), Infor-
mation is being collected and will be
laid on the Table of the House,

Sahitya Akademy Awards

703, Shri E, Madhusudan Rao: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state
the details of the Awards made by
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the Sahitya Akademy to our writers

and poets of different languages dur-
ing 1962-837

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The following awards have
been announced by the Sahitya Aka-
demi for the year 1962, for books of
outstanding literary merit published

during the last three years i.c. 1959-
1961:—

Author Nature of book

i_,angmgc Book

1. Bengali “Japane””

2. Gujarati “Upayana Granth”

3. Kannada “*Mahakshatriya’

4. Marathi “Anamikachi
Chintanika"

5. Punjabi ‘‘Rangamanch’’

6. Tamil "J'L_jli,l.mrai Cheemai-
yil"’.

7. Telugu “Viswanadha
Madhyakkaralu™

8. Urdu . *“*Yaden”

Shri Annada Sankar Travelogue
Ray.

Prof. V.R. Trivedi Critical Writings.
(Late) Shri Devudu. Novel.

Shri P.Y. Deshpande Philosophical reflec-
tions.

History & develo
ment of Indian th -

Shri Balwant Gargi

tre.

Shri Somu (Mi. Pa.  Travelogue.
Somasundaram).

Shri Viswanadha Poetry

Satyanarayana,
Shri Akhatarul Iman [Poetry.

The Awards, in the form of a
casket containing an inscribed copper
plate and Rs. 5,000 in National
Defence Certificates, wil be given to
the winners in a ceremony to held by

the Akademi at New Delhi on March
31, 1963,

AT GO & T8 |7 fg

oy ®Ho Ao fradt:
\30“.] sfaar arfast
Laﬂ Ho Ho AT :

AqT ST AA| TE AT F
ERIE TURET

(%) #7 sfwnm A FH7
T Wy Frgteat # fgd § e

% fa i ongm ety o feaa,
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(@) &t & fawnrr A s
ny & faa wf| aF g e & aga
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WAl &1 A0 FI9 1 fam A Faw
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Tg-wg WAEw | qed /At
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Central Bureau of Investigation

Shri Yashpal Singh:
Shri D, C. Sharma:
Shri Hem Barua:

705 Dr. L. M. Singhvi:

* 9 Shrimati Maimoona Sultan:
Shri P. B, Chakraverti:
Shri A, V, Raghvan:
[_ Shri Pottekkatt:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 453 on the
23rd January, 1963 regarding Central
Bureau of Investigation and State:

(a) whether the details of the
scheme have been worked out; and

(b) if so, whether the details have
been communicated to the State Gov-
ernments?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Not yet.

(b) Does not arise,

Production of Coke and Bee-Hive
Coke

706. Shri P, R, Chakraverti: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether Government enquired
into the causes of low production of
both hard coke and bee-hive coke far
below the actual production capacity;
and

(b) if so, what are its findings?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
No formal enquiry has recently been
made in regard to production of B.P.

Hard coke and bee-hive coke. The coal
Controller, however, keeps a regular
watch to ensure that essential require-
mentg of BP. hard coke are maet.
Requirements which cannot be met
with B.P, hard coke are met with
bee-hive coke. Recently, steps have
been taken to increase the production
of bee-hive hard coke in order that
there may be no shortage of hard
coke in the overall. Plans for setting
up additional capacity for the produc-
tion of B.P. hard coke are also under
consideration.

System of Examinations at Secondary
Education Level

707. Shri P. R, Chakraverti: Will
the Minister of Education be pleased
to state:

(a) whether the Central Board of
Secondary Education has decided to
introduce the objective type tests in
all its examinations from 1964;

(b) how many questions of the ob-
jective type will be included in each
paper and what proportion of marks
will be allotted to it;

(¢) how far such innovation will
eliminate the defects in the existing
system; and

(d) whether it is proposed to utilise
both methods of external and internal
assessment with a view to distribut-
ing work-load throughout the period
of study?

The Minister of Education (Dr K,
L, Shrimali): (a) Yes, Sir.

(b) At least one question of the
objective type shall be compulsory in
each question paper. The number
of marks allotted to this type of test
will be between 10 per cent. to 15 per
cent of the total marks allotted to the
paper,

(c) This will not only make the
examinations more valid and reliable
but also reduce the incubus of the
examinations by emphasising rational
thinking and intelligent application.

(d) Yes, Sir.
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Training Institute of Natiomal Mimeral
Development Corporation

708. Shri Hem Raj: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the number of students who
were admitted to the Training Insti-
tute of the National Mineral Deve-
lopment Corporation during 1960-61
and 1962-63 and the term of their
training;

(b) the number who have qualified
and whether they have been absorb-
ed; and

(¢) if not, the reasons therefor?

The Minister of Mincs and Fuel
(Shri K, D, Malaviya): (a) to (c).
The National Mineral Development
Corporation Ltd., has only one Train-
ing Institute at its Kiriburu Iron Ore
Project; the Institute started fune-
tioning from 1961-62 The number of
trainees admitted in 1861-62 was 20.
All the 20 trainees completed their
term of trainng of one year, after
which, they were all offered appoint-
ments in the Corporation’s service,
but only 15 joined.

In 1962-63, 59 trainees, with wary-
ing degrees of experience, were taken
in for on-the-job training for wvary-
ing periods (minimum being four
months). On successful completion
of their training, all the trainees have
since been absorbed in the Corpora-
tion.

School Defence Corps Programme

Shri P. Venkatasubbalah:
Shri Daji:

Shri Bhagwat Jha Aszad:
| Shri Bhakt Darshan:

Will the Minister of Edueatiom be
pleased to state:

709.

(a) whethar Government have ask-
ed State Governments to make a start
with the “School Defence Corps Pro-
&:mmd’ during the summer. vaca-
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(b) if so, the details of the pre-
gramme; and

(¢) whether any financial assistance
is being given to the State Govern-
ments for implementing this scheme?

The Minister of Education (Dr.
K. L. Shrimali): (a) The programme
has been recommended to State Gov-
ernments.,

(b) Copy of the pamphlet contain-
ing details of the programme is laid
on the Table of the House. [Placed
in Library, See No. LT-955/63.]

(c) No, Sir.
Education Miaistry’s Publications

710. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state the nature and number of pub-
lications brought out by the Publica-
tions Section of his Ministry during
1062-63 so far?

The Minister of Eduocation (Dr, K.
L. Shrimali): During the period bet-
ween 1st April, 1962 and 12th March,
1863, eighty-one publicationg were
brought out comprising:

(a) reports of committees, com-
missions, meetings, conferenc-
es, seminars etc.,

(b) informative pamphlets,

(c) addresses and brochures to
mark special occasions and
functions,

(d) handbooks, manuals and other
brochures,

(e) reviews of educational deve-
lopment,

(f) special studies and observa-
tion reports,

(g) miscellanecus  publications

like—prospectuses, catalogues
ete., and

(h) the various issues of the
journals of the Ministry,
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Exhibition of Russian Text Books

711, Shri Bibhati Mishra: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that an
exhibition of Russian school and col-
lege books on various subjects includ-
ing the science of education was
opened at the Central Institute of
Education in the Delhi University
campus on the 5th February, 1963;

(b) if so, to what extent professors
and students of Delhi University are
benefitted; and

(¢) whether Government contem-
plate to continue it in other univer-
sities also?

The Minister of Eduncatiom (Dr. K
L, Shrimali): (a) Yes, Sir. The dis-
play of books was a part of the Exhi-
bition regarding the systemn of Edu-
cation in the USSR

(b) The Exhibition was not intend-
ed only for Delhj University profes-
sors and students but for all who
may be interested in the study of
U.S.S.R. systems of education. Since
knowledge of other systems of educa-
tion is always useful, those who had
occasion to attend the Exhibition
would undoubtedly have benefitted
{rom it

(c) Tt is proposed to have the Exhi-
bition in other parts of the country
|lso

Andustrialisation of Under-Developed
Countries

S.hri P. C. Borooah:
1. 4 Shri Sidheshwar Prasad:
Shri R.l.ms]wklnr Prasad

Will the Minister of Bciemtific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether methods for industria-
lisation of under-developed countries
had been discussed at a United
Nations Conference on Science and

Technology in Geneva in February
this year; !

(b) if so, the recommendations
made at the Conference; and

(c) the steps being taken by Gov-
ernment in the light of such recom-
mendations?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) The agenda of the Con-
ference included a number of itema
pertaining to industrial development
in the less developed areas.

The proceedings of the Conference
have not yet been received.

(b) and (c¢). Do not arise.

Transport of Bauxite Ore in Bihar

713, Shri Heda: Will the Minister
of Mimes and Fuel be pleased to state:

(a) whether it is a fact that Czcho-
slovakia agreed to supply an aerial
ropeway for transport of bauxite ore
from Lohardaga in Bihar to Pipri;

(b) it so, the foreign exchange in-
volved; and

(c¢) the savings to be made in the
working?

The Minister of Mines and Fumel
(Shri E. D, Malaviya): (a) to (c).
The information is being collected and
will be laid on the Table of the House
as early as possible.
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Completion of District Gazetteers

715, Shri Hem Raj: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) the progress made in the com-
pletion of the District Gazetteers;

(b) how many States have complet-
ed them and when all the States will
complete them;

(¢) whether any target date has
been fixed for their completion to
keep up uniformity; and

(d) the number of districts in
Punjab for which the gazetteers have
been completed?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Kabir): (a) A statement is laid on
the Table of the House. [Placed in
the Library, See No. LT-956/63.]
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(b) and (c). No State has so far
completed the revision of all District
Gazetteers. The work is expected to
be completed by the end of the
Fourth Five Year Plan,

(d) None.

Foreigners Granted Indian Citizenship

716, Shri Hari Vishnu Eamath: Will
the Minister of Home Affairs be pleas-
ed to state the number of foreign
nationals who have been granted
Indian citizenship?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): According to the information
available 428,618 persons of Indian
origin have been registered as Indian
citizens under the provisions of the
Citizenship Act, 1955, since the com-
mencement of the Act in 1955 and
till 31st December, 1362. During the
same period 674 foreigners have been
granted certificates of naturalisation
or registration.

Crude 0il From Indonesia

717, Shn J. B. S. Bist: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether any offer has been re-
ceived from Indonesia for the supply
of crude oil for Indian Refineries;
and

(b) if so, what are the reactions of
Indian Government?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) Caltex Qil
Refining Company, Visakhapatnam
is already importing Minas Crude
from Indonesia; there is no offer
from Indonesia for additianal quantity
being imported into India.

(b) Does not arise.

Training of Primary Teachers

718, Shri Yashpal Singh: Will the
Minister of Education be pleased to
state the progress made in the imple-
mentation of the recommendations
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made by the National Seminar on the
Training of Primary Teachers during
1962-63 so far?

The Minister of Education (Dr. K.
L. Shrimali): The recommendations
of the National Seminar on the Train-
ing of Primary Teachers concern the
State Governments and are being im-
plemented by them.

The review of progress during 1962-
63 is generally made after March 1963
and the relevant information wi]l not
be available earlier than December,
1963.

Lecturers in Pure Science amnd
Humanities

718. Shri Hem Baruma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) whether the lecturers in the
departments of Pure Science and
Humanities have been given revised
scales of pay uas announced by Uni-
versity Grants Commision in 1961 or
those announced by the Al]l India
Council for Technical Studies in 1960
and

(b) if so, whether these revised
scales are applicable to all members
of teaching staff, including Humani-
ties and Pure Sciences working in
Polytechnics and Engineering Col-
leges?

The Minister of Scientific Research
and Cultural Affairs (Shri Huomayun
Kabir): (a) The University Grants
Commission has sanctioned revised
pay scales for teachers in the facul-
ties of Pure Science, the Humanities
& Social Sciences in all Universities.
These revised scales have been applied
uniformly to both technical and non-
technical teachers in the Central Uni-
versities.

As regards State Universities, the
Commission has approved the revised
scales recommended by the All India
Council for Technical Education, for
technical institutions. .
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(b) Both the University Grants
Commission and the Central Govern-
ment have accepted uniform pay
scales for both technical and non-
technical teachers working in engi-
neering colleges and Polytechnics,

Indian Administrative Service

720. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether any posts of Indian
Administrative Service are reserved
to be filled up by personnel belong-
ing to the State Service Cadre;

(b) if so, State-wise figure of the
posts filled up, up-to-date; and

(c) the arrangement made to flll up
suchh I1.A.S posts by the 'personnel
belonging to the Service Cadre of the
Union Territory Administrations?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-
vis): (a) Yes.

(b) A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-957/63].

(¢) Of the Union Territories, only
Delhi and Himachal Pradesh have a
joint I.LAS. Cadre. No appointments
against the promotion quota have so
far been made in this cadre, which
was formed only sometime back.

Technological Colleges at Pilani

[ Shri Subodh Hansda:
*  Shri S, C. Samanta:

Will the Minister of Scientific Re-
search and Cultoral Affairs be pleas-
ed to state:

(a) whether it is a fact that hte
technological colleges at Pilani in
Rajasthan will be integrated and up-
graded;

721

(b) whether any foreign help will
be available for this integration and
upgradation;
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(c) if so, from which country; and

(d) what kind of help will be avajl-
able?

The Minister of Scientific Research
and Cultaral Affairs (Shri Humayua
Kabir): (a) The Birla Education Trust
proposes to integrate the three exist-
ing colleges at Pilani including the
engineering college and develop them
into a higher technological institute.

{b) to (d). No foreign aid has yet
been secured but the services of two
U.S. Professors have been provided
by the Massachusetts Institute of
Technology to advise the Trust.

State Civil Officers In Centre

722, Shri Harish Chandra Mathar:
Will the Minister of Home Affairs be
pleased to state:

(a) how many State Civil Services
Officers are on deputation to the Cen-
tral Government and particularly in
the Central Secretariat;

(b) what ig the procedure followed
in selecting the officers;

(¢) whether a statement of the
officers at present on deputation will
be laid on the Table indicating their
seniority and status and the dates
aince they are on deputation; and

(d) how many officers are proposed
to be taken in 1963-647

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
mavis): (a) There are 19 State Civil
Service Officers holding posts in the
Central Secretariat,

(b) Selection of officers for ap-
pointment at the Centre depends on
the needs of particular posts and the
suitability of officers recommended by
State Governments,

(c) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-958/63].
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Compensatory Allowance

724 Shri A S, Saigal: Will the
Minister of Home Affairg be pleased
to refer to the reply given to Un-
starred Question No, 12768 on the 14th
May, 1962 and state:

(a) the rate of Compensatory Al-
lowance paid to Central Government
employees in Calcuta and Bombay;
and

(b) the basis on which the rate of
Compensatory Allowance wiz, T-1/2
per cent is granted in the Andaman
and Nicobar Islands?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) The Central Government em-
pPloyees in Calcutta and Bombay are
paid Compensatory (City) Allowance
at ‘A’ Class city rates, which are as
follows:

Below Rs. 150—10 per cent pay
subject to a mjnimum of
Rs, 7:50 and a maximum of
Rs. 12-50nP.

Rs. 150 and above—38 per cent of
pay subject to a minimum of
Rs. 12.50nP and a maximum
of Rs. 75.00nP.

(b) Compensatoy Allowance has
been granted as a special case at an
ad hoc rate of 7-1/2 of basic pay tak-
ing into consideration the local cost
of living. It is admissible to only
locally recruited employees of the
Andaman and Nicobar Adminstration
whose pay is below Rs. 500 p.m. (sub-
ject to marginal adjustment, i.e. per-
sons in receipt of a basic pay of
Rs, 500 per month and above will
draw the amount by whihe pay falls
short of Rs. 536.49nP per month).
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Scarcity of Lubricating Oils

125 S Shri A. V. Raghavaa:
e Shri Pottekkatt:

Will the Minister of Mines and Fuael
be pleased to state:

(a) whether Government are aware
of the scarcity of lubricating oils
used for motor wehicles in the coun-
try; and

(b) the reasons for the short sup-
ply and the step taken to ease the
situation?

The Minister of Mines and Fuel
(8hri K. D, Malaviya): (a) No speci-
fic reports of the scarcity of lubrica-
tlon oils for motor vehicles have been
brought to the notice of Government.

(b) Government is alive to the need
of making adequate supply of lubri-
cants. The oi]l companies have been
authorised to import lubricants to the
maximum extent possible consistent
with our stringent foreign exchange
position,

Post Matric Scholarship for Backward
Classes

728, 8hri Nambiar: Will the Minister
of Education be pleased to state:

(a) whether the full amount set
apart for post matric scholarships for
Scheduled Caste and Scheduled Tribe
ang Other Backward Clags students
has been expended;

(b) if s0, the details thereof, State-
wise;

(c) which of the States have de-
manded more; and

(d) whether Government propose
to meet the additional demands for
the current year?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The exact
position will be known after the finan-
cjal year 1962-63 is over.

(¢) So far, all the States, except
Andhra Pradesh, Gujarat and Kerala
have asked for additional funds.

(d) Yes, Sir, in respect of all eligi-
ble scheduled castes and scheduled:
tribes candidates.

Seats in Engineering Colleges in
Madras

727. Shri Nambiar: Will the Minis-
ter of Scientific Research and Cultural
Affairg be pleased to state:

(a) whether seats for students in
the various engineering colleges in
Madras are going to be increased for
the academic year 1963-64;

(b) if so, the details thereof; and

(c¢) the additional flnancial and
tachnological help provided by Gov-
ernment to Madras State in this
regard?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c), A tentative
scheme for increasing admissions to
engineering colleges in Madras has
been formulated and the details in-
cluding estimates of cost are being
worked out in consultation with the
State Government.

Petroleum Produots

728, Shri Bishwanath Roy: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether Government have been
able to save considerable amount of
money as a result of price reduction
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of petroleum products imported by
the foreign companies in India during
1962-63; and

(b) 1f so, how much?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
As a result of the recommendations
of the Oil Price Enquiry Committee,
the Government has been able to earn
approximately Rs, 15 crores per
annum over all the products without
increasing the cost to the consumer,
No saving in foreign exchange on the
import of deficit bulk refined producta
has resulted as these products are
being imported by the foreign com-
panies at posted prices. The dis-
counis on crude il imported by
these companies have resulted in
foreign exchange savings of aproxi-
mately Rs. 5 crores.

Schedunleq Caste Employees ip the
Ministry of Home Affairs

729. Shri Joti Sarocop: Will the
Minister of Home Affairs be pleased to
state:

(a) the total number of Scheduled
Caste employees working in his
Ministry and its attached and sub-
ordinate offices; and

MARCH 13,
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(b) total number of permanent
posts which are reserved for Sche-
duled Castes and Scheduled Tribes?

The Minister of State in the Minia-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). The requisite infor-
mation is being collected and will
be placed on the Table of the House
as early as possible.

Posis Reserve for Scheduled Castes

730, Shri Joti Sarcop: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of posis re-
served for Scheduled Castes which
were advertised by the Union Public
Service Commisison during 1962; and

(b) total number of Scheduled Caste
candidate selected out of them dur-
ing 9627

The Deputy Minister in the Minis-
try of Home Affairs (Shrimatl
Chandrasekhar): (a) The required in-
formation ig not available for the
calendar year 18962 The informa-
tion for the financial year 1961-62 is
as follows:

Class I: Class I: Class : Total
Senior : Junior : I1: _
Posts rescrved for—
(1) Scheduled Caste candidates only 64 89 242 395
(&) Scheduled Castes and Scheduled Tribe c&ndl-
dates to gether . . B " 91 100 256 447
ToTAL 155 189 498 842

(b) Out of the 842 posts advertised,
selections have been made in the case
of 441 posts, against these, 46 Sche-
duled Caste candidates have been
selected, 9 for Class I Senior posts, 11
for Class I Junior posts and 26 for
Class 1I posts.

Regional Engineering College, Silchar

731. Shri N, R. Laskar: Will the
Minister of Scientific Research aad

Cultural Affairs be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2100 on 28th May, 1962 and
state:

(a) whether the site for the pro-
posed Regional Engineering College
at Silchar in the State of Assam has
been selected by now;

(b) whether any special commitiee
aq 03 §ur02 st 10 pajutodd® Fem Lpoq i0
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appointed soon for the final selection
of the site for the aforesaid Regional
Engineering College; and

(c) the year in which the ~onstruc-
tion work for the proposed ccllege
will start?

The Ministef of Scientific Ngpearch
and Cultural Affairs (Shri Humayun
Kabir): (a) Not yet, Sir.

(b) It is for the State Government
to select the site with the approval
of Government of India,

(c) Not yet decided.

Declaration of Holidays

732, Shri Dinen Bhattacharya: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government are aware
of the fact that the West Bengal
Government have followed the old
school Panjika (almanac) for deter-
mination of holidays;

(b) if so, whether it is a fact that
this conflicts with the holidays dec-
lared by the Central Government on
the basis of Indian Ephemeris and
National Almanac for 1963; and

(c) if so, the steps taken to have
uniformity with regard to holidays
particular‘ly Puja and Diwali festivals?

The Minister of State in the Minis-
try of Home Affairs (Shri R. M.
Hajarnavis): (a) to (¢). Due to the
occurrence of an unusual feature of
the Calendar known as ‘Kshaya-masa’
during the present year, different
opinions have been expressed by the
religious authorities concerned as to
the dates on which various religjous
festivals are to be observed. In de-
termining the holidays for the Gov-
ernment of India offices in Delhi and
Simla, on the basis of the Indian
Ephemeris and Nautical Almanac,
1963, the actual dates on which the
festivals would be celebrated in Delhi
were also taken jnto consideration.
It was suggested to the State Gov-

12049 (Ai)LSD—3.

Papers laid on 2

the Table 343
ernments that they should follow a
similar system. The State Govern-
ments are, however, free to declare
their own holidays having regard to
the local practices.

12.02 hrs.
PAPERS LAID ON THE TABLE

NoTnicATioNn UNDER THE CoAL MINES
(CONSERVATION AND SAFETY) AcT

The Minister of Mines and Fuel
(Shri K. D. Malaviya): I beg to lay
on the Table a copy of the Coal Mines
(Conservation and Safety) Amend-
ment Rules, 1963, published in Notifl-
eation No. G.SR. 345 dated the 2nd
March, 1963, under sub-section (4) of
section 17 of the Coal Mines (Conser-
vation and Safety) Act, 1952. [Placed
in Library. See No, LT-950/63].

ANNUAL AccoUNTs OF THE UNIVERSITY
GrANTs COMMISSION FOR THE YEARS
1958-59, rrC.

The Minister of Education (Dr. K.
L. Shrimali): I beg to lay on the the
Table a copy each of the Annual Ac-
counts of the University Grants Com-
mission for the years 1958-59, 1959-60,
1960-61 and 1961-62 along with the
Audit Reports thereon, under sub-
section (4) of section 19 of the Uni-
versity Grants Commission Act, 1956,
together with an explanatory memo-
randum. [Placed in Library. See No.
LT-951/63].

NoOTIFICATIONS UNDER THE ALL INDIA
SERVICES ACT, ETC.

The Minister of State in the Minis-

‘try of Home Affairs (Shri Hajarma-

vis): I beg to lay on the Table—

(i) a copy each of the following
Notifications under sub-section
(2) of section 3 of the All
India Services Act, 1951:—

(a) Notification No. G.S.R. 1641
dated the 8th December,
1962 making certain amend-
ment to Schedule III to the
Indian Police Service (Pay)
Rules, 1954,
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[Shri Hajarnavis]

(b) The All India Services
(Death-cum-Retirement Be-
nefits) Second Amendment
Rules, 1962 published in
Notification No. G.S.R. 1642
dated the B8th December,
1962.

(¢) The All India Services
(Death-cum-Retirement Be-
nefits) Third Amendment
Rules, 1962 published in
Notification No. G.SR. 6
dated the 3rd January, 1963.

[Placed in Library. See No. LT-
845/62].

(ii) a copy ‘of the Arms (Amend-
ment) Rules, 1963 published
in Notification No, S.0. 326
dated the 9th February, 1963,
under sub-section (3) of sec-
tion 44 of the Arms Act, 1959,
[Placed in Library. See No.
LT-951/63].

12.03 hrs,

COMMITTEE ON PRIVATE MEM-
BER'S BILLS AND RESOLUTIONS

FIFTEENTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Fifteenth
Report of the Committee on Private
Members’ Bills and Resolutions,

ESTIMATES COMMITTEE
NINETEENTH AND TWENTY-FIRST REPORTS

Shri Dasappa (Bangalore): I beg to
present the following Reports of the
Estimates Committee: —

(i) Nineteenth Report relating to
action taken by Government
on the recommendations con-
tined in the Eighty-ninth Re-
port of the Estimates Commit-
tee (Second Lok Sabha) on the
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erstwhile Ministry of Rehabi-
litation— (Western Zone).

(ii) Twenty-first Report relating
to action taken by Govern-
ment on the recommendations
contained in the Hundred and
twenty-third Report of the
Estimates Committee (Second
Lok Sabha) on the Develop-
ment Wing (Now the Depart-
‘ment of Technical Develop-
ment),

BUSINESS OF THE HOUSE

CenTrRAL SaALEs Tax (AMENDMENT)
BiLL

Mr, Speaker: I have to inform the
House that the Finance Minister has
requested that the Central Sales Tax
(Amendment) Bill, 1963 might be
passed at an early date. He has sug-
gested that it might be taken wup
immediately after the General discus-
sion of the Budget.

I have, therefore, apreed to its being
taken up on Saturday, the 16th March,
1963 after the general discussion of
the Budget is over.

12.05 hrs,
APPROPRIATION BILL, 1963*

The Minister of Finance (Shri
Morarji Desai): 1 beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1962-63.

Mr. Speaker: The question is:

“That jeave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1962-
83."'

‘ﬁiﬁi_shed in tﬁ.;Gazette of India Extl:éérdinary Part II, Section2, dated

13-3-63.
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The motion was adopted.

Shri Morarji Desai: I introduce® the
Bill.

I beg to* move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1962-63 be taken into considera-
tion”.

Mr, Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1962-63 be taken into considera-
tion.”.

The motion was adopted.

Mr, Speaker: Now, we shall take
up the clauses.

The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill".

The motion was adopted.

Clauses 1 to 3, the Schedule, the En-
acting Formula and the Title were
added to the Bill.

Shri Morarji Desai: I beg to move:
“That the Bill be passed”

Mr. Speaker: The guestion is:
“That the Bill be passcd”.

The motion was adopted.

—

12.07 hrs.

APPROPRIATION (RAILWAYS) No.2
BILL, 1963.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
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Khan): On behalf of Shri Swaran
Singh, I beg to move:t

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vice of the financial year 1963-64
for the purposes of Railways be
taken into consideration.”.

Mr, Speaker: The question is:
“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vice of the financial year 1963-64

for the purposes of Railways be
taken into consideration.”

The motion was adopted.

Mr. Speaker: Now, we shall take up
the clauses,

The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill"

The motion was adopted.

Clauses 1 to 3, the Schedule, the En-
acting Formula and the Title were
added to the Bill.

Shri Shahnawaz Khan: I beg to

move:
“That the Bill be passed”.
Mr. Speaker: The question is:
“That the Bill be passed”.

The motion was adopted.

12,09 hrs.

GENERAL BUDGET-GENERAL
DISCUSSION—contd.

Mr. Speaker: The House will now
resume the general discussion on the
General Budget

*Introduced /moved with the recommendation of the President.

+Moved with the recommendation of the President.
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[Mr. Speaker]

Shri Tan Singh may now continue
his speech. The time taken by him
already is 4 minutes.

ft m fag (IFAT) : wemw
HEI, g ¥ I W FHA g ¥ g
® TF W B FIAT THAT qIAT E
QYT i A FF AT FT GAT 4T A
IFET § T AW qE I T A%
7Z} g1 Twar E WY A ZY qoAT s
*1 TqT T gwar g | gAfae oF fed
9 1 gH o 23T F weT ¥ |

F1 fraw  (TAimiz A €en) %
qFd § AT TWEIAAT FF FIHT Fg THA
g waafz @ e A gw AW A W
a§ wIAEA §EfAT AFE Yol
FOTF § 97 fr ¥ a9 T 7€ F7
SR FUTF T § 1 AT H @0
TR A g @S FE AT AG § HifF
g4 T ¥ qFTaer war g famwr 5
T gard ufe & w8 "@fas &
AT ag &1 awaq § w@fas 7l
g

A 1A, qA T AT R fF
oF g9 T ATRT TS I 99 ZH HIAT

Faafal & fa § fag M7 wo4t
friqar #1 fgud & fog gam W &
T ¥ TETI X AF TEHAT FY
TFR FL | g F1E S=ar AT g
o AT F1 13 T F Ao AR
wfa® @ frar g at 7@ I Fr§
e agf gt 1 & qwmar g 5 o)
Ffeesrn & wif 3 3 qTmET 97 av
g7#1 Fa0ry 7 Far fgo 1 3]
A8 ™R 73g & & we ag T
qF ¥ Awfr | FifE g3 A @i
JAET TAT , TR ATAT 3L FOI
& wfas § 1 T aw 9w A o
nT 8, gafaa oy fammEgEE & g

gl 9T @Far fF e @=i i @

ghar ar 7@ 1 WL gw frgyr 39
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¥q & &¥ A gEAr & w3) #1349,
1 sl g & fF o s & w4
afus a1 fauda wfar g9 & oform
a8 1

B 7 B syt Ao e & B QNG
xo ¥ s FAT F T FT GAAN.
SAPTT 74T q1, o fF qreT § €3 W%
T FT a9 FE ) T AR E feNe-
ys ¥ 3Y FIT 9 FT T99 FT ¥AHA
femmar a9, ¥fFT TR I ¥ w0 Y
T &1 g€ | feNs-4E W 3m FIF
TAA T HTZT TAT 7497 41, 1 o Faer
3 FU% Y FT AT fAwar | me

“gr @ feafa WY S @ @0

geYE—%o ¥ Y& FUE A & gE
®T FAAA AT AT AT, WiE 0y
FOT F7X N FEG gE | T IR
2858 —%3 ¥ So FIUT 7 TreT faman
T ar, AfFg 9 F I ¥e IO
&7 &7 797 3 |

Tt AR @R ¥ AdiE G
Frad 701 71 vl a4 7 ¢, e
f& e7ar syam I &t ofe
fme ot maT qvdt 37 F a2 we faan
i fF gg ofifeafa qgar @, fog &
TRt aga Y =t Bemae ® w1
g T, AT A ZART AR FAAT I
% gw T @ s FL TR &, A g AW
7 ad F1 A s e g fE
A F AR & 397 #1 3few 7 am@r
S fed om @ & ? avwe Twar @
f& @ afrant =7 & a=a gt
T qAT 7 A FAAKT GIIOT F AT OT
W st 21, 7 o 39 T FF qwE
T ¥ 7 AfFT a7 3w R gl
#) q¢ J9ITW AT , AT IFH! TaG HOA
T HIF TF TWT SR |

ng_ﬁz‘#ﬁnsqmqrﬁn#
af fafaw geaddaT & s el
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afe (@ €2 § fr 98 i vy vt
FTrg &1 q@@d gf § | IHE ;AW
¥ o & 5 g @ faasman
& =T ¥ q0TEF Tg) §, A9 &g
9 T AIF AL FAT AT € )

¥ gm faie fawm & gvaea ¥
T o @ ¥ AT | e g
F1er 4% § % oy fawre sfew favm
2 | =Tt g7 qe & foiifeaT & s
gg § | fawrg F@l & weada 9
T AT AW AGT, AT & G
(i er § maz e ¥
giT 1 A% MT g7 gaTE & gEL wqAl
# ot fara-ard gu 1, 9= o< faf=g
& & ¢a1 Ffade- TwiE T87 &7 T |
adT aeqr § faFw #1479 aF AL
g1 wFar ¢, 97 aF 5 g W A
QAT ML AR 39 F1 AAA fAfr=a
® ¥ gera 7Y warw grar § 1 W@
aF g & far @F e 71 5% &,
g w4 woafa qdf g

fawg st o @9 & oo fadm
1 U T q¢ ¢ fF gramT sy
o AR md-arferal ¥ gieeae
urigs faFm 1 Fa9 & g1 Ted
fear @ 91T a8 a8 2 fF e ol
ITAIT & amafagi ¥ AvgeEdT &9
AT JifgT | AfFT ©F 73T "EeaYt
T 78 T § T o 79 fawfaq g7 &
AT A1 faafoe &7 & 97 391 & @9
# oY Aqwa g1 wea wiead @
waqr fasm 1 99 a8 g fF W
g1 W 1 ATT AE q91 T £ afew
J9¥ §F A 41 B W AT T a1 F1
HEK: (kX o

afz & grr fateadr @ am
gy § frdga %, a1 goyad: w1
FR A gm I A g aad fF
A Fifeeegrt #1 A 918 FW g
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T A FTofar g, e A FEeR MA g,
foma! gem @oeae-nfa § g

' a2 o ag § R afx darc Ay e

T ¥ gy dfemat few & 9, ar
I |H & fau  Hiag deg AT
&Y arO FT geA 1 F@r 9T q¥
WY & §, oigt Al | F fow I
T A FY ge FE g ¢
T F I e wad §
s o fadw & I faem o W
Tl T T FT IgIT FE-HeG {47 |
afe 7 g 99 871 ¥ g, @ Tw|w
T fl @ T | IR wwr & (W
e & fag Qa-XRY s wiad
wEETAE § | Affw g & #
Q- 1 g wragsar & g,
foraefY ff areft 1 & 1 @gr 92 g9 "
fae w=aT & = gt wET ) afT o
agt o, ) fAv=g = & w19 @
CAuU

VTN WERYT @ WA SR HGY
% a4 9ar g 1 & R oy &Y mo gy
¥ & gv w @ W w7

st av Ty A g da €
T ¥R 19 TEAT 9 TR & | qg F74
ar 9T &Y FT qFdT § Wl I Fy
FAT AT(GQ |

Tl 9T 9! WA g | T
AR QIFAT & a1 ¥ g@C &I QT &
aga fadi ¥ w=rT far et @ g
afz wy 9u%F #iwel 9¥ 3feeTma X,
a1 HOF 7EHH g fF 939 arview
o faagse ooEg § 93 w7
21 re -5} ¥ faurd F www
{,Xo,000 TFT FTHT TAT 9T, it fw
qIF FL 3,000 THT F fagr war |
PEER-§2 # 3,80,000 TFT ¥ ZrTIE
TQ@T AT 41, A fF ST FT 89,000
o®% T faar mr oo fesi-wv #
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3,009,400 UFF FT 7T T@T 7T 9T,
fIE®r 92T FT {53,800 FT fa@qT
T g ) EEY ag A QeRY—sy ¥ St
¥, WY, Yoo THhT K] & TAT T4GT
q7, 39 HT HAT FL 3,5, Yoo
ore S fzar mar & | ERU-%% H
€,1%,%00 THT FT Al TJTIE @I
T 4T, IR A9 3,398,800 TFE FX
sfemm g 1 e ag ag g s
TWLE N ATA ¥ WS PR w9
< faar mar g

7g am g § fF Tt W oFfy
w1 wrefirs fawra 1 afemar 8 & |
& mrowr SerEw § fF s owdw &
WA J AN A9 9T AT agd 9y
qoft & g aFaf W Foadhar ¥ aAq1-
qifes @41 9T & ¢ | qE aa A
% fF 3 agl T @9 @ FC gEd
Td fF T FT SRAET 21 | a4
ara o 78 & F ag 9 ifw STars
A T TEE CF FTOT § A
e AT gra AT T aFART gfee-
Fr F IP= 1 IT oGx F faw,
Fgadt WX gt ¥ faq fagw gnw
W= aftsr o faw gwar § 1 AfEw
FCHTT IUT &q19 5T 3 @r § | Fafaq
S qF A1 W FT aVGF ©9 {, gl
& ¥ faard 7 g 71X 99 g9 910-
fas &t &1 farg =gl foar smaEm,
T aw qg fawra AT @ AR 39
fasrar F 0 F1€ o= 7@ <)

@ aF AT G & g
¢, Ia% gramrd, faga w99 "I
W AEAWEAE & | 99 g IR
graq ¥ CRTC ¥ Fad &, at 99 A
TTH ¥ AT 9g waTa faar omar
fF 7 g Gty dien & a@ d
qr T 97 qE) § W & waTeqr ¥ 4
w7 &Y wwar @ & fadaw 0
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i % w@arar &1 T &
& 2 afe 3 T oAy
FG 2 7 aFdr , A ¥ AaTA B,
7g Fg1 ¥ £ g woer § gt A
A TEN @1 §FaT | gHEY &
ar f6d g g af fraF &
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21 SEw FIw ug § fe sfasafe
gy 41 &1 44 @ § 21T gaw #r§
A 78 g€ 31 Tk faw W g
R 7@ ¢ fF s Sames wear
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fawr s (st sroroolt gard) ¢
R w1 7Y F9 5 gi-gamn gear
IARYN
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T #t 2| T 1 W 99 §HT W
T # 5T T FAT |

Y wrrolt 3T | IR HJ/IE 5L |

ot @ fag : & guwr A fear
g &1 afe T & A= g far ),
AT we At IAE @ EEA & |
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MaifFd IET F DX FH v.R
sfrae agiadr g€ €, oafF 285054
¥ o, gfemd agmdr g 41 17U
frdza & & 77 o #AafE I &
&1 § 79 & 7 93 qiAa # gfg
T gAY, 99 OF UM ATH W7
wfaae 3fg #1 garor @ew qU A&l 3
AFAT |

O RN Fed & fF FY F AT A
FART T qew L AZT 31 W &, T T
¥Fe & fF am<r Exrma qiferdy, aary
fee qrfer), gardr sfredr qrfera,
¥ 79 747 § 1 ITF gAvrEAsy § 'y
Exdrma Tt 1 T E

Ty qgs & wfvant 197 9 F
a} § FeAr AeAT E | ¥ w9 ¥ faw
AT HZ1TE FY T qA9T T @ F |
TGT F WA A A IAF A H
TAACHF AT FES § 1)

% WA A7 gAY qEEy
'*ﬂ%'%l

oD a7 fag : 7@ A0 mw

FEAET: AT IRV & {5 fae a=
off & S qgT oG AR AL ARG
fear &, @@ TR A% FAT & iR
# 7@t fawd 11 a8 ¢ wf"g aw
FreT | EAE o 78w & sy
imT & F wATd gEEET gimr
a7, faad g wfz # go oA
grar &1, @ 9w wfaad &7 ¥ @x
g Zrm | feT afz fret & AT 7@
o & at ¥ A% e a sfrant
wgr fqar wmmaE #3 @ #FE w
a7 &, F€ fear @A A
ar gax faq ufrag =@ v
HTETAT T | 9 AT &9 (7 39 AfA-
Ty T AAAT F AT " fEe
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A1 FEH1 HOdq 4g g fF FeEw
T, AT A ®T F TEq7 | THRT
gt & fau aAw faw vt o &
I qF TYT FT grEd FmET § )
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qTET |

o & AEFC F @0 ) A ZAR
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faaar worzdr § 70 9@ 9@ ¥R |
g1 faqr sAr ar A3t W L F}IA
FAFTITIEAORTAE L | IIMAT AT AT
fF 3¢2 7 Q¥R 573 wiant a7 g
¥ PArg fad st 1 w3y o wad frasy
FEAT MAGAT &, 9 YA wry gf7 wr |
AT I]AT | WAWH FL AT AL TG
& FraE 9T q4r A IIAHRC MA-
fagi 9x 78 ez qfdaa agad A
#F TEHEAT § | W g Wfaww ¥
T qg 9 fayr 9re i arg sfam
g1 wigrem awr &d g, ar arg
oY ¥ 1 AHIAT qLATH Y I IqF
WIS F F ® F T 4G A A,
IT o1 FU F ©F § IART AT 70T
AR 37 TFR § 909§ uARd
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&0 AfaF W $iv 1 ¥U gAT AR R
fe (88 a7 1 Al A T97 G0
w3 wifem #3 faar wig A1 Ufey
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Riqad a97 qraAT & wraeq § §
qF ga<r a1 Wl FgAT ATRAT § | aredd
# qree AMfHE & W 1 §IGT AT
g1 €, 9T G99 Jior) & F W7 AT
g W TH & ®F # A1 QUG TUT gidr
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T 191 FT 47 AAL 73N 1 FAfAG
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e ¥ g A%z 5w & are ¥
YT A7 fAaET FTT AT g1 e ®
gr e FT arET Frune @am GuE
wfrma § o o= s&F g gfawa
AT FGrAT o @ g (oww wAw" a8
gHT g fF F9 oy 1 so Xfgwd FI
AT | X9 yuTE i &7 a8l &
A AR WA (T F0
TIY &1 FRAT WOWIAT gOT 1 H ww@a
g f& &ar s w9 99T
wfama F1qie w9 ¢, famm &1 g,
IAFT WY 4% Ifaaa T & a1 o=
&I ®YAT HAH1 grias g1 g av |
I Y FT F weg faq w41 Agey A
qaman @ fF ag zaw gua sanmfaal 91
A 1 9gd AWSAT FW g T 9T
/AT § | W fAaE g g fF swm-
afaat ar 7F 7% qArfaat o7 ag a9
LT § S # Y gg da A
 TAC gieed 9¥ g, wa I fefawe
e 1 #1§ g7 frard 7@ T
& qwaar g fF areaa # gardy ot a9
o %1 qrferdt § q€ T Bt

wa & wrar Aifs & @vrq ¥ 39
FgTT A1t § | # wwaar g Ae-
fir FeareA @7 famT gy & & fawrw
g TGl & | 9 Aifis IareH §
TR ATAT §, FEAT, TEIH, HTERHA
A fagd | §F &4 & a1 | § s
frazT at 7gf #< avaT § | WifE =57
g 0 g, afF g wEw fAaew
FT A A g e faw we
#EIT TW AT § d=% &1 ohg fw aw
sYatfrw fasre & fog ot g9« faar
wrar wfed, a8 7@ 34 faar s &
w w0 Ataifs fawr qata gY@ §
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T 2 @ B o ST @ aw o
wafer s 3 1 @1 M A QY @I E

s & TR G F are F g49 §
frdza #Tm srgar g, foasr afesrs
4 FGT AMAT & | §HA UF g FUT
14 38 gAge fou o 4 Fauia g
¥ gua wAw &amar 91 fE 9
FUT ®7A &1 700 F117) FF qrea #
gH a1 F37 &7 7 & AT & @I
21 @3 & 1% gure agi uaAfas &7 i
T HIFT A F T F qT 9T AW
ITFR! T WA F A AT, § gATL fAQ
Areeasq ) fag g § 1 vAwr anfew
A Tqr Jup FH ¥ 999 @Er §
A 7@ aF Af@a g o § oz
g% @17 9gr ¥ g1 FX §9 99 # oA
AR 7§ 7§ AT T FTT1 3V A & |
HIT AIT IAFT TETT FAT 98T &
a7 a1 ama gal & wfE afk gw amy
g fF a9 |/ FUT 19 7 ST g1 ar
WY IT AT F AT EL, I 0 g1 IAX AT
QT | A 9 OF AHE A oA G
g 1 & /TR G971 §ar § A [FAH
# w7 74 war § afFa g7 § waww
Fg AFA7 § fF I3 T WL A7
safETdt &) TAT AMA1, T FAT F TAFTC
T FT @ AT a1 gandy Afa fAae
w7 # BT A T |

w3 & A1 F qra7q § TF T
ATEATE | XSt F FAf F1 A T §,
F a7 WrE 1 g #3333 79,
(e F g3 FUT {EYS H ¥3LY
FUE, (8YE F Yoes FUF, {8%e H
L5R8 TUAT AT (85 7 €3s] AT
1 et 9f 7 1853 Fag wimak
Wrag € et 1 79 9ar 9war & fF
FF ATX AT TZ & | FF K1 T wiqFaw
T & e # {9 F #1533 8’
F ATTF o7 qqF 97 937G 3L A1 I
gHg gL, W' &4r 47 41 {F
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77 Gfegs 777 ¢ #r¢ faeft faew &7
qraEt qE @ o AdtST 94T gE g
f &z & 31 s go.x &1 F1¢ farfoe
TEM & FTOT qIELET T W
@ & | R A% URIETEHNT FT FEET
& AT g 9T 37 fawfest & qrw w0
FIY UHTE F AT @ & | qreaw ¥
9T &Y T3 HiFST H STy & 1 gAY
3G 7T GT &Y AT & | T FUT FT &
W § AEEW F@ & | greqq § @A
ag =rfed & udeErgwa & fawfaq
¥ gl & g fF g a9 ¥ o, A%
T 94 ¥ TIA1 gH 9T FC AT {1 I
fou e FvE H1 sEEqT R | AT
TTES ¥, SHA! WAAE fFaT ST W@ 2
3w #r fadgz 1 F =
7l & 1 & srga g fF wrd e ad
®TT |

ST greT @7 Tuy w9 Ax faar,
IqH & A1 $5 Fg 797, 7 7z fgar Ak
& mram Fwar g fF wmAE T we
ST IEET AT AT I |

Shri A, P. Jain (Tumkur): Mr.
Speaker, Sir, this is not an ordinary
budget.. It has the background of the
Chinese invasion which has been fur-
ther aggravated by the recent agree-
ment concluded between Pakistan and
China. The task of the Finance Minis-
ter is, therefore, very onerous. He
hags to raise large amounts for the pur-
pose of defence as also to increase the
tempo of production. Naturally the
burden has to fall upon all sections
of the people, rich and poor.

While I may not subscribe to all his
proposals, yet, I can say with a safe
conscience that his approach has been
a bold and courageous one, The Eco-
nomic Survey prepared by the Finance
Ministry has drawn our attention to
certain fealures of the economie eli-
mate, It says that there has been
imporvement in the production of coal
and stcel. It also says that the rail-
ways have been able to haul a larger
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freight. As regards agricultural pro-
duction, it did not increase in the year
1961-62, but there are prosects of
some increase in the year 1962-63,
though it is yet too early to say what
is going to be the extent of the
increase. In the first six months of
the current year, the industrial pro-
duction has gone up by about 7.2 per
cent. All these are encouraging fea-
tures, but there are certain other
aspects of production which need our
attention.

In a backward economy like ours,
the key test of the increase in produc-
tion is the amount of the availability
of the foreign exchange and how it is
being utilised. Not only that; we need
foreign exchange for importing machi-
qery. Even for communication, rail-
ways, for building bridges and reser-
voirs and for mining, we have to import
machinery from abroad. There are
two sources, of earning foreign
exchange for us. One is export and
the other is foreign aid and assistance.
So far as export is concerned, when
the third Plan was framed, it was
envisaged that the earnings from
exports would be increased form about
Rs. 3050 crores to Rs. 3700 crores or
Rs. 3800 crores. What has been our
achievement during the first two years
of the third Plan? In the first year
of the third Plan, we earned Rs. 37
crores more than the previous year
by way of exports. In the current
year, excluding exports from Goa,
Daman and Diu, it is estimated that
we will have an increase of about
Rs. 18 crores. So, during the first two
years, we will have an increase of
about Rs, 55 crores. If the target of
increase of about Rs. 700 or Rs. 750
crores for the Third Plan has to be
achieved, we need to increase our ex-
ports by about Rs. 50 crores per year.
Therefore, there is need of great vigi-
lance and extreme efforts to step up
our exports.

The exports have lagged behind ex-
pectations. Whatever may be the

MARCH 13, 1963

Budget—General 3450
Discussion

reasons, I do not have time to go into
them now. Our cxports do not earn
enough of foreign exchange for us to
pay the debt servicing charges and
also the cost of components and spares
and intermediaries needed for the
maintenance of the economy. There-
fore, some of our foreign assistance
is utilised for the import of compon-
ents and spares and for the mainten-
ance of our economy. When the
second Five Year Plan closed, we had
a balance of Rs. 700 crores out of
sanctions by the foreign countries by
way of loans and aids. At the end of
the first year of the third Plan, this
amount increased to Rs. 830 crores.
During the first nine months of the
current year, there have been further
sanctions of a little more than Rs. 400
crores. | do not know whether we
have been utilising the foreign aid at
a speed at which it is coming. My own
idea is, perhaps unutilised foreign aid
today is larger than what it was at
the end of the first year of the third
Plan, Therefore, there is need for
great caution, because the tempo of
development go far as the industrial
sector and certain sectors of agricul-
ture are concerned depends upon the
utilisation of foreign aid. I want to
draw the attention of the Finance
Minister to the need to correct this
imbalance.

The other day in this House the
Minister for Steel and Heavy Indus-
tries told us that as much as 50 per
cent of our foundry capacity is lying
idle. The estimate is that about one-
third of the capacity of the engineer-
ing enterprises is lying idle. These
are not good signs. They are, rather,
alarming features. And, while the
Government is making all-out efforts
to increase the tempo of production,
both industrial and agricultural, the
sterling balance, the unutilised foreign
aid and the unutilised capacity need
corrective. I hope due attention will
be paid to them.
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Coming to the budget proposals, the
infrastructure of the budget rests on
three factors: the defence, the price
line and the production. So far as
defence is concerned, the Finance Min.-
ister has made a demand of Rs. 867
crores as against Rs. 505 crores of
last year. The security of the coun-
try is the first consideration and no-
body, either in this House or outside
the House, at all resents or objects
to the higher demand for defence. The
Chinese have rejected the Colombo
proposals. But even supposing they
had accepted the Colombo proposals
and we were on the verge of going
to the negotiation table, we could not
afford to be complacent and we had
to make our preparations. Therefore,
I welcome the proposal of the Finance
Minister to raise the defence budget
by about 70 per cent. In fact, if the
need arises and the Finance Minister
finds it necessary he can come forward
before this House with a Supplemen-
tary Demand for Grant and this House
will very gladly sanction that Grant.

Now, the plan expenditure is pro-
posed to be raised by about Rs. 300
crores. That leaves a deficit of Rs. 454
crores. The question is, how this defi-
cit should be made up and to what
extent this deficit should be made up.
Roughly speaking, the Finance Min-
ister has proposed to levy increased
indirect duties, customs and excises,
the yield of which the income from
which will come to about Rs. 200
crores. From the direct taxes he
wants about Rs. 70 crores to Rs. 75
crores more and, then, he proposes
to raise Rs. 40 crores by compulsory
savings. In a poor country of ours,
inevitably, large amount of finances
can be raised only by indirect duties.
Therefore, one can understand why
the Finance Minister has been compel-
led to raise the major portion of his
resources from indirect duties,

But, Sir, there is one item—that is,
kerosene oil—on which the duty is pro-
posed to be raised rather heavily, Out
of the total additional receipts from
the indirect taxes, both custom and
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excise, which would be about Rs. 200
crores, the one single item of kerosene
0il will account for 23 per cent. Now,
a couple of years ago when there was
a proposal before this House to raise
the duty on kerosene oil, the Finance
Minister gave an exemption to the in-
ferior type of kerosene oil on the
ground that it was being used by the
poor villagers. There is hardly any
village which has got electricity, and
after nightfall there are many villag-
ers who cannot afford even to light
their houses with kerosene oil, 1
would very earnestly request the Fin-
ance Minister to give some thought to
it and exempt the inferior quality of
kerosene oil altogether and to reduce
the duty even on the superior kind
of kerosene oil,

There is another proposal to raise
custom duty on iron and steel, machi-
nery and electrical goods. A very
large proportion of these goods are
used either by the Government for
defence purposes or for other purposes,
or by the public sector undertakings.
So, enhancement of duties on these
items means taking with one hand and
paying it with the other for a major
portion of the collection. Also, it will
Increase the cost of production, So,
[ would earnestly request the Finance
Minister to give some thought whe-
ther these levies, increase of customs
duty, on iron and steel, machinery and
electrical goods is really a wise step.

Now I come to the direct taxes. So
far as direct taxes are concerned, I
have only two observations to make.
My complaint is that men with lower
income have been taxed proportion-
ately more than men with higher in-
come. I can anticipate the reply of
the Finance Minister. He would say
that under the present system of in-
come-tax the higher income group is
already heavily taxed. A man who
has an income of Rs. 2 lakhs is left
with about Rs. 65,000 as the net in-
come after the payment of taxes.



Shri Rameshwar Tantia: You have
to take into account the wealth tax
also.

Shri A. P. Jain: I leave that to the
hon. Member, After all, I must not
say everything. Something must be
lett for my hon. friend.

He is being additionally taxed only
to the extent of Rs. 5,430. I wvery
humbly submit that a person who has
a net income of Rs. 65,000 has the
capacity to bear a much greater bur-
den than Rs. 5,430.

I have another complaint against
the scheme of additional surcharge on
incomes. In the pink book at pages
1-2 the last column gives the inci-
dence of tax on the unearned income
and the first column gives the inci-
dence of tax on salaries. A person
who has an income of Rs. 2 lakhs, if
it is is wholly unearned, has to pay
an increased tax of Rs. 3,981, On the
other hand, if it is earned income of
Rs. 2 lakhs, he has to pay Rs. 5,430
According to all progressive princi-
ples of modern taxation, unearned in-
come is taxed more heavily than
earned income, and that is the prin-
ciple which is followed in the Income-
tax Act. I would earnestly request
the Finance Minister to give atten-
tion to it so that unearned income
does not escape more lightly than
earned income. These are my obser-
vations about surcharge on income-tax,

Now I come to a rather delicate sub-
ject, and that is the question of super
profit-tax. The entire corporate sector
in India earns g net income of about
Rs. 200 crores; the gross income is
about Rs. 400 crores. Out of this net
income of Rs. 200 crores, about Rs. 60
crores is paid by way of dividend and
out of the balance left over, a part
is given as bonus to the workers but
the major portion of it goes to build
up reserves. Both the reserves and
the dividends are the property of the
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shareholders. The reserves are the
property of the shareholders collect-
ively whereas the dividend is the pro-
perty of the shareholders individual-
ly. So, there is no difference between
the two, so far as ownership is con-
cerned. These reserves are the sav-
ings which go towards capital forma-
tion. According to all canons of eco-
nomic property, it is not a good policy
to divert the savings which are meant
for capital formation to current con-
sumption, and that is going to be
exactly the effect of the present pro-
posals of the Finance Minister. I re-
peat it once again, the reserves which
are meant for capital formation, for
turther expansion of the industry, are,
according to this scheme, being divert-
ed for current consumption for de-
fence purposes.

I do not propose any very radical
change. The House will remember:
that at one time, about four or five
years ago, the general thinking of the
Government was to discourage distri-
bution of high dividend and, there-
fore, the excess dividends tax was im-
posed to encourage the formation of
reserves so that the tempo of economic
growth may increase. This is the re-
versal of that policy. Now I do not
suggest that the incidence of the tax
should be shifted to a different class
of people. What I would suggest is
that instead of taxing the reserves, the
dividend may be taxed and part of
the dividend may be taken away so
that while adequate finances are secur-
ed for defence purposes, at the same
time, our objective of economic growth
is not defeated by diverting savings
meant for further investment to cur-
rent consumotion,

AT T T W T——— < =
Now I come to the last point, and

that is about compulsory savings. The
Bill, as it has been introduced in the
House, proposes to levy 50 per cent
on the land revenue paid by the far-
mers. I have serious and grave ob-
jections to this proposal. Firstly, as
the speech of the Finance Minister
indicates, the proceeds from this com-
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pulsory depusit scheme will be divid-
ed into two parts—one part of it will
go to the Centre and the other part to
the States. The estimate is that the
deposits will amount to Rs. 65 crores
to 70 crores out of which Rs. 40 crores
have been accounted for by the Centre
and the rest will go to the States. I
hope 1 am correct in presuming that
the portion which is being given to
the States is mostly on account of the
surcharge on land revenue. It is none
of the functions of the Central Gov-
ernment to raise resources for the
States. It is crippling the States. The
States must feel responsibility for any
revenue they get in the form of taxes.
Any State which impose a tax on the
people fee's responsibility for the peo-
ple. On the other hand, if a state gets
taxes collected by the others, it al-
ways creates a sense of self-compla-
cency. But I have still graver objec-
tions about it.

The land system in India has been
devised by the various States for dif-
ferent considerations. The incidence
of revenue in each State is different.
Those States which have been pro-
gressive, which have been holding
settlements and which have remained
up to date have a much higher inci-
dence of land revenue than the States
which have lagged behind. For in-
stance, the princely States had very

" low land revenue and their land re-
venue had not gone up. Therefore,
it is an inequitable tax because it
treats all the land revenue payers at
par, irrespective of whether they pay
more or less. It means an inequitable
incidence of tax. Then, there are some
States which have recently increased
their land revenue. One State has
increased it by 75 per cent, another
by 50 per cent and yet another by
25 per cent. There are also States
which have not increased their land
revenue. That means another element
of inequality and injustice. Lastly,...

Mr. Speaker: Now the hon. Member
should stop.

Shri A. P. Jain: Only half a minute
not more than that. I know of my

.
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State of Uttar Pradesh where there
are seerdars and bhoomidars. They
belong to the same class of people.

Shri Nath Pai (Rajapur): We
thought, your State was Mysore,

Shri A. P. Jain: I am talking not
of my constituency but of my home
State.

For the same type or quality of
land a bhoomidar pays 50 per cent of
the rent because he has paid ten
times the rent in lump sum to the
Government and has bought bhoomi-
dari rights whereas a seerdar pays
doubie. So, the incidence of the tax
on the seerdar will be twice that on
the bhoomidar, A bhoomidar is in a
better position to bear the burden of
the tax than a seerdar. My conten-
tion is that the system of land reve-
nue is such a complicated matter that
the Centre cannot do justice to it by
a uniform gcheme. Therefore 1 would
request the hon. Finance Minister not
to undertake this scheme which will
lead to inequality.

May I have half a minute more, Sir?

Mr. Speaker: | have been given a
list of 25 hon. Members by the Whip
of the Congress Party. I shall be able
to call only ten of them and shall have
to displease 15.

Shri A. P. Jain: The proposals
which I have made may mean some
reduction in revenue, but our experi-
ence of the past has shown that the
estimates of revenue made by the hon.
Finance Minister are always a little
too low. In 1961-62 he estimated a
surplus of a few lakhs of rupees; it
came to about Rs. 30 crores to Rs. 40
crores in the revised estimates and
later on it came to Rs. 125 crores. Last
year he estimated an income of about
Rs 1,380 crores and it came to about
Rs. 1,500 crores.

The Minister of Finance (Shri
Morarji Desai): May I tell the hon.
Member that there is no surplus left
with me?
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Shri A, P, Jain: It is not with me
either.

Mr. Speaker: And now not with
me either. He should conclude now.

Shri A. P. Jain: There are two
clauses in this Bill which give reserve
power to the hon. Finance Minister,
namely, clause 24, whereby he can
raise g regulatory customs duty of 10
per cent and clause 28 whereby he can
raise a regulatory excise duty of 10
per cent. So, if at any time there is
need, he can take advantage of that
and any shortfall in revenue can be
made up.

Mr. Speaker: Shri Guha wants to
go to hospital; so I will call him now.
But I should request hon. Members
from the Congress side that they
should not try to cover every point
that is there in the Budget but should
be content with 15 minutes each so
that 1 might be able to call a larger
number of hon. Members.

Shri A. C. Guha (Barasat): Mr.
Speaker, Sir, the Budget this year has
been characterised, even by the hon.
Finance Minister himself, as putting
a sort of an unprecedented burden on
the people. Naturally, in view of the
national emergeney caused by foreign
aggression, an unprecedented burden
has to be put on the nation. T fully
agree with the hon. Finance Minister
when he stated that even the poorer
section of the people must be called
upon to make their sacrifices, not only
for the sake of the money that we may
get from them but also for the sake
of achieving their collaboration in the
great national Genture, When the de-
fence of the country is at stake there
cannot be any sacrifice too big for the
people to make: everything else will
come not only second but far below
in importance when the question of
national defence comes before us. So,
it requires a total mobilisation of our
resources. Moreover, we have also to
carry on with the development pro-
grammes.
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From some quarters suggestions
have come about effecting economy
and getting the necessary money sim-
ply by effecting economies. I am sur-
prised that even eminent professors
of economics have also made such
suggestions. I do not deny that there
will be some scope for economy and
that should always be attempted by
the Government, but from whatever
economy can be effected by all these
measures, we can get only a very
negligible portion of the money re-
quired of the money required both
for defence and for development. In
any case, this burden has to be born
by the nation. .

Then there have been suggestions
that we can scrap some of our deve-
lopment programmes, Particularly,
the State Governments it is regret-
table, have already taken a stand that
that there should be a cut in educa-
tion, kealth and other social services.
Yesterday, the hon. Finance Minister
interrupted a speaker and said that
there has not been anything on the
part of the Central Government to
indicate such measures. I would hum-
bly request the hon. Finance Minister
and the Central Government to tell
the State Governments that any at-
tempt at economy by cutting down
programmes of development, particu-
larly, social services like education
and health, would be the most foolish
thing for us to do. All these have to
be maintained. In addition to that we
will have to get the proper machinery
for defence. Without industrial deve-
lopment no defence is possible. So,
plan allotment for the next year is
about Rs. 300 crores more than that
of the current year, In addition to
that for defence we have to find an-
other Rs. 300 crores to Rs. 400 crores.
So, the hon. Finance Minister has
somehow to secure an additional sum
of Rs. 600 crores to Rs. 700 crores for
both these purposes.

This Budget has been attacked by
both the extremes. On the one hand,
the Swatantra Party has characteris-
ed it in any term and has condemned
the Budget altogether; on the other,
the Communist Party has also con-
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demned it. On the day the Budget
was presented we had some reaction
from the hon. Leader of the Commun-
ist Party prophesying that there would
be organised revolt of the people. I
would like to draw the attention of
this House to these words, namely,
“organised revolt”. It is not that the
revolt of the people would be spon-
taneous or unorganised, but it would
be organised by some parties or by
some interested person, The Com-
munist Party organ also has published
a long editorial practically demolish-
ing all the suggestions of the Budget.
The editorial has mentioned some
other alternative which, even if given
cffect to, can secure Ol']]}r a few crores
of rupees. One of them is the nation-
alisation of some foreign concerns in
India.

We require foreign aid so badly now.
During the development period, that
is, all these years we required their
aid and particularly now we require
foreign aid in a still greater degree.
At this stage to suggest that we should
nationalise all foreign enterprises and
not pay them any compensation, I
think, would be most suicidal and
would mean the scuttling of foreign
aid. The House will realise what the
consequences of such a wrong course
will be.

While T have said that the country
has to undertake this hardship, I
should also like to say that the Gov-
ernment has got some moral obliga-
tions before it can ask the people to
undertake austerity and hardship. The
two more obligations of which the
Government must be conscious are
these, One is holding the price line.
‘While we ask the people to pay higher
taxes and to take to an austere course
of life, we cannot allow a particular
section of the people to go on pro-

13.00 hrs.
[Mr, Derury-SPEAKER in the Chairl.

fiteering at the expense of the con-
sumer. So, this is moral obligation
which the Government must take hold-
ing the price line. So long, all the
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attempts of the Government have
been, more or less, not of much success
and sometimes it is questioned whe-
ther the Government were really
serious about their attempts in hold-
ing the price line.

The second moral obligation of the
Government before asking the people
to take to hardships, is to effect eco-
nomy in their own administration. 1
have already stated that it would not
bring in much revenue, but it has a
psychological aspect, Earlier, some
revelations have been made in the
papers that Ministers consume a lot of
electricity and power. It matters only,
I think, a few lakhs of rupees—nothing
more than that. Either this thing
should not have been given any bubli-
city or the Government should have
scttled this matter internally. Now,
when this thing has come before
the public, it will surely have a bad
psychological reaction on the people.
The Government must take some
acticn so that this squandering of elec-
tricity and power should not be carried
on by the Ministers themselves. If
they cannot put a check on the con-
sumption of these articles, they will
have no moral right to ask the people
to undergo austerity. Sir, I repeat
this that this would not bring in much
of revenue but it will have a psycho-
logical effect. Or, this thing should
not have come up before the public.
It would have been better if the Gov-
ernment could have settled the matter
amongst themselves without ventilat-
ing it to the public., But once it has
come up before the public, they must
take some sieps to check all these
things.

Sir, even in the Third Plan report,
it has been stated that only a limited
rise in consumption gt'and‘d would
be possible. During the development
peried, some sort of a control on con-
sumption has to be exercised. But due
to our democratic {raditions—and, per-
haps, a sort of weakness to democratic
ideals and technigues—we  have
not tried to impose any check
on the consumption standing. But,
now that the question of defence
of the country has come, some check



3461 General

[Shri A. C. Guha]

on the consumption standard has to
be undertaken. It may be through
control or it may be through some
fiscal measures. The Government is
going to spend about Rs, 800 crores
more next year. During the current
year, the deficit financing of the Gov-
ernment is of the order of Rs. 240
crores and the next year the budge-
tary deficit left is Rs 151 crores and
now if the Government is going to
spend about Rs 800 crores more over
what hag been spent this year, all this
will tend to inflationary tendencies.
That will help inflation. So, either
through control or through fiscal mea-
sures there must be some control on
the consumption of commodities.
From that point of view, these taxa-
tion proposals should be considered.
I think, a better method would have
been to put a control over consump-
tion so that this may not work in-
discriminately on everybody. But,
anyhow, that is not possible and the
administrative machinery for that is
alsc not to be available now. So, the
only course to put a curb on the con-
sumption is to take recourse to taxation
measures.

Then, come to complusory savings
scheme. I think thig is the one item
for which I have my hundred per cent
support. I know even my hon, friend
Mr, Jain who just spoke before me
had also his misgivings about this.
And even in the Congress quarters
there have been some whispering that
this will affect the rural people and
that will make the party unpopular.
The party must have the courage to
face this apprehended unpopularity.
If we exclude 80 per cent of our people
living in"ural areas, then this com-
pulsory savings will be of no use at
all. If there is to be a compulsory
savings scheme, it must cover as wide
a portion of population as possi-
ble and for that purpose only, I
think, the rural areas should be
covered. .

Sir, I am not sure why the Finance

Minister hag left out the industrial
‘labour as such out of the coverage
of the compulsory savings scheme. I
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think, as in the rural areas, the indus-
trial labour also must have much
higher standard of living during the
last few years. So, why should the
industrial labour also not be brought
within the scope of compulsory savings
scheme? [f a peasant can be asked o
pay Rs. 2'or Rs, 3 or Rs, 4 per cent
per year, I expect the industrial labour
also, irrespective of the fact whether

he gets Rs, 125 per month or not,
should be asked to pay a similar
amount.

Then, as regards the compulsory

savings scheme, the term ‘salary’ has
been used. I do not know how it will
be defined. Will it include also the
dearness allowance, bonus, and other
things or would it simply be the basic
salary? I tkink, it should also include
the dearness allowance, bonus and
other things that are given to any
government, commercial or industrial
employees.

1 can understand that the saving of
Rs. 3 or Rs. 4 ie saving at the rate
of 3 per cent for the low income sala-
ried group, may prove somewhat a
hardship. But it should also be rea-
lised that without this compulsory
saving, the inflationary tendencies
would be far wider and stronger. The
small amount which he might have
saved by not paying towards the com-
pulsory savings scheme would have
been swallowed by the inflationary
gap. So, it will be not only a saving
for the person concerned, it will not
only be a ready money for the Gov-
ernment for the emergency period,
but it will also be—this compulsory
savings scheme—a handy weapon in
the hands of the Government and the
public to check inflation. It will have
a dis-inflationary force. I fully sup-
port this and I expect that it will be
extended further to cover all indus-
trial labour irrespective of what wage
they are getting. Moreover, it should
be realised that instead of their spen-
ding money on some consumer g30ds,
that money will be saved for them.
My hon. friend Mr. Jain suggested
that there may be some discrimina-
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tion between States and States, or
between areas and areas, or between
classes and classes. But you cannot
have a completely uniform rate to
cover such a vast territory of our
country with different social and
agrarian gystems. So, some sort of a
common formula will have to be
adopted for the whole country even
though it may be discriminating
against one section or one area.

The super profits tax and the sur-
charge, these two, I think, have been
very much resented by the corporate
sector. Any tax on them would
surely be resented by them. This is
the most well organised sector and
they know how to whip up agitation
or demonstration against certain mea-
sures of the Government. But the
shareholders also, who have been
earning a sort of an un-earned income
by giving money in equity shares,
should realise that in this emergency,
they should be ready to surrender a
portion of the annual dividend. Yet,
I would like to suggest to the Finance
Minister that he may just make an
intensive study of the effect of the
surcharge and the suptr profits tax
on the corporate sector, I am not
sure; but I have an apprehension that
it may affect the smaller and medium-
sized industries. The big industries
which have got large reserve funds,
will be able to carry on quite well.
But, for the gmaller and medium-sized
industries, I think it will be difficult
to repay loans and to keep anything
in the reserves for expansion. If
repayment of loan becomes difficult, I
think the Finance Minister will have
to take steps to see that such default
in this emergency period may be con-
doned by the banks or by other fin-
ancing organisations of the Govern-
ment or of a semi-government nature.
Moreover, he may also consider whe-
ther there may be some re-adjust-
ments in the rates and slabs so that
the smaller and medium-seized indus-
trial units may have some reserve
funds and may have a portion of their
profits as retained profit to enable
them to go on with expansion. If
expansion is affected and the starting
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of new industries becomes difficult
now, as it is apprehended, production
will suffer. More serious than that,
the employment question has to be
considered in that connection. From
this point of view, ] would suggest to
the Finance Minister to make a review
of the whole scheme and if necessary
to make certain re-adjustments.

I very much welcome the suggestion
of putting a curb on the perquisites
by scme of the companies. They have
been paying {fablous salaries and
remuneration to their top officials.
That should be stopped. I would
suggest to the Finance Minister to
consider also the question of inferior
kerosene, I can understand the ques-
tion of foreign txchange is involved
in that. 1 can also understand
kerosene and diesel oil should more
or less have a sort of parity of taxa-
tion. But, yet, the inferior quality of
kerosene is used mostly in the rural
areas and by the pcorer sections. He
may consider that question.

The cumulative effect of all thess
taxes is also to be considered, It is
apprehended and I think the Finance
Minister also would admit that the
prices will surely go up. Prices will
go up naturally because of the excise,
customs and other forms of taxation
and in some cases, the cost of pro-
duction will also go up. But, one
thing he should see is that the prices
may be not go up beyond the quan-
tum of taxation. Nobody may be
allowed to make undue profiteering
out of this national emergency. That
is one point to which I would like to
draw the attention of the Finance
Minister,

Already, in the present year, there
are some significant factors in our
national economy which should be
taken care of. The tempo of produc-
tion has gone down. It has not been
increasing at the same rate ag it was
increasing before. In the last 2 years
of the Second Plan, industrial pro-
duction was increasing by 10 per cent
or 11 per cent. In the last year, the
increase is very low. Practically,
there has not been any increase at all
in the present year. In the Economic
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Survey, the increase jn this period
has been compared with the increase
in the first half of the last year. But,
we should consider the increased
tempo of production at the end of the
last year with the tempo of produc-
tion in the first half of this year.
Compared to this, I think, there is
hardly any increase in production.
National income last year also has
not increased much. It is only 27
per cent. But, the per capita
income has rather gone down. The
un-employment problem also, instead
of decreasing, has been going up gra-
dually. All these are disturbing fac-
tors in our national economy. In the
time of this emergency, all these fac-
wrs have to be taken serious notice
of and proper attention should be
given so that these unhealthy factors
may not get out of control and create
distrubances in the economic and
social structure of the country. I hope
all these things will be taken care of.

With these words, I suppoert the
Budget proposals.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Deputy-Speaker, at the
outset, I wish to say a word about
the constitutional procedural arrange-
ment whereby the President’s Address
and the General Budget figure in the
same session. I would submijt that
this might be revised and the General
Budget may be presented at the
beginning of some other financial year
such as beginning with or soon after
Diwali, so that, if that is adopted, the
controversy which has arisen over
debate on the General Budget—which
House has got priority,—whether this
one or the other will get automatically
resolved, and the overlapping of dis-
cussions which takes place in the
debate on the President’s Address and
in the Debate on Budget or the
Ministries’ Demands will alse be
aveided. The calendar year joint
session may be separated from the
financial year in future.

Dr. P. § Teoshmukh: The Presi-
dent can Address then, at Diwali
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Shri Hari Vishnu Kamath: No.
The President, under the Constitution
has got to speak at the beginning of
the first session every year. That
may be presumed to be the inter-
national calendar year. Therefore,
these two things will not overlap.

1 do wish that more time, much
more than is allotted at present,
should be devoted to the General
Budget and discussion of Ministries’
demands. I recollect what the first
Speaker of Free India’s Parliament
told me some 12 years ago in a pri-
vate talk that if Parliament is to be
effective in free India, it should sit
for at least 8 months in a year. Other.
wise, it will not be an effective ins-
trument of parliamentary democracy
that we want to build.

Even as we are discussing the
General Budget, India's representative
Shri Swaran Singh is engaged in the
fourth round of strenuous talks with
Pakistan's representative. The House,
1 am sure, will wish well to the par-
leys and I have no doubt that they will
convev their best wishes for the suc-
cess o. ..ese talks. May I earnestly
hope that the talks will result in the
realisation by Pakistan that China
is as much an enemy of Pakistan's
peace, prosperity and freedom as it is
of India? The Chinese attitude has
not changed but it has rather harden-
ed in the recent months. China, Sir,
as the reports have it, is trying to
recruit Poonchi Kashmiris, Nepali
Gurkhas, and Nagas into their armies.
After the unfortunate Sino-Pakistan
Border Agreement, it is not improba-
ble that they are trying to recruit
Poonchi Kashmiris for setting wup
Kashmiris against Kashmiris, God
forbid. I hope Government has taken
notice of this. I hope Government has
taken serious note of the develop-
ments and has made adequate pre-
parations.

About the hardened attitude of the
Chinese, the House knows full well
how latterly the Chinese Government
has dubbed even my friends on the
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extreme right as belonging to a clique,
and I am sure, in a few more months
or weeks, they will dub this clique
as a gang, just as they have dubbed
Chiang-Kai-shek’s party as a gang;
and I have no doubt that in a few
months, if not earlier, the “Dange
cligue” will be dubbed as ‘“Dange
gang.” Now in the eyes of China
there is not much of a dividing line,
it ig a very thin line, between the
so-called reactionaries in the Indian
body-politic and the Dange clique. I
do not know to which cligue—the
Dange clique or the other clique in
the Communist party—my hon. friends
on the extreme right profess to
belong. I leave it to them to decide.

Now, Sir, the hard-pressed Finance
Minister proclaimed himself last year
at the close of the debate on the
general budget as an apostle of sar-
vodaya....

The Minister of Finance (Shri
Morarji Desai): Not an apostle, but a
believer.

Shri Hari Vishnu Kamath: I take
him to be an apostle; not a believer
merely. We are all believers. It is
on a higher plane.

Shri Morarji Desai: Let the hon.
member not put me on a pedestal
and pull me down.,

Shri Hari Vishpu EKamath: If he
appears to me to be on a high
pedestai low can I help it? He is an
apostle, Sir. 1 am sure he must have
spent many sleepless nights and
sleepy days.

Shri Morarji Desai: No sleepy days.
MNot one sleepless night,

Shri Harj Visonu EKamath: Befor:
he came to the House with these
crushing burdens of taxation. When
we have sleepless nights, it is an
inevitable reaction that there are
sleepy days. He had expressed ad-
mirable sentiments; in his budget
speech which I wholly and completely
share. I will quote very briefly a
few sentences from the budget speech
of the Wine.ce Minister. He sald:
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“The ezormity of the challenge
which confronts us demands
nothing less than a measure of
sacrifice from every citizen. It
is all the more imperative, there-
fore, that considerations of equity
and social justice, which we have
accepted as an integral part of
ovr way of life, should receive
even more earnest attention than
ever before.”.

Then, Sir, he goes on to say as
follows. This, in his own words, is
‘he neat of the matter.

“By far the largest expenditure
in the country is incurred by
Governments at the Centre and
the States. There cannot be any
question {hat economy and effi-
ciency in public expenditure are
the very heart of the matttr in
mobilizing resources.”

It is admirable indeed, Sir. He has
gone to ihe very heart of the matter,
but I am sorry to say that he has
not put hiv heart into the task of
mobilising the resources that are
needed for the purposes of defence
and development. And, later, on
what does he sty? This is what the
he say:

“What we need is more per-
formance with less expenditure.”

The same sentiment wag elaborated,
a few days before he said this by his
distinguished colleague in the Cabi-
net, Shri T. T, Krishnamachari. He
said that ministers were gloating over
imaginary achievements and much
more could be done in the way of
performance. And the Finance Minis-
ter has repeated that same sentiment
admirably in his speech.

shri Morarji Desai: This is un-
necessarily wrongly mixed up.

Shri Hari Vishnu Kamath: It is an
odd mix-up. The Cabinet is a motley
crowd. I am sorry to say. 1 cannot
help it if it i~ mixed up. The Finance
Minister hes spoken of the spirit of
vigilance and responsibility on the
part of all those who are entrusted
with the expenditure of the people's
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molcy, “be they engineers, army
officers, contractors, workers, civil
servants or indeed Ministers”,

In- arother part of his speech, he
has condemned the remunerationg and
perquisties ang high salavies for the
privil.ped employees. This is what
he saya:

“A proliferation of perquisites
and high salaries for the pri-
vileged employees is one of those
phenomena of modern corporate
life whick cannot be allowed to
remain unchecked".

Will he app’y this principle to include
furniture, electricity, etc.? 1 do not
want to rcpeat these things which
have been mentioned, but I would
say that if there is no ceiling wunder
the Act of Parliament in regard to
these thing:, I hope the Minister will
bring ferward a Bill to amengd the
Act arg 1o impose such a ceiling.

What tte emergency has done is
this, the like of which the British
Prime Minister Mr. Macmillan used
as a slezun for winning the last
election Tnat slogan aptly applies
{0 the Ministers on the treasury
benches. 1he Defence of India Act
as well as the emergency powers have
acted in such a manner that they
never had it so good as we have it
today. But, Sir, before I proceed
further, let me take a look, and let
me take the House with me to have
a clcse lonk at the national socio-
econo'nic pieture on the eve of the
emergency.

'The Uniteq Nations published a
survey in which they have described
Indian conditions, In the World
Economic Survey published by the
U.N. it is pointed out that “in the 25
under-écveloped countries of Asia,
India stands 20th in the order of rate
of growth, In the last decade, the
rate of growth in Turkey was twice
as high as in Iraq, thrice as high as
in India”
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And, th n, 5ir, coming to grimmer
statistics, this is what il says:

"Notwithstanding the loud pro-
clamatiors oi a socialistic pattern
of society the distribution of
Natisnzl Income has been very
inequitous, e.g., out of every 100
people:

45 people had monthly incomes
tetwecn ks, 10 and Rs. 20.

30 people had monthly incomes
between Rs. 20 and Rs. 30,

24 people had monthly incomes
between Rs. 30 and 50.

1 only had monthly income
abova Rs, 50

6 crores of people had' an in-
come of 25 nP. per day.”

Then, it savs:

“In 1960, the average per ciapita
income in Tndia was Rs. 330.
Only 25 per cent of the popula-
tion hn1 an actual income above
the ational average.

Between 1951 and 1961, ten big
industrialists in India jincreased
their wea!th from Rs. 100 crores
to Rs. 257 crores.

The percentage of dividend
paid gn capital increased by 287
per cent between 1957-58 and
1959-60.

Property taxes which yielded
Rs. 193 crores in 1944-45 netted
only Rs. 202 crores in 1959-60,
while indirect taxes which yield-
ed Rs. 150 crores in 1944-45,
yieided Rs. 391 crores in 1953-54
and Rs. 454 crores in 1959-60."

Regarding unemployment, Sir, the
backiog of unemployment in 1956 was
5:3 millions and that of 1961, 9 mil-
lions. The backlog of unemployment
expected in 1960 is 12 millions. The
under-emplcyment is estimated in
the neighourbood of 15 to 18 millions.

Regerding economic inequality, in
the pre-independence perigd under
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British rule, the ratio of the mini-
mum to m2ximum income was 1:110.
Under the Congress regime, the ratio
has gone up to 1:320.

This, Sir, i a veTy serious indict-
ment of the regime. The Finance
Minister has used admirable words
and sentimenis in his speech. Words,
words and words. Where are the
matching deeds? The Prime Minister
who heads the Government with such
distinction, granted an interview in
the same month in which the Finance
Minister delivereq his budget speech,
to a Chicago (American) paper and
therein he made a wonderful, a re-
markable statement. If that is the
basis of cur foreign policy and de-
fence policy, God save India! He
said ‘Something may happen some
day, I do not know what, which will
change China's attitude’. If there
was an international prize for the
Woolist statement in the month of
February, 1 am sure the Prime
Minister would have won that prize
hands down.

If that is the basis and that ls the
guide to the formulation of a foreign
policy from which defence naturally
springs, how can we be sure that all
the money that he has demanded for
defence wil] be spent on defence real-
ly, for the real defence of India, for
acquiring equipment, acquiring
bombers, acquiring air equipment,
army equipment ete, and we shall not
be a victim again of the proliferat-
ing, and shall I say, the noxious
miasma, of corruption? 1 am sorry to
say that even in the Armed Forces
corruption hag crept in. Perhaps, it Is
unwise, and it may not be quite desir-
able to refer to this, but T am not
talking of the Army or of our jawans
and our officers. But what about the
contractors? They are an increasing
trihe, and Government apparently
wants, and Government is praying
‘May their tribe increase’, because
these contractors have given lots of
money running into lakhs, for Con-
gress election funds. What is the
scandal? The scandal stinks to high
heaven. There iz the scandal of the
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Tusker, in the Border Road Develop-
ment bo The new Defence Minis-
ter came here with a fine ardour and
an eagerness to drive away the
Chinese, but I find that his ardour
has been damped by the manner in
which he has been treated here by
the Government.

To cite only one instance, as soon
as Shri Chavan joined here, there
was a change in the Border Road
Development Board; formerly the
Prime Minister was its chairman and
the then Defence Minister Shri
Krishna Menon was the vice-chair-
man, but suddenly the vice-chairman’s
post was abolished, And today, Shri
Krishna Menon and Shri Chavan are
both ordinary members of the Border
Road Development Board. Why this
discriminating  treatment to Shri
Chavan? When Shri Krishna Menon
was pgood enough to work ag vice-
chairman of the board, why not Shri
Y. B. Chavan also? The new De-
fence Minister is also entitled to the
same position as his predecessor had.
However, the Finance Minister is not
to blame in this matter. I do not
blame him. But he must agree with
me secretly if not openly, Now, I
would ask the Finance Minister one
question. .....

Shri Morarji Desai: It is futile to
interfere with yow

Shri Hari Vishnu Kamath: I would
have liked to continue the repartee.
1 like repartees. But please do not
debit this time to my account.

Shri Tyagli (Dehra Dun): The
Finance Minister has no secrets,

Shri Harl Vishnou Eamath: You had
a secret sector.

May I ask the Finance Minister
whether he has really taken pains—
I know he is a very hard taskmaster
for himselt as well as for others; he
applies the same rule to himself as
he does to others—to see that all the
taxation wag really necessary, and
whether it could not have been avoid-
ed, especially so far as the poor and
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middle classes are concerned, who
rose so magnificently to meet the
challenge of Chinese invasion?

Now, I would ask him two or three
questiong more. He has rightly said
in his gpeech that the biggest item
of expenditure in the country is in-
curred by Governments at the Centre
and the States. ] find that the Central
assistance of the GStates this year
is well over Rs. 500 crores. If
only Government  would stand
down or come down from its pedestal
of false prestige and decide to under-
take a serious and earnest review of
that farcica] fraud called prohibition
in the States, there will be much more
money coming to the State exchequers
and the grants from the Centre to the
States could be reduced. Mahatma
Gandhi's name is taken in this connec-
tion. But what did even Mahatma
Gandhi say? In The Harijan dated
31st July, 1937, Mahatma Gandhi said:

“Prohibition can be successful
only through social, cultural and

"

educational efforts. . . .”".
He has said further that:

“Prohibition means a type of
adult education of the nation and
not merely a closing down of
grog shops.”.

Shri D J. Naik (Panehmahals):
Mahatma Gandhi also said that if he
were appointed dictator for an hour
or so, he would close all the liquor
shops all at a time.

Shri Hari Vishnu Kamath: 1 agree
with you, He would close for one
hour and reopen them again.

Shri Morarji Desai: No, no.

Shri Hari Vishnu Kamath: Article
47 of the Constitution also is invoked
in connection with prohibition. But
article 47 uses only the words:

“The States shall endeavour...”

Shri Morarji Desal: May I tell my
bon, friend that 1 have nothing to do
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really with prohibition? It is the
States’ policy.

Shri Hari Vishnu Kamath: But we
are talking about revenue raising
here.

Shri Morarji Desai: I do not get any
revenue from excise on this account.

Shri Hari Vishnua Kamath: We are
discussing the  general budgetary
policy and you can......

Shri Morarji Desai: I em happy that
my hon. friend has come the other
way round.

Shri Hari VYishnu Kamath; The
budget, he has rightly said, is an in-
strument of socio-economic policy, and
I agree with him there. In article 47
it is said that the States shall endea-
vour to bring about prohibition of the
consumption of drinks and of drugs
which are injurious to health. The
Finance Minister, I know, is rightly
intoxicated with the divine discon-
tent to wusher in a new society in
India, a new social revolution in India,
and I wish him well in that effort,
and may God grant him success. But
he must go about all this business in
some other manner uand not in the
manner in which he is doing today,
and I shall be with him if he does
that, if he does reorientate his outlook
and bring to bear a new mind. a new
mental outlook and a new attitude to
all these problems. Prohibition is
one, and I have mentioned that.

In Kanpur, which my hon. friend
Shri S. M. Banerjee so competently
represents in the House, when prohibi-
tion was lifted, in one day, in one
hour, I am told, and I am raliably
given to understand, all the liquor
that came out of the Government dis-
tilieries was sold out, and in three
months, Mr. Gupta, the Chiet Minister
of UP has netted in a revenue of about
Rs. 38 lakhs for Kanpur alone. So,
you can imagine how much of revenue
will be forthcoming in the whole of
India.
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Then, there are the income-tax ar-
rears of Rs. 200 crores all over the
country. More ~arnest efforts should
be made to collict those outstanding
Arrears.

Then, there is the question of khadi.
It is a rather delicate subject but I
shoulq like to refer only to the Public
Accounts Committee's strictures on
the Khadi and Village Industries Com-
mission. I do not wish to say more.
As regards the subsidies, I am told—I
was in Calcutta last month, and when
I was there, I was told that even
Acharya Vinoba Bhave is opposed to
subsidised khadi; he is opposed to
subsidy on khadi, and he wants khadi
to stand on its own feet and not be
spoon-fed by Government. I hope
that the new chairman pf the Khadi
and Village Industries Commission,
our colleague Shri U. N. Dhebar, will
take up the task and will go in the
direction of abolishing the subsidy and
enable khadi to stand on its own feet
so that Government may gave in that
direction also.

I am glad that my hon. friend and
former colleague Shri Tyagi is here..

Shri Tyagi: I am still your colleague,

Shri Hari Vishnu Kamath: He told
me—I hope it is not something secret—
that if one suggestion which he had
made to the Prime Minister was ac-
cepted that the white-washing, not
the white-washing of the scandals, but
I mean, of Government buildings—be
postponed by a year, that will save—
it I have heard him aright, and if I
have understood him aright—about a
crore of rupees in one year. There
are so many things like that, and so
many improvements which can be

Shri Morarji Desai: That has al-
ready been done.

Shri Hari Vishnu Kamath: Because
he suggested it you did it.

Shri Morarji Desai: It was done
before that.
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Shri Hari Vishnu Kamath: There are
other matters like that which must be
looked into before the taxes are im-
posed upon the people. Why have a
tfax by increasing the postal rates?
Why a tax on keroscne? Why again a
tax on coffee, soap and tea etc., which
impinge upon the daily budget of the
poor people and the middle classes?
Can you not exempt poor people from
these taxes? Can you not impose a
limit upon the holdings which will be
subject to compulsory savings? Re-
garding the rural holdings, can you
not provide that holdings paying a
rent of less than a certain rental will
not be subject to these compulsory
savings?” Can you not provide that
incomes over Rs. 1,500 that is, say
Rs. 2400 and over per year should be
liable to compulsory savings, but not
under? Again, why this increase in
postal rates which may affect literacy,
which will affect what may be called
jnanadaan. Jnanadaan is the biggest
daan; it iz bigger than even bhoodan.

7 fg arAw @ afaafag fraa
The hon. Finance Minister knows that.
Why put this tax on books by increas-
ing the postal rates which wil] affect
the acquisition of books by ordinary
peaple?

Then 'may 1 suggest a rather un-
orthodox tax? It might be hetero-
dox; you might laugh at it; but it
might be practicable. I was impelled
and inspired by the suggestion made
by the Minister of Information and
Broadeasting {p newspapers for cutting
out advertisement space. 1 suggest
that a tax should be levied on Minis-
ters’ speeches outside legislatures. 1
am sure that with about 300 Ministers
in India—they go on speaking daily
in more than one place—it will net in
a large amount of revenue.

Shri Tyagi: Will it be assessed on
words?

An Hon. Member: What about Mem-
bers?

Shri Hari Vishnu Kamath: Give a
trial to the Ministers and then we
shal] come to Members,
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I have gne more suggestion to make.
I referred to the question of expen-
diture by States. 1 can give one
instance of how State Governments
spend  indiscriminately, Shrimati
Indira Gandhi, the worthy daughter
of a worthier father, recently visited
Raipur in my State of Madhya Pra-
desh, in her capacity as Chairman of
the Central Citizens’ Council for, I
believe, taking lots in a lottery in aid
of the National Defence Fund and in-
augurating a hostel in a college. She
did well; it was right that she went
there to inspire and enthuse the peo-
ple and I have nothing to say on that,
though I know that under the Defence
of India Rulez—which I know do not
apply to speeches in the House—even
critical references to her spceches
have been taken exception to by the
Home Ministry—I will come to that
later whep the Home Ministry's De-
mands for Grants come up.

An Hon. Member; No, no,

Shri Hari Vishnu Kamath: When she
went to Raipur, the Stale Education
Minister travelled all the way from
Bhopal to Raipur, and all the district
inspectors, Superintendents, school
teachers and other local officials of
Chattisgarh  attended the function
followed by big Iluncheon and at
Bhilai a bigger dinner. This wag so
at Bhilai also. I am told that the ex-
penditu-> in one function ran into
thousands, if not nearly a lakh, of
rupees. I wonder whether all this
was necessary. There are so many
instances like this all over the States.

Mr. Deputy-Speaker: You must
take it up with the Madhya Pradesh
Government,

Shri Hari Vishnu Kamath: I know;
that will be taken up there. But he
has referred to expenditure in States.
My suggestion iz that the Centre
must te!]l the States categorically that
unless they cut down their expendi-
ture on such matters, unless they cut
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down extravagance and waste, Central
aid will not be given to States or
will be drastically reduced.

I have one word to say about the
proposed super profits tax. It is a
good tax that has been levied. But
let it be imposed on really big units
which have large profits and not be
a drag on small units. But there is
another kind of unit which makes secret
profits, which are not brought to light.
I refer in this matter top the Kalinga
Tubes Limited. There are only two
companies in India whp ‘manufacture
galvanised and black pipes, Messrs.
India Tubes Limited and Messrs.
Kalinga Tubes Limited, I do not wish to
refer to the names of the directors of
Messrs. India Tubes Limited—it will
take time. The Government of India
sent a directive to all manufacturers
of tubes to distribute their products
through recognised merchants, asso-
ciations and those who traded in the
items so that everyone could get his
due ghare. Messrs. India Tubes Limi-
ted followed the directive; Messrs.
Kalinga Tubes Limited declined to
follow it. They started selling their
tubesg at black market prices through
four of their nominees only and thus
eliminated the entire trade in Calcut-
ta. The names of the four nominees
are given here—I do not want to
read them. There must be an inquiry
intg how they manipulated the whole
thing, just as there was an inquiry
into the Dalmia-Jain group. This is
equally scandalous. Firstly, the sell-
ing prices of Messrs. Kalinga Tubes
Limitcd are higher than the selling

rices of Messrs. India Tubes Limit-
ed. Secondly, the difference between
th2 actua] whnlesale market price and
tho price fixed by the company varies
between 75 per cent and 300 per cent,
according to the size and specifica-
tions of the pipes. If any merchant
wants tp buy direct from Messrs.
Kalinga Tubes Limited at the com-
pany’s fixed price, he is not able to
do so, because he is compelled to pur-
chase them from the four firms, the
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names of which are given, but which
I do not want to read out

Mr. Deputy-Speaker: Thers is one
more gpeaker from your Group.

Shri Hari Vishno Kamath; The
merchants are compelled to pay 75—
300 per cent higher prices for Kalinga
'materials. I am told there is an ap-
plication pending with the Company
Law Administration. I hope the Mi-
nister will take proper action and
institute an inquiry into this matter.

Further, the action of Shri B.
Patnaik, Chiet Minister of Orissa, who
was associated with the Kalinga Tubes
Limited, in parading the streets of
Delhi the other day with little regard
for decency and decorum as the ‘Holi
Moorkh Pramukh' was, I think, very
bad. It was not proper for a Chief
Minister to do so. Op the eve of the
elections in Orissa, he had  applied,
and got, a licence for the import of
zine in the name of Messrs. Kalinga
Tubes Limited. The value of the
licence can be found out from the re-
levant records; approximately it can
be said to be Rs. 60 lakhs. As soon
as the imported zinc arrived in Cal-
cutta, it wag directly sold from the
docks in Calcuita at a black market
price of about Rs. 110 lakhs to Rs. 150
lakhs. This is a transaction which has
been much bruited about. I hope
Government will institute an inquiry
intp this matter as well.

One word more and I have dome.
At this hour when this ancient but
ever young nation has re-awakened

in the face of the Chinese invasion, ,

has risen to the occasion, it is a sorry
spectacle that the leadership is falter-
ing, is failing. The lcadership is not
displaying that sinew, that determi-
nation, that dedication that is needed
for the colossal task which we expect
from the government of the day. To-
day it is not mercly cold, calculated
econnomists whp are needed for acco-
mplishing this task, but men of high
intelligence, men of imagination, men
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of vision, and above all men with an
earnest dynamic drive and a passio-
nate sincerity of purpose. That is
what is needed. We want patriots;
we want staunch patriots. But may
I say that while we want patriots, and
staunch patriots, mere patriotism is
not enough? Much more is needed;
otherwise, the nation wil] charge the
present Treasury Benches with having
failed in their task. Let history not
level this charge against the Treasury
Benches. But let them rise to meet
the new challenge, as Gandhiji and
Netaji did 25 years ago. Let them
remember what Mahatmaji and Netaji
did in the days of the freedom strug-
gle. Let them steel their nerves; led
them gtee] their hearts to implement
that Resolution which this House pass-
ed with acclamation on the Prime
Minister's 74th birthday, on the 14th
November 1962. Let them remember
that Resolution—let them not forget
it—ang so strive that in the next
twelve months that Resolution is im-
plemented in letter and in spirit by
the nation and also by them:elves—
the Treasury Benches, the Govern-
ment and the Congress Party.

Mr. Deputy-Speaker: Shri Mohsin—
absent. Shri Harish Chandra Mathur.

Shri Harish Chandra Mathur (Ja-
lore): Mr. Deputy-Speaker, my esteem-
ed friend, Shri Kamath, is always very
amusing. But I never thought that he
could be so frivolous, and frivolous
with himself while talking about a
subject like prohibition and saying
that even if Gandhiji had been there
in power to ordain prohibition for an
hour, the order would be in force
for a day and no more. I never
thought that he would be only stray-
ing away and making such a roving
speech without coming at any time
during all these 30 minutes to the
taxation proposals. I do not know
what the purpose of this roving speech
was, but it is quite obvious to every
one in this House that he had practi-
cally nothing to say against the taxa-
tion proposals. There can be no other
conclusion which can be drawn, be-
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cause he never touched them. All
through these thirty minutes he stray-
ed from this corner to that corner,
talking of this incident ang that event,
without coming to the crux of the
matter, the taxation proposals with
which we are concerned. He ended
his speech by making a fervent appeal
1o all.

Shri Bhagwat Jha Azad (Bhagal-

pur): Sermon.

Shri Harish Chandra Mathur: But
what are these taxation proposals, I
wish to ask him. Are they not a posi-
tive proog¢ that the Government is
serious about this emergency, that
they want to take every step, how-
soever difficult and hard it may be,
and are not prepared to be complacent
as my frienq is in all his actiong and
his speeches?

I stand in '‘my seal to give full and
unqualified support, without any sense
of apology and without any hesitancy
whatsoever, to the taxation proposals
of the Finance Minister to raise about
Rs. 306 crores to meet the urgent and
inevitable demands of defence and to
cater to the inescapable demands of
our developmental programme. When
I say this I do not talk in any spirit
of bravado or in ignorance of what has
been said on the floor of the House
or outside in criticism of some of these

proposals.

Some of our friends have said that
these taxation proposals will fall very
heavily on the low income group,
particularly the peasants in the rural
areas. Certain other friends have said
that thege taxation proposals are al-
most back-breaking for the fixed sa-
laried groups, but by far the noisiest
criticism has been against the. super
tax imposed, which has been describ-
ed as very inhibitory. It has
been stated that it will kill
incentive and initiative, that it will
retard the growth and development of
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industry, and that it will bang the
doors against foreign investment. Not
that these taxation proposals are not
capable of certain improvements. We
ourselves have certain improvements
to suggest, certain criticism to offer,
but, as I said at the very outset, I
give my full and unqualified support
to raising a revenue of Rs. 306 crores.
I would have gone even up to Rs. 350
crores because I definitely feel and be-
lieve that the Indian economy can
bear that burden. It is not only my
view. A stute industrialists like Shri
G. D. Birla have written articles to
say—they may have their own view-
point, they may suggest their own
ways and methods of collection of
revenue—that the Indian economy can
absorb a new taxation of about Rs. 350
crores.

Shri Bhagwat Jha Azad: Minus

super tax.

Shri Harish Chandra Mathur: Let us
first understand what the Govern-
ment's attitude is. 1 do not think
that we could have given a wmore
fitting and a more real answer to the
Chinese challenge. Thig is the real
answer. This will make the Chinese
and every one feel how serious we are
about this business. I feel this is
a real, positive step which the Gov-
ernment have taken to implement the
pledge which we took on the floor of
the House,

Talking about the wvarious taxation
proposals, the first is the customs duty.
We get more than Rs. 85 crores out
of it. Not a word has ‘been said
against it. The customs duty has been
very selective. In the ordinary cir-
cumstances I would object tp any
duty on machinery, because duty on
capital goods stands in the way of the
growth and development of industry,
but the Finance Minister has given
very adequate and good reivins why
he has dome this, namely to help our
export promotion and to encourage the
indigenous production of machinery
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about which we have taken some posi-
tive and concrete steps. But here I
would suggest to the hon. Finance Mi-
nister that he will do well to exempt
the gmall-scale industry in the matter
of the increase so far as machinery is
concerned. It will hardly mean Rs. 50
lakhs tg the Exchequer, but it will
definitely mean quite a considerable
lot to the small-scale industry, to its
efficiency ang efficacy. Therefore, 1
would appeal to him for this small
gesture to the small-scale industry.

We are raising more than Rs. 106
crores from excise. Here, as every
Member has stated on the floor of the
House, we resent thig steep rise in the
duty on kerosene. 1 know kerosene
means foreign exchange. We can ap-
preciate and understand what the
Finance Minister says about our
foreign cxchange position. We also
understand that another objective of
the hon. Finance Minister is to take
away the purchasing power. We re-
alise that he has tried to give a little
relief by withdrawing the duty on
edible opils. While fully appreciating
all this, I have not the least hesitation
in saying that this duly will operate
harshly and hurt the lower sections of
the population, more particularly in
the rural areas. The duty is so steep
that T would suggest that if it cannot
be scrapped, at least it should be de-
finitely halved.

Then, I will pass on to the income-
tax burden. It must be clearly under-
stood that the income-tax burden falls
heaviest on the low-income group,
but then it is the low-income group
which forms the main population of
this eouniry. After all, 90 per cent
of the people fall in that group. Here
again, I am definite that certain ad-
justments are possible. T will not re-
peat all the arguments, because my
hon. friend Shri A. P, Jain gave facts
and figures to illustrate how by a little
further adjustment, the higher
income group could bear a little
more burden, and the lower
income group, for whom it is
becoming exceedingly difficult every
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day even to balance their budgets,
could certainly be given some relief. I
welcome the element of saving in the
surcharge over income-tax. It is a
very healthy and sound measure.

Next is compulsory deposit. Com-
pulsory deposit, as my hon. friend
Shri Guha, who gave wholehearted
support, pointed out, has definitely an
element, I will concede, of healthy
development. It is a good thing. We
must have this compulsory saving. I
also feel that this is definitely intend-
ed to reduce the purchasing power so
that inflationary tendencies may not
go beyond our control. But it has not
been possible for me, and I cannot
even conceive, how you can have a
compulsory saving out of people who
have nothing to save, people who live
below the subsistence level. Such
economics is beyond my conception at
least. 1 can never imagine asking a
man, who does not know how ty keep
his body and soul together, to save
and contribute to the Exchequer. This
is to my mind an almost fantastic pro-
posal.

Shri Bade (Khargone): While sup-
porting, you are opposing.

Shri Harish Chandra Mathur. T am
supporting the taxation proposals, and
opposing where it is necessary. I have
supported the excise duty, the sur-
charge on income-tax. I supporl rais-
ing more than Rs. 305 crores. Let
there be no misunderstanding about it,
I support the excise duty, but I want
a litlle relief to the poor man. It will
nol mean more than Rs. § to Rs. 10
crores. I am asking for the man who
lives below the subsisting level. There
cannot be any clement of saving
when you do not know how to find
money for your two meals together.
If T can save Rs, 5, you can mop up
Rs. 2, or 2} or even Rs. 3 or all the
mioney. But I if do not find money
even to make my living, I do not
know how to balance my budget,
then to talk of savings is something
absolutely fantastic to my mind and
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1 cannot understand what economic
principles and theories can suppyrt
it

There has been a lot of noise about
the super profits tax. The whole
Press is full of it. Of course it is
controlled by those who have to pay
super profits tax; it is obvious. What
are their objections? They say: this
is a tax on efficiency; there would
be no savings to plough back for ex-
pansion or even to repay debts; the
poor shareholder will suffer; this will
kill initiative; this will be a disin-
centive for foreign capital, But
what are the premises on which we
have to come to these conclusions?
Nothing concrete has been put for-
ward, We have requested the hon.
Finance Minister to analyse 15 or
20 cases. We have got the counpany
administration reports before us. Let
the hon. Finance Minister also ex-
amine the secret savings of al] the im-
portant companies and corporations
apart from what are the known
fizures of their profits. How is this
secret  saving manipulated? It is
known though difficult to be detected.
It is an accounting jugglery. They
over-estimate and under-estimate
their assets and liabilities, There i=
hidden money with most of these
concerns. We have already taken
care, This development rebate i3
there; all the various facilitieg are
there. Having discussed it with wa-
rious people, I have definitely come
to this conclusion that there is not
murh force in this hullabaloo. I can
understand that possibly the smaller
industrial concerns which are unable
to accumulate reserves as the bigger
ones may have to be looked into.
Porssibly, certain readjustments may
have to be made. Beyond that I
stronely feel that super profits tax
is fully justified. It is for the first
timae—Y would not say that it is for
the first time but definitely—that he
has put his hands in the pockets of
these people who have a lot to con-
tribute. They have raised all the
noise in the papers only rgarding the
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super-tax and want to divert our at-
tention to rural econom: A

Mr. Deputy-Speaker: The hon.
Member’s time is up,

Shri Harish Chandrs Mathur; I
shall finish in a few minutes, We will
be spending a considerable amount
of money on defence outlay which
w11.} necessarily raise the profits ac-
cruing to business.

On one point I am ip entire sym-
pathy and support of the private sec-
tor, of the big concerns. That is
where they complain against ad-
ministrative delays and irritants and
the blocks being put in the way of
Increasing production. We have only
two Ministries with which we are
most concerneq in the matter of giv-
ing good health to our economy; Food
and Agriculture Ministry and  the
Commerce and Industry Ministry. The
Commerce and Industry Ministry is
absolutely in jitters, Unfortunately,
it is artificially divided and we have
never seen that Ministry having
gone down the drain like this It is
in a bad way, The hon. Finance
Minister, anxious as he must be to
ree that industrial production goes
up, must have consultation with the
Frime Minister and see that it is put
in good shape. The Food and Agri-
culture Ministry has wvery little to
do. The Planning Commission blames
the Minister at the Centra] level and
the Centra] Minister blames the Minis-
ters at the State level. ‘This wvicious
circle cannot be permitted to go any
longer. Agricultural economy is the
base and all experts including a per-
son like YTK said the other day that
it should not at all be difficult to
raise our agricultural production by
50 per cent within the next three
years. Why is it not happeding? Im-
mediate attention should be paid to
this matter., In the States the Agri-
culture Ministry s one of the most
neglected and there is more of poli-
tics than production and development
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The hon, Fiime Minister must take
the matter in his hands and see that
this js reorganised. The Minister for
Agriculture must have alsp the port-
folip for the community develop-
ment, panchayats and co-operation.
There shouid be g team spirit which
must be brecught into the working of
this Ministry. Until and unless we
increase our food and industrial pro-
duction this taxation will hardly find
justification.

Mr. Depuly-Speaker, one last worci-

and 1 will conclude. We all know
that we are in a mixed economy. We
wish well 1o the private sector be-
cause proauction in the private sector
is a strong clement and an important
element 1n the economy of the coun-
try. Unfortunately the fact is that
the private sector is its own enemy.
The greed which has overtaken the
private sector ang the manner in
which it has behaved has been un-
fortunate. I will read for the benefit
5f the privale sector what the Ameri-
can President himself said the other
day. Even in that capitalist country
which is the heaven for capitalists,
President Kzennedy came heavy upon
the stee] industry and on GEC and
imposed hcavy penalties, We are not
doing anyth.ng of that sort. Still the
private scctor is adopting an aggres-
sive attitude and it is really a dan-
geroug thing, When they get into
defence production, what happens?
You must see what President Kennedy
said the other day while addressing
a Press Conference. You will
find that when the private
sector gets into the production of
defence equipment, they want that
particular item to be continued to be
produced even when it has gone out
of any real utility. What is the pri-
vate sector wanting now? They
want the 1956 industrial resolution
to be scrapped. They want that they
ghould participate in the planing.
They want that they should come
into the defence production pro-
gramme and if all this happens and
if the matters are permited to conti-
nue ag they are, I do not know where
wae wil] stand. After reading these

p—
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few lines, I shall sit down. This
was said much earlier by Wilson, a
former President of the United States
of America, and thig was about the
private sector. I am talking only
of America because that will possi-
bly be understooq by the private
sector itself. This is what he said:
“] say that—that is the issue of
life ang death, for no nation can
remain free, gentleman, in which
small groups of men determine
the industria] development; and by
determining the industria] deve-
lopment, determine the political
policy. Because the trouble with
this country has not been that
there has been “big business,” but
that “big business” has closed its
hands upon politics; and that the
politics of this country has been
dominateq by the men who had
the chie¢ stake in maintaining
those polices which afforded them
special privilege and made wus
their bond servants in the deve-
lopment of the country. Because,
when the greater movements of
credit, when all the greater
developments of industry, when
all the currents of commerce are
determined by little groups of
men, then the rest of us must look
around . . ."

‘1 hope they will take adeguate care

against such tendencies and trends

:and this Government which is pled-
ged to a socialist patttrn of society

will give a positive proot of its real
progress in that direction.

Shry Karni Singhji (Bikaner):
hon.
Finance Minister has presented the
nation with a wvery dynamic and
powerful budget, a budget that is
also back-breaking but in the present
context of things, a budget like this
is not only essential but inevitable,
and I feel that the pation will smiling-

ly accept it in view of the fact
that we have this Chinese war
on our hands, 1 feel that there

is no sacrifice enough at this moment
that the country would not be pre-
pared to make to drive out the inva-
der from our sacred soil
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I would, however, like to have an
assurance from our Fanance Minister
that when the appropriate time comes
and ithe emergency lifts, some of the
vurdens of the taxation which have
fallen rather heavily on the poor and
the middle-classes will be lifted.
The Rs. 275 crores or so that the
Finance Minister hopes to raise by
some of his new taxation measures,
1 feel, could possibly have been made
by the States and the Centre exer-
cising greater control on the squan-
dering of public funds I do not
mean to say that that is done on
purpose, but very often in a big
country like ours, a great deal of
money is wasted on projects and
buildings, etc., which might have
been postponed for the duration of
the war.

This budget of course is designed
to combat and meet two primary
problems: the first is defence, and the
second is hunger, proverty and un-
employment. I think that the first
part of this is, to some extent, likely
to be met. But I have grave mlis-
givings In my mind that we woula
not be In a position to combat ade-
quately the problem of hunger,
proverty and unemployment pri-
marily due to two reasons, because
(a) we have the war on our hands
which must necessarily drain our
resourcess, and (b) due to the explo-
sive population problem that our
country is confronted with. All of us
in our country gre pledged to
socialism and I for one have always
been an ardent admirer of the socia-
tist philosophy. I however do feel
that before we can achieve our targets
of socialism, of achieving self-suffi-
ciency in our country, and of to pro-
viding every citizen with adequate
means of livlihood, it is essential that
we should first take into account cer-
tain contributing factors, and out ef
these, I think that the population in-
crease is one of the major contribut-
ing factors on which I shall dwell a
little Jater on.

It is essential that when we con-
front a budget as staggering as this,
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a certain amount of dissatisfaction is
to be expected. The business com-
munity have reacted sharply and
understandably so. But I would like
to make an appeal to them, particular-
ly, as a very large proportion of the
business community comes from Rajas-
than from where I come, I would )ike
to make an appeal to them that this
is the time when the country needs
their assistance and they should come
forward and support the Finance Mi-
nister on the budget.

As this budget is defence-orientat-
ed, the Finance Minister has paid a
great deal of attention to raise our
defence potential and I hope that he
will be able to give the army, the
navy and the air force the tools to
fight the Chinese. But while going
through the budget I find that not
enough emphasis or rather not suffi-
cient clarification has been given to
us on the question of missiles and
nuclear weapons. As you are no
doubt aware, if we want to fight this
Chinese colossus, we cannot do so with
the arms of World War I or World
War II. We need missiles not alto-
gether by borrowing them from other
countries but by producing them
indigenously, to get aircraft flying
at Mach I or Mach II, and may be in
the near future it will be Mark ILL,
which has three times the speech of
sound at which stage the ordinary
gunnery is not enough to bring down
the invading aircraft. What you need
is missiles with homing devices which
will go and find the targets by electro-
nic guiding principles. Unfortunately,
we are very backward in this line, and
I hope that the Minister of Finance
has adequately provided in the budget
for producing these missiles in our
own country. These missiles are
broadly divisible into air to air and
ground to air missiles. With that of
course goes the question of radar. As
you may be perhaps aware, radar to-
day is so advanced that if any air-
craft takes off from Tibet, the moment
the wheels leave the ground, the
radar in Delhi ought to be able to
pick it up, because Delhi or any of
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our important strategic targetg in India
are not more than 15 to 20 minutes
flight away from the Chinese bases.
Therefore, I think we should be far
more vigilant about it and provide
for these in the budget.

Another matter which has been
rather exercising our minds has been
the question of the Ministry of De-
fence and Defence coordination being
in two hands. I have no personal
observation to make in this, but at
the present juncture, when we are
facing this threat from China, it is
important that both these important
ministries are in the hands of the
Defence Minister.

Shri Morarji Desai. It is.

Shri Karni Singhji: No, Sir. They
are two different ministries, (Inter-
ruption). Now come the question of
aerodromes and aeroplanes. [ think
even Rs. T00 odd crores that we are
planning to spend on defence will not
be able to equip or fill our skies with
bombers and fighters. I think that
the Finance Minister may have to im-
pose further taxation tp try and in-
crease our air-power. It is an accept-
ed fact that in the present context of
development in the world, no war can
be fought satisfactorily or decisively
unless a country has a powerful air-
arm and radar. As you know, our
country has not got the full aerial
might that is necessary. I would very
much like to see that by the end of
the year or even earlier, our skies
would be filled with aircraft, not only
ordinary aircraft but jet aircraft which
can handle the defence of our coun-
iry and protect our hearths and homes.

That brings us to the guestion of
aerodromes. You may be aware that
the faster the aircraft the longer is
the runway that is required. There
are ‘many aerodromes all over the
country today that are in the process
of being lengthened. 1 can tell you
about the runway in my own home
town which was built by the British
in 1941 as a last line of defence against
the Japanese. You can see how far-
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sightedq they were to build such big
aerodromes almost two thousand miles
away from the front. Our Govern-
ment is now trying to lengthen the
runway possibly to accept larger
planes. And, I believe that these
aerodromes will be unusable for a
period of one whole year. I wonder
whether the Government, with the
Chinese threat as it is, realises we are
not in a position to waste one year
in building aerodromes or lengthening
runways.

That brings me to the gquestion of
producing aircraft in our own coun-
try. Our defence factories are pro-
ducing aircraft and even jet fighters.
We are proud to say that we have
joineq ihe club of the jet age. But
unfortunately most of the aircraft that
we are producing are either obsolete
or obsolescent. It is important that
our engineers now start thinking in
terms of Mach II and Mach III air-
craft which will not be obsolete at
least for the next three or four years.
It is no use producing aircraft, giving
the country a sense of security that we
can fight the enemy and then sudden-
ly find ourselves overwhelmed by
enemy aircraft which are faster and
which are better equipped. We realise
that the handicaps that we have in
the country are primarily due to the
fact that we are a peaceful country,
which does not believe in war and also
due to the fact that we have been
free only for 15 years. But none-
theless, we have to find a way by
which we can fill our gskies with
aircraft which are so potentially
powerful that they can defend the
entire borders of our country.

Our country being a peaceful one,
with a background of peace and non-
violence, it is not difficult for us in
India suddenly to become complacent
about anything. The present lull in
the war has caused a certain amount
of complacency among the citizens of
our country. People are beginning to
think that the war is over. I would
only like to tell my brother citizens
that the war will be over only when
every inch of Indian territory has
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been vacated from aggression. Peo-
ple think that because the Chinese
have brought about a cease-fire unila-
terally the war has ended and we can
go back to peace and enjoy life. That
is far from the truth because ahead
of us lies a great deal of trials and
tribulations, a period in which either
through cold war or hot war, India
has to win back Ladakh which has

been taken from us by force. I hope.

that the Parliament will voice this
sentiment and say to our country
that this is not the time to sit back
and relax, but this is the time to be
prepared to fight.

I would like to make a very small
passing observation on the question of
civil defence. When the pressure was
on, soon after October when the
Chinese attacked us, we read a great
deal in the papers about civil defence.
Unfortunately at some stage, we also
read the Prime Minister’s observations
that civil defence, air raid shelters, etc.
were not necessary. I do not wish to
cross swords with the Prime Minister,
because after all he i; in a better posi-
tion to understand this. 1 would only
like to say this much that I complete-
ly disagree with him on this score.
One of the most important things and
fundamental factors in any war is to
keep up the morale of the nation,
When you have aerial bombardment,
your men, women and children are
subjected to bombardment by high
explosive bombs. When that happens,
it is not difficult for a nation to sume
extent to lose its wiil to fight. The
only country that can fight an enemy
like ours is g country that will dig in
its toeg and fight back. When the
bombs come, we go into shelters and
when the bombers have gone back, we
go back to work. I can assure you
that with our present hospital position
as it is God forbid, if there is a big
nir raid, your hospitals would not be
able to meet the problem of attending
to the wounded men women and chil-
dren. Nobody would like to see @&
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mile-long queue ip front of every hos-
pital of woundeq Indian citizens,
particularly when we have time today
to take precautions and to see that our
clitizens are protected. I am quite
gure that the Prime Minister, who
has revised his opinions on many
things at different times, will revise
hig opinion, God forbid, if our coun-
try was ever subjected to aerial war-
fare. But then, 1 am afraid, it would
be too late. If you want to build
your air raid shelters, do them now
while the going is good. I think the
Prime Minister has an apprehension
In his mind that in case of any aerial
bombardment, it would be of the
nuelear form. I am not prepared to
accept that, because we have seen that
in both NEFA and Ladakh reasonably
primitive arms were used by both
sides, although I am sure with the aid
of foreign powers, nuclear weapons
could have been thrown into the war.
Just like in World War II, in spite of
the fact that the world knew about
gas, it was never used: it only formed
a deterrent. In the same way, I am
quite sure that even if India resorted
to aeria] warfare, which we might at
some stage or other, if the need arose,
we must expect reprisals, but I am
quite sure that those reprisals will
never be in the shape of nuclear wea-
pons, because if that happens, it will

* result in a global war and there will

be a catastrophe. Therefore, I think
it would be in the fitness of things
it we started planning in terms of
average type of aeria] bombardment
and take al] the precautions that are
necessary well in time to safeguard
our civilian population.

1 have seen a newspaper clipping
yesterday about the lack of response
ts the mass civilian training in rifle
shooting. I may submit that, as one
rather intimately connected with this
movement, I was quite shocked, be-
cause 1 thought our country was so
geared and everybody was so enthu-
giastic to fight the Chinese that the
people would at least learn how to
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handle weapons effectively. I am
sure that we cannot put the blame
enlirely on the lack of interest
amongst the citizens. I think the or-
ganisers must share a part of the
blame too. I hope the Government
will institute an enquiry into this
and find out as to why this mass train-
ing has not been so popular,

I would then like to make a pass-
ing reference to the question of popu-
Jation and family planning, around
which the entire problem of  your
budget revolves. I know that it has,
during the last fow years when [ have
taken up this matter, aroused a cer-
tain amount of mirth in this House.
But I have been thinking of this
rather carefully and I feel that the
country can be divided into certain
age brackets. The present 70 age
group which rules our country may
not be living in the day when the lid
blows off the country and all you have
is standing room. But I think my
generation, given the average span of
life, may have 1o live in a country
which might have double the number
of people to look after. With the
present advance in science, we have
conquered discase to a large extent
and we are almost certain that  the
world, civilised as it is becoming,
would not resort to war to reduce
population. The only proposition be-
fore us now is to control the popula-
tion through family planning. You
have not got a choice. The only thing
that the country can do is to take
steps today, so that you can control
your population, and make sure that
your people have a higher standard
of living as, a consequence thereof and
to ensure that the per capita income
increases.

Before giving a few figures, I shall
quote from a small clipping I have
a portion from the Prime Minister's
speech:

“The Prime Minister, Mr. Nehru,
expressed concern at the growth
of population in India, which was
perhaps the most, elusive and
serious internal problem in the
country today. Mr. Nehru said,
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the rapig increase in population
was not only responsible for the
depressed state of health in the
country, but also dissipated the
fruits of economic development.”

! was delighted to see that coming
from the Prime Minister, because I had
failed to arouse much interest in him
during the last three years or so that
I have spoken about population, much
to the amusement of some of my
friends. Many of them think that I
have an obsession about this. But I

* fee] that 'my generation has to live in

a country which is going o be econ-
frontel with a task far more difficult
than what the present Government
faces.

There is a slight misconception in
the minds of the people about family
planning and its connection with the
present war. The average citizoh
thinks that China has a population of
70 crores and Indian has a population
of 44 crores; obviously we should
produce more children to have a big-
ber army. That question has been
thrown to me not once but many
times. When the first pressure was
no, I did not have an answer. Now
I know that even if we want to raise
an army of 4 or 5 million, we still
have enough population to do so with-
out increasing it. You have enough
people in this country to raise an
army of 40 lakhs or so even without
resorting ‘o conscription. Therefore,
I think it is important that the Gov-
ernment should now try and make the
country wise tp the fact that we do
not want our country to be burdened
with twice the population and we can
handle the Chinese menace with what-
ever population we have.

I should just briefly quote from
the Third Plan figures on population
which, are in relation to our one
vear's increase in India. Of course, it
would be quite unfair for us to com-
pare our population with other coun-
tries. If we take the United Statcd
of America, the population of the
United States of America is  equal
only to fifteen years’ increase of India.
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11.8.S.R., one of the Jargest countries
of the world, likewise has a popula-
tion which we shall equal only with
fifteen years' increase. Norway has a
total population equal to India's four
months' increase; Sweden, eight
months’ Increase; Denmark, six
months’ increase. Each of these coun-
tries, as you know, Sir, is very well
up in its economic life, the people
having a very high standard of living,
obviously due to the fact that they
have much more money and a smaller
population to handle.

1 therefore request the Finance Mi-
nister and the Cabinet that it is time
that we should start thinking in terms
of a Ministry for family planning. a
Ministry devoled entirely controlling
this problem which. in my opinion, is
going to blow the lid off this country
and leave you gnly with standing
room.

Now I would like to say a few things
about the war effort. I think the
march past of the Members of Parlia-
menil wag greatly appreciated by the
nation, and I think we could take a
bow in genuine pride. The Members
of Parliament have, through their
rifle club. shown that they are all
conscious of their part to be played
in the war effort, and we are very
keen thal this movement about rifle
training which the Members of Parlia-
ment are now taking will be followed
by the rest of the country too. It
would not be out of place if 1 apprise
the House of the fact that the Mem-
hers of Parliament who are members
of the rifle club are very keen that
they should take part in a friendly
rifle shooting contest with the armed
forces and the police. The object of
this is that we wish to get to know
the armed forces better and to con-
vince them that although we may not
be as good as they are in rifle shoot-
ing, nevertheless in spirit we are with
them and we are ready to form a
second line of defence should the need
arise. I wish now briefly to deal with
a few problems other than what 1
have mentioned.
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Mr: Deputy-Speaker: The hon.
Member has takep twenty minutes
already.

Shri Karni Singhji: As the Group
spokesman I think I am entitled to a
little more time.

Mr. Deputy-Speaker: 1 have no
objection; he can tuke the whole time,
but then another Member from the
Group will not have any time.

Shri Karni Singhji: We wil] appor-
tion it. Thank you. I shal] deal with
the guestion of corruption. The hon.
the Finance Minister is not here. I
think he holds rather different views
on this question. His representative
is there.

An hon. Member: He is sound as-
leep.

Shri Karni Singhji: T feel that since
Independence our country has gra-
dually degenerated to a stage where
corruption is becoming a disemse thad
we have to combat with. I am not
saying this as a Member of the
Opposition. trying to be critical; my
observation is as a citizen of India
who wants to leave to his children and
grand-children a  better. a cleaner
India to live in. T think if we all
could put our shoulders together, from
every parl eof this House, to see that
we buildg an India which is clean,
which is honourable, an Indian of our
dreams. an India that Mahatma
Gandhi would have loved to have
seen, then we would have achieved
something. It is inevitable that in a
free country, in a demaocracy, people
take liberties, and a certain amount
of corruption is inevitable. But the
question is, how much and how far
will we let it go. After all, the pre-
sent Government, so to say, is the
architect of future India. In their
hands lies the destiny of the future
of our nation. I hope they will wake
up and rise to the situation.

Another observation that I do wish
to make, and that deals with our
transport problem, is the question of
bad roads. The States and the Centre
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have invested large sums pn roads.
But you have only to drive on some
of our Delhi's pride highways to see
that within a year they are under re-
pairs. Surely, all this money that we
are getting from pur Plan funds is not
1o be wasted in corruption and bad
roads. 1f you wish to expand trans-
port facilities and open up the coun-
iry, obviously we expect that what-
ever roads we build are going to last
at least for a decade or more. You
‘have only to drive round the Diplo-
matic Enclave or go round Ring
Road; I think we will come back with
the fecling that there is very little
that we can feel proud of. I hope
that the foreign people living in the
Diplmatic Enclave will not judge
India entirely by her roads.

Another problem which has been
rather perplexing me is the question
of non-delivery of mail. I do not
know what the experience of other
friends here is, but I fee] that twenty
per cent of the mail posted today
just does not reach. I do not think
we as a free country can feel proud
of a situation like that. I do hope
that the Minister wil] take stock of
things and do something to remedy
Yhe position.

A rather disturbing piece of news
came in the papers the other day
about  Ministers’ electricily  bills.
Frankly, I would like to take an
objective view of that, because I think
it is unfair to be totally critical. It
is very important that Ministers who
are guiding the destinies of our coun-
iry live reasonably well, live reason-
ably comfortably, at least live so well
that they can have peace of mind. I
am not one of those who would like
to see the enlire amount cut. But I
would like Parliament to fix a certain
reasonable figure, so that the Ministers
could adjust their budgets accordingly
and anything in excess of that could
be paid for by them.

The hon. the Finance Minister has,
not only in this budget bui in pre-
vious budgets, made references to
foreign travels being curbed. I entire-
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ly agree that in the present context of
things, when we are short of foreign
exchange, we have to have curbs on
foreign travel. But 1 think it is
equally important that in the years to
come, as our younger generations grow
up they must know and see some-
thing about the world. Angd it is im-
portant that we deo not ban forcign
travel for the rest of the next genera-
tion. As matters stang today, I have
a feeling that for the next twenty
years or so the foreign exchange
problem is not likely to improve., And
if that be the case I feel sorry for our
generations to come, because they will
know nothing about the rest of the
world, not at leas! first-hand.

In our country, as must be happen-
ing with al] democratic countries, we
indulge in far too many speeches and
far too many conferences. The net
result is of course nothing. When you
have a conference a dozen people get
together and vou have to have a com=
promise. I think in the emergency
it might be a good idea if these con-
ferences could be reduced and the
Government and the various people
al varioug levels take more decisions
as things come. Mr. Kamath made a
reference at the momenti about a cer-
tain speech of the Prime Minister;
and that bears pgut .my point even more
clearly. because if the hon. the Prime
Minister made fewer speeches perhape
he would contradict himself a little
less,

A brief word on the National De-
fence Fund, Being an ardent admirer
of the response of the nation to the
National Defence Fund. during my
travels in my constituency and else-
where I came to know that quite often
there was a great deal of pressure put
on the ecitizen, and instead of being
a voluntary effort this was made into
almost a compulsion, Two States, say
for example, Punjab and Rajasthan,
got into a sort of competition as to
who raised more—of course at the ex-
pense of the poor citizen. Two 1.T.0's
started competing with each other
as to who would like to get a promo-
tion quicker, which Income-tax officer



3501 General

[Shri Karni Singhji]

would collect more. The same with
the Collectors. The net result is that
the voluntary character of the N.D.F.
wag completely eliminated and it be-
came a matter of compulsion. But we
now have the assurance of the Gov-
ernment that this matter has been
taken up and that the people will not
be harassed and whatever contribu-
tions come from the people would be
accepted and would be of & voluntary
character.

I shall not take up too much time.
But before I conclude I would like to
say that some of the important pro-
blems that face our country are the
war and as a result of that what we
need is a supreme determination to
win the war; secondly, to eradicate
poverty from the face of our country;
and, thirdly, to create a sense of secu-
rity in the minds of all citizens of
all classes. It is essential that in a
socialist country there should be a
reasonable taxation structure. But it
is also important that the taxation
structure in times of peace should not
exceed the total income of a citizen,
nor should the taxation be confisca-
tory. We have to invest in honesty,
and I shall clarify this position. When
a citizen is taxed beyond a point, be
he rich or poor, if his entire attention
is devoted merely in trying to make
both ends meet or in trying to fight
off the Income-tax officer, in trying
to run around lawyers. hc has very
little time left for bringing up his
children properly as useful, healthy
citizens. Those children who are
neglected are either going to be use-
less citizens or hoodlums. And part
of the blame for that will rest on the
Ministry of Finance for creating a tax
structure which has harassed the citi-
zen beyond a point. I have always be-
lieved in a capital levy. If you think
there is inequality of we:nlth, take it
away at one stroke. But I do not
believe that you should keep on
squeezing the citizen out as
if he was a tooth-paste tube.
I think that is wrong. A citizen
should heve his mind free to work
for the country and fight for the coun-

MARCH 13, 1863

Budget—General 3502
Discussion

try. He must develop his children,
develop their personalities, ecducate
them properly and not be confused
day and night and be harassed with
taxation. 1, therefore, hope that the
Ministry of Finance will give this
question of capital levy a sccond:
thought,

Mr. Deputy-Speaker, our main goal
at the moment is victory. 1 have no
doubt that our brave armed forces of
whom we are proud wil] attain that
victory for our country. we arc
equally proud of our freedom. Ag a
great man once said, eternal vigilance
is the price of freedom, and I hope
that we shall continue to be wvigilant
for ever.

Dr. P, S, Deshmukh (Amreavati):
Mr. Deputy-Speaker, Sir, as everybody
knows, we are dealing with this bud-
get in the background of the situation
created by the Chinese agression.
That not only makes me feel con-
cerned, but I feel a little more concer-
ned than many people in the country,
especially because Pakistan and China
have chosen this particular moment (o
come to an agreement about a territory
which belongs to neither. T think our
whole outlook, not only towards the
economy of the country but to the
defence of the country as well, gshould
have this background, and if we look
ahead and have this background I do
not think anybody can quarrel with
the budget as a whole.

Besides giving my support to the
budget as a whole. T would like also
to compliment the Ministry of Finance
upon three of its achievements. The
first achievement is o have, in spite
of the expenditure which we are in-
curring on the Plans, kept inflation
under fairly good check The second
achievement, on which I would like
to pay my comp!iment {o the Ministry
of Finance, is that as a result of the
way in which the budgel has been
framed the deficit finance component
of the budget has been very much
reduced than was to be expected,
The third thing which I liked was that’
the Ministry was concious of thes
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need for economising and they did
succeed in saving expenditure to the
vxtent of Rs, 35 crores to Rs. 40 crores.

This, of course, is not satisfactcry.
There are many avenues of further
economies. [ hope the Ministry and
the Minister realise the sacrifice the
people are called upon to make. There-
fore, there should be a sort of sacred-
ness attached to every pie of tax that
he gets in his hands. I feel he has a
tremendous responsibilily for see-
ing that every pie that the taxpayer
contributes is put to the best possi-
ble use. I am not content with
this economy alos, because these eco-
nomies have been probably
ordreded on a certain formula by
the Ministry of ¥ -..unce and there
is very little effort, 1 can say quite
safely, on the part of any Ministry
or any officia] to really have a
carefu] look at the expenciii.: they
incur and the utility of it. I, there-
fore, suggest, as a concrete
suggestion, that a group of about
five to seven Members of this Par-
liament should form a committee
a4 very high-powered committee.
This is a thing which has not been
ddne for a very long time. Last
time I spoke in thiz House I sug-
gested the bringing back of the
Standing Committees which used to
curtail and stop expenditure even
when monies were sanctioned, and no
new expenditure was being incurred
without their approval. 1 regret to
say, and 1 would like the Speaker and
vou, Sir. to take notice of this fact.
that this Parliament has become
entirely ineffective. In fact, I am in-
clined to call this a ‘ten-minute Parlia-
ment”. Most of the Members get
only ten minutes to speak. Even
hetase ; Momber makes his prefatory
remarks his ten minutes are over and
vou are temped to ring the bell
"This is the character of thig Parlia-
ment. I am sorry to say, hardly
anybody has looked at it from this
aspect. There is a fundamental con-
sideration which not omnly the Mem-
bers of this House but the Speaker
and the Prime Minister should study.
‘We have introduced parliamentary
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democracy in this country basing our
faith on the success achieved in
England. Those people were trained
differently: our circumstances are
different. Therefore, I would like
every responsible person in this
House to look at the work of this
Parliament and ity effectiveness more
closely than anybody has done so far.
From that point of view, either the
bringing back of thg Standing Com-
mitteeg or the setting up of some
machinery by which the unnecessary
expenditure will be stopped while it
is being made or proposed to be made,
should be seriously considered. There
is no organisation at the present mo-
ment which is doing this.

We are talking about emergency.
But so many illogical things, some
of which have been pointed out by
my hon friend, Shri Mathhr, are
done, Agriculture is supposed to be
as rmportant as defence. But
nothing has been more  neglected
in this House and in this country,
in spite of the tall talks of many
people, than agriculture and agricul-
turist. These are two things which
have not ever received their proper
and due position. For many years
after independence one  individual
used to look after both food and agri-
rulture. He was so worried about
food supply that he had no time to
look at agriculture. While proposing
that cven the Prime Minister should
take over the portfolio of food and
agriculture, agriculture never recei-
ved even that position which the
community development, a junior
Ministry which had come up later
and only for a specific purpose. has
been able to achieve. There has not
been that status; accordeq to agricul-
ture even today which even the
Community Development Ministry has
got. The Minister for Community
Development iz the master in  his
own house, whereas here the Minis-
tér for Agriculture is subordinate to
the Minister for Food and Agricul-
ture, and all sorts of people hawve
manned this position, I  therefore,
feel that if anything more is to be
done in giving proper recogaition
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to agriculture, it must be lifted to
the posilion of having a Cabinet
Minister for agriculture alone unmi-
xed with food. Food and agricul-
ture are two different things, Mana-
ging food is merely arranging distri-
bution. It has very litlle impact so
far as production is ocncerned, and it
is production about which we are
more worried and not about distribu-
tion. Distribution can be done just as
a bania can do. Anybody from the
street can do it. But agriculture is not
such a simple matter. It is to be
done only by those who understand
what agriculture is, how a farmer
lives and how he produces and how
it is possible to produce more. Mere
talk of producing twice or thrice
does not lead us anywhere,

So, Sir. I suggest that the expen-
diture involved in every Ministry,
especially in respect of food, agricul-
ture and community development
and co-operation where the expenditure
has increased tremendously so far as
the quantum of monetary funds is
concerned, should be carefully looked
into. What is the function that they
do, that is whal is to be examined.
There are training institutions galore.
I think a few years ago people had
never heard of or thought that there
would be need for spending crores of
rupees in training and education of
that sort. Yet, what does the Minis-
ter in charge of co-operation say? He
has started so much of education in
co-operation and he is not content with
it. But he does nol expect it to give
any results; there has to be a prepa-
ration of the public opinion so far as
co-operation is concerned. I do not
wish to blame him; probably, that is
his sincere view. But all that T point
out is that this Government is the most
wasteful government that exists. Where
has most of our planning money gone?
It has '‘meant in most cases to paying
the same man who was content with
half the salary something more and
making him look up to still more. He
was content with a particular salary
that he was getting. Because there
wag no other man before the Public
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Service Commission better qualified
than him, they have no compunction
in doubling his salary even though he
does not possesses the requisite qualifi-
cations for the higher post. 1 would
like the Finance Minister to check up
and find out in how many cases this
has happened. Today a person may
be drawing Rs. 350. Tomorrow it
may be Rs. 600 or 700. 1 would like
them to examine this matter very
closely. Shri Morarji Desai is very
punctilious, very careful and very
conscientious, but I do not think he has
ever tried to see how many crores of
rupees are going down the drains.
Where more work could have becn
done, less work is being done because
there are too many people to do the
same job. When there are so many
officers you can never expect any work
to be done except incurring more ex-
penditure. This is happening in almost
every Ministry and so I would request
the Finance Minister to take good
notice of this.

I had said that neither agriculture
nor the agriculturist had a fair deal
because, so far as the agriculturist is
concerned, he has never been helped.
All our plans are meant to give ad-
vice, and even that advice is neither
realistic nor consistent, That advice
has to L. translated into some substan-
tial assistaace by which alone the
agriculturist can ...'d to the production
that he had before. That is the diffi-
culty.

I have very litlle time to point out
the details, but I will mention one
instance, The old Bombay State, of
which Shri Morarji Desai was the
Chief Minister, used to produce nine
lakh tons of rice. They increased
their production by Japanese method
and other methods and brought it to
14 lakh tons. Whay was the result?
What did the farmers receive? For
14 lakh tons the farmers received
Rs. 25 crores less than what they re-
ceived for 9 lakh tons. This is being
repeated from year to year even in
those areas where we have got the
package programme. In Kerala the
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prices have gone down by about 30
per cent. So, irrespective of whatever
additional production has been achiev-
ed as a resull of the package pro-
gramme, more credit, better seed and
all that, the farmers are only losing
instead of gaining in return for the
additional effort that they have put
in.

So far as laxation is concerned,
there is no doubt about it that the
compulsory saving is very good, es-
pecially so far as the farmers are con-
cerned. If the farmer can easily spare
something for saving, he can leave it
with the Government and withdraw
when he needs it badly. But, as has
been pointed out by more than one
hon. Member, this is going to be more
vexacious., 1 do not know how the
Finance Ministry can be expected to
keep accounts of a person who pays
Rs. 2 by way of land revenue. They
will have to issue a separate receipt

and have a separate account book |

maintained from year to year with the
result that there will be many crores
of books. So far as the prize bonds are
concerned, it is our expericnce that
there are numercus cases where the
prizes have not been claimed by the
people concernced. Somehow or the
other, they buy a bond and then they
are not careful enough to remember
the number. They have no knowledge
that a prize is awarded to that bond.
They merely purchase the bond and
then they are not there to claim the
prize.

An Hon. Member: Some of them
might have died.

Dr. P. §. Deshmukh: T am sure,
everybody in their families could not
have perished by gale or hailstorm
or some other natural calamity. But,
the fact remains, they are not coming
forward to claim 'the prizes. Of course,
if the Finance Minister wants to take
all this money of the people without
any responsibility of returning it,
then it is a different matter. I think
this is going to be extraordinarily
difficult. Then, as has been pointed
out by Shri Mathur, where is the
saving? As we know, our average
per capita income is Rs. 330. In the
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rural areas, it is hardly half of that
amount. Probably the UN report
which mentions about 25 nP. income
per day refers to the agriculturists and
farmers in the rural areas. In the
case of salaried people Government
are exempting all income up to
Rs. 1,500 a year. Bul, so far as these
people are concerned there is no ex-
emption whatsoever. I feel that there
should be some exemption for these
people also, at least up to the level as
is being done in the case of salaried
people.

Then 1 want to refer to the back-
ward classes once again. I would like
to appeal to the Home Minisier once
again that he shouid withdraw the
circular that he has recently issued
that there should be no scholarship
on the basis of caste. This is a reform
much too ahead of time. I think the
House and the Government are
already guilty for having suppressed
the backward classes. Here was a
Commission appointed by the Govern-
ment under the provisions of the
Constitution.  Ministers and hon.
Members of this House have taken an
oath to protect the Constitution. Here
is a Commission appointed under the
Constitution the report of which has
not seen the light of the day. Even
Parliament had no chance to discuss
the report of the Commission, even
though sewveral promises had been
made about it in the House. 1 warn
the Government that the adoption of
this sort of attitude is inviting agita-
tion where there is none. These
people are as backward a8 the people
belonging to the Scheduled Castes if
not more. To deprive a small little
help thalt was given to them,
as a result of which they have
come forward a good deal, would be
wicked, unjust and unfair. I hope the
Home Minister would kindly look into
this again and would withdraw the
circular and allow them the scholar-
ships in the same way as they have
been enjoying in the past. Here 1
would like to recall that Shri Raja-
gopalachari, when he was Home Min-
ister, had given a categorical assur-
ance that all facilities which have
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been given to the backward classes,
especially in the field of education,
would never be withdrawn. 1 hope
Government will honour that assur-
ance.

So far as industries are concerned,
I must say that they are prospering at
the cost of the nation. Because we gre
short of foreign exchange, there is no
competition and yet these people de-
mand and the Government agrees—I
do not know how and what kind of
Government this is—to the increase in
prices of whatever is being produced
in this country. I hope the sugges-
tion made by the Maharaja of Bikaner
about capital levies would be given
effect to. Otherwise, in my opinion
this industrialisation is not wholly
worth having, because there is some-
thing essenmtially wrong with our policy
if things produced with our labour and
our raw materials are twice as costly
as those produced in the most advanc-
ed countries. 1 think this also re-
quires to be looked into.

Then I wani to make one or two
concrete suggestions. My friends say
that the labourers also are capable of
giving a portion of their income for
compulsory saving. 1 do not know if
anything could be done to the unex-
pected bonus which are given to the
organised labour and whether a por-
tion of it ecould be out in the compul-
sory saving. 1 would also suggest that
10 to 20 per cent cut should be impos-
<d on all TA bills paid by Govern-
ment. I know that this suggestion
will be very unpopular in this House,
but the House must appreciate the
substantial amount that it will bring.
If every TA bill is subject to a cut
of 10 per cent, I do not think anybody
will be very much poorer for it

Lastly, I would like to know what
work the Ministry of Economic and
Defence Co-ordination has done. I
would have expected that co-ordina-
tion between community development
and agriculture would have been the
first thing noticed by this Ministry. I
would also say that lots of countries
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had separate agriculture and commu-
nity development departments and
they have now combined them into a
Ministry of Rural Affairs. I think that
is a thing that should be done in this
country also, and I am sure ‘most of
the Members of this House will sup-
port tiut proposal.

15 hrs.

Shri D. D. Puri (Kaithal): Mr.
Deputy-Speaker, Sir, this Budget that
we have before us is proof positive,
if proof indeed was ever needed, that
India is in dead earnest about defen-
ding her freedom and integrity. This
is the price that we are willing to pay
and do so very willingly. When
our freedom and integrity were
endangered by the Chinese invasion,
there were three courses open for our
Government to meet this challenge.
One was to gravitate gradually
towards joining one of the two mili-
tary blocs and thus have our defence
expenditure underwritten by a foreign
power. Very fortunately we  have
resisted that temptation. The second
alternative was ‘t> resort fo deficit
financing to a very much larger
extent than the hen. Finance Minis-
ter has done. which in the last ana-
lysis would have amounted to print-
ing currency and mecting the day-to-
day expenditure thereby. The third
was the hardest course to be adopt-
ed, and I am very happy that the
Government has adopted it, mamely,
to choose the path of self-reliance and
of self-sacrifice.

The measure of sacrifice which this
Budget proposes is that the new
taxes sought io be raised by the
Central Government alone amount to
Rs. 275 crores which amount is in
excess of the total of the new taxes
levied in the last six years. We have
a total currency volume in the neigh-
bourhood of Rs, 2,000 crores and the
new taxes levied by the Central Gov-
ernment in the current Budget work
out to almost 137 per cent of the
total currency we have in circulation.
If to these taxes are added approxi-
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mately Rs. 100 crores more which the
State Governments are raising anew
this yeuar. the total incidence of new
taxation works out to very nearly
19 per cent of the currency in circu-
lation which is a measure of sacrifice
which hardly any country has made
even in periods of emergencies.

The resources that are siphoned
back to Government in the form of
taxation werk oul to approximately
11.7 per cent of the total national
income in 1960-61 which figure rose to
12.1 per cent in 1961-62. The figures
for the current year are not available
but it is safe to assume that in the cur-
rent year the increase in  national
income will be more than absorbed by
the new taxes alone. When expen-
diture on such a colossal scall is
undertaken, two things have to be
kept in  view all the time. Firstly,
we have lo wage a ceaseless war on
wastage and extravagance. It has
been emphasised from all parts of the
House that you cannot run an emer-
gency and fight a war on the basis
that all other expenditure shall con-
tinue as usual and all  the extra
expenditure on defence shall be added
on to it as the net addition. That
is nol the way to meel an emergency.
While a great deal has been made
of the economies effected by he hon.
Finance Minister in his  speech, 1
regret to observe that the expen-
diture outside defence and unrelated
to economic development of the coun-
try has increased by Rs. 73 crores over
the expenditure for 1962-63. 1 would
suggest that non-defence and non-
development cxpenditure should be
frozen at the 1962-63 level in the first
instance and then progressive steps
should be taken to bring it down.
‘That is the least we can do.

Secondly, we are going to under-
take a wvery large volume of expen-
diture on defence. While it is true
that the actual expenditure on defence
will have to be decided by overall
-considerations of strategy and tactics,
nevertheless this expenditure can have
a very large impact on the day-to-
day economic life of the country, If
a part of the money under the head-
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ing ‘Defence’ is spent on equipping our
forces with hardware, arms and other
kinds of equipment made within the
country—whether in the public sector
or in the private sector; it does not
matter in the least—that part of the
expenditure will to a certain extent
help the economy bear the new bur-
den that it is being called upon to
bear. It might become regenerative
in a sense. As has been stated, a very
large percentage of installed ca-
pacity in the engineering industry
today is idle. If this expenditure
helps to utilise this idling capacity
and increases the overall production
in the country, to that extent it shall
have extended employment and it
would be regenerative and would
create the means, the methods and
the wherewithal to bear the increas-
ing expenditure. If, on the other hand,
this money or a great part of it, is
spent on consumer items, like blankets,
tents and things like that, or other
items which are in short supply, to
that extent it would help to create
inflation and other difficulties. The
point 1 am making is that there is
need for the Finance Ministry to
maintain ceaseless vigilance on  the
manner in which this defence expen-
diture is incurred so that the overall
interests of the economy of the coun-
try can be safeguarded and so that
we do not land one fine morning into
a state of affairs when the law of
diminishing returns starts setting into
our economy which would be self-
defeating, even from the defence point
of view.

Having made these observations on
the overall economy, [ will now deal
with the much-maligned Super Profits
Tax from which the hon. Finance
Minister proposes to raise Rs 25
crores. I have no hesitation in wei-
coming this progressive measure. After
all, what is the principle underlying
the Super Profits Tax? The prin-
ciple is that if a company makes 200
per cent profit on its capital employed
that company should certainly be call-
ed upon to pay a higher rate of tax
than, say, a company which makes §



3513 General

[Shri D. D. Puri]

to 6 per cent profit. It is as simple
as that.

It has been stated that it wil] take
away incentive and will be g discount
on efficiency. I will dismiss that
much-laboured argument with the
brief observation thay if in the case
of individuals the incentive is not
taken away by applying a higher rate
of tax on higher incomes, I do not
know why it should be sp in the case
of companies. After all. we are all
human beings and I myself come first,
even before my company. If it does
not affect me, I dg not know how it
is going to effect my management of
company.

Secondly, there seems to be some
misapprehension in the minds of hon.
Members in regard to big or small
companies. The tax is based on per-
centage and not on any absolute
figure. If a company has a small
capital and wmakes 200 per cent
profit on that small capital. I
think it should be treated exactly in
the same manner in which 3 large
company which makes 200 per cent
profit on its large capital is treated,
because in the case of the large
company the shares are held by a
large number of people and the in-
dividual holdings may be quite sma'l.
As I said, it is a progressive step that
is taken. If we have to raise money,
there is no reason at all why those
who make exorbitant or relalively
exorbitant profits should not be call-
ed upon to pay more. Nevertheless, I
have some observations to make. I
have some suggestions to make gnd 1
shal]l endcavour to point out that 2ven
if all these are accepted, the revenue
that the Finance Minister is expecting
fo raise from this will not be dimi-
nished. First of all, the base should
not be the capital plus taxed reserves.
The base should the capital employed.
1 will not labour that point in detail.
After all, if a company meets half of
its initial requirements by borrowings,
and unother company the promoters
or the managing agents of which are
very rich is able to subscribe to the
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entive paid-up capital, I do not see
why the former company should be
placed at g disadvantage vis-a-vis the
other company even though their pro-
fits may be the same.

Secondly, the 6 per cent above which
the profits start attracting the super
profits tax should be raised (o 10 per
cent and 1 will give my reasong for
that. After all, we have to take into
account the new flotations and at what
rate and on what terms we can at-
tract capital from the market today.
Even in respect of preference shares,
the Life Insurance Corporation has
laid down a criterion that they will
not look at preference shares yield-
ing less than 9.3 per cent., The nor-
mal yield which a shareholder expects
or on which he will be prepared io
invest money is 10 per cent on pre-
ference shares and if the yield on pre-
ference shares is accepted as 10 per
cent, then in that case I would plead
this 6 per cent should be raised to 10
per cent  s0 as to  provide a more
attractive return on equity shares.

I have some suggestions to make in
this regard and that is that either this
limit should be raised to 10 per cent
and the present rate of tax reduced
or it should be raised to 8 per cent
and the rate should be from 8—13
per cent at the rate of 25 per cent,
and over 13 per cent it should be 50
per cent. In both these cascs, I main-
tain my calculation is that the tax
would vield a revenue of approxi-
mately Rs. 40 crores as against Rs. 25
crores ag estimates by the Finance
Minister.

Another point that 1 want to make
is that the banks should be exempted
even as insurance business has been
exempted. After all, it is the policy
of the Government that banks should
create larger and larger reserves and
I maintain that relatively banking
industry has a very small capital base
when compared to its total resources.
They are credit institutions. The
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L]
impact of the present taxation is going
to affect their reserves including the
statutory reserves,

Sir, a great deal of noisc has been
made about managing agency com-
panies. There is no doubt about the
fact that the munaging agency com-
Panies will have to pay in a very big
way. But the fact of the matter is
that a limited company acting as a
managing agent company in the first
instance is a device to escape income
tax by individuals. Let us be wvery
clear. There is no question of any
small managing agency company be-
ing forward because they want to at-
tracy the capital. They are very jea-
lous in issuing any capital to the pub-
lic. That is an initial device to escape
income tax by individuals and there-
fore, if they are taxed in a big way,
I personally would not shed any tear.

Another suggestion that 1 make in
this regard is that the taxation scheme
should allow a carry-forward from one
yéar to another. 1 might make my
position clear. That is to say, if a
company has made profits—but ihe
profits are below—6 or 10 per cent,
whatever is the final figure—if they
arc below 6 per cent in one year, then
the actual profits minus 6 per cent
should be carried forward to the next
year and allowed credit before the
super profits tax is levied in the fol-
lowing year.

Finally, Sir, so far as the super
profits tax is concerned, I believe
that the application of the super pro-
fits tax should be on the profits earn-
ed hereafter. After all, the normal
taxation scheme would apply to the
previoug accounting year. In  most
cases, balance-sheets have been made
and thev have been presented to the
sharcholders and in most cases even
the dividends have been paid out
Therefore, it is, I think, somewhat
unfair to apply it to the previous
accouniling year. I am not sure, but
I am informed that the excess profits
tax in the last War was not applied
on profits made after it was imposed.
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Now, I will make a very brief ob-
servation in regard lo one or two.

- other things and one of them is sur-

charge on incomes. I entirely agrec
that the increase in the sur-charge on
the low income groups is out of all
proportion ag compared to the increase
in the upper income brackets. For
instance, as has been stated, for an in-
vome of Hs. 5000 a year, it has been
increased from Rs. 42 to Rs. 241 a year,
whereas on an income of Rs. 2 lakhs
it has been increased from Rs. 1,34,000
to Rs. 140,000 only. And a part of
the credit is given in the matter of
savings. I maintain that savings for
a man who earns only Rs. 5000 in a
vear are no relief at all. He will
cither have to tighten his belt or ne
will have to borrow money at higher
rates ot interest from other services.
Therefore, the point I am making is
that the savings may hold some relief
for the higher income groups. They are
jus{ a straightforward piece of taxa-
tion for the poor man because the sav-
ing may cost him more if he were
to borrow from elsewhere. A point
was made about the higher income
brackets that if wou take wealth iax
into account, then, in certain circum-
stances, the total taxes exceed the
tota] income. [ think that is quite
right. When the wealth tax was con-
ceived, it was recognised that a point
musl be reached above which wealth
must start disintegrating itself and
that happens not only in this
country but even in Scandinavian
countries, 1 am told, the point at
which wealth starts disintegrating it-
self, that is to say, the total taxes
exceed the income, stands at a lower
figure than it starts disintegrating in
our scheme of things here. Therefore,
I would certainly say that there is a
margin in the case of sur-charge in
the higher income groups for relief
to lower income brackets.

Lastly, I would say that this is a
tough budget. There is no doubt
about that. Practically, every pocket
has been touched. But we live in
very tough times, made even tougher
by the Chinese aggression. The only
way that we can maintain and defend
our independent, mnon-aligned policy,
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the only way in which it can be sus-
tained, is at a very heavy cost, and
the heavy cost is in the form of the
budget that we have before us. I am
sure that to maintain our freedom and
democracy we shall not only pay this
price but we shall pay it gladly.

st g¥a (wvE):  wTEiE
I ARG, HAHE AR
Tafaeer ARG Wi 3| A S
¥q gzq Wawe qm femr 2, & I
Wz ® IFQ FT oFgEw, AfEgA
TR HT MGF AGT WAAFAT H17
TAATAAT F! qriqd ¥4 A TF
AT WAE FE AT AWAT

fogd =9 % far wqiy teeo-
£r F f81 fyeo .3y FTT wT
o TWT TET 91, WX FE@ a9 "G
A1 1eRI-%¢ ¥ faw gsy2 ¢
FLIT  FT AW TN E 1 AT
T oqysy 9y FUS T F AW AT
miAM fear war 219 AvE A
YEE .89 FLIE FT  HTET FWT I
feha FfAT IFHA AT cts T
(A7 W@ £ oIgF fAm & gAF
gGaE T g AR Er A, afew
gga W1 Sgrar TEr AAr ATHY
mfms mHTH &1 " #, fqg 17
FAFT A A% FA4A7 7, fazam
fear 7a1 g 3 W foqm 97 2
aFq £ 7| e =rzAar 7 fr
wi gt waygfw o7 gweArar ¥
IAFT AR FATL AAZ § FX07 41T 2
o7 §g A<g F7 afcfeafa g A gwrr
Ttz fesg  Ffac foaar o =@
a3 &1 gum & &g faar ot
T awz # THEAT WG q7 GIET F

AT GURAT ATE ¥ 30y 2o FF
Yy F1 gfAw 7 & ara wgY 3
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TaF fa7 IFHE 9w AT AT
g1 foq mm & amgal o WA
Tt 9@ qm gdm gar gfE I
IS Aifar T 9 agd adr
¥ 99 @IERR IH IHAIH F FIA
fiqdg awgifaim 7 &fqw &t
gAY 9¥1 &1 IAFT 0E1 ¥ g fE
se. 38 FUS &0 TN ¥LE W
faar g 1 1¢e . ¢e  FT®  THET
TELFE TFUTA { (Hamm @ "9 §H
TELFT 2aqAA X A, Yo ®UZ
a1 FwEEll afaw FTATIEE
ford f& @z = @, T
fFam wr wege am frafaa )
eI Itae Tawmw faw gE
g Fza #7 At wwEAOTT W
am Ft f& gec 1y wIE wAT
TR TR W AW g e
¥ew Z¥W aTA ¥ 94 IFTA
& wfopems &faor F4y fx dow
& AT § —

It should be for the  greater
number of people. Maximum good
for the maximuwm number of peo-
ple”™

awz zgr7r famwwr & 39
wrqifra gt g@r Tifge | gwrdt awe
Zagma 1 Afa A avg ¥ @1 fw
FIAN T H FAFT WA qr7 &
ITH AT wiEF Jgrady 7 1 T
AT A gET § IT 7 §F awz &F L
YT FAIET A AF WG | A7 A7 FHA g
gz grr g f5 g7 ofed ¥ 307
7z Fwe aafE Al 3 g e
F1 T, qWAR, WOEL A0 AFATRY
AT FHIT AT @A ATV
AEY FFT AT AFATE |

w7 ¥ yrgtee TETA AT A B
g ek fam e o Ak R
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FRfF  {40.%e FTOT w97
OgiEE FIFEA A AT | TAET T
A gAAT WU g | IAR WA
waA W &1 oF g o mn
§ & F FIER w9 v o
fagarar 2fF v wng W mife
R/ AT & T @ wr ot § ®ITfET
@i QA 0F A @) A g, T
I qAE FT TA F BT A qATT
TgA AW fememar g1 AU FAT
7R § fF 37 Teiw Famw § @
0o FUT TIAT AGN WIAT | TELA
I WAL FAW wo FUT AT
AT FFET TIAT FS AT, TZ Yo
FUT w1, FE@d Afgm Fw@
fagst 5 & sfram |

1R FRT ' gfma g
FATAM | IFAEHEIT  HWY IEEE
T Frard GGl FE @ a9t
Fifs zad 3 /m awfaw §1 7®
33} FUT wAT qefafaat F Al
ara, a@ifaEt & ag) wam &t
i =g Aw e g fom
f& mmeAT Yooo TIA HIAMI AT
H §F T g FAAT I AGLF
g1 3T @nt FArSr 9q famr @
§9 NgT a0 WA afe
21 RUFUT wr  gAC ATfwz TIF
CE NI G S RS
W R.Y FAT T, agA &
GIWFTRg §, AR AETA FIA R
=T |
1528 hrs.

[Surt KHADILKAR in the Chair]

sraq, T AT %o FOF T
# T g o ¢ w miw

R ¥ 1 T WA | A e
FTrg soqr  TALAE dW@ma ¥
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STET, AT THH FT AEI ®9AT
At dfemr wam s gEsr
N 7T 9T wrwT qdy | ogw
o FUT H FW W R0 FAT
T gl 9% 99 @nn ¥ fear
wgm oy & e smwed
Yooo %sq‘( qr Yooo a,'m‘l'r
grRft 1 a9 wo AT ToqT T F
FIgufa # areaefagi & s
WY ¥ AW qg FEAT e
f& i ZFaT ¥ vo ="
TRT A #1099 T W9 fedw
# aw F1 T w@d § A aw
A WX AAAH HugL Y a1 wAY
2, fo=wr f& g <o, wErorem
T A ¥ qar A faey fe
HEE  GE WA W Eaw
TR R A oy FUE
TET T WA g1 tos FT
T & AT TS GTEN & AT
T 8% FUT B ATAT  FEH
TR FIAM | W tos FAT
TR AN GFEERT A & Fw
v # F agh, P E Aw A
FAa T, W@, FHgT AT FET
o FY o oft aFft | O s
oA gy Ao & @, o fe
A A 4T #eAw | & AT
FW & vAad Ao #r T ag
ST |

gfrga q@asa IWE F1 "I
FBT FL 2WT  FAT AT Lo-%P
& gfre TETES L AT G ¥
w7 F T J=fF @ 1ee3I-g¥
¥ qg W@ FT tlo .9 FUT &
grmfig) ag ¥ MNe g7 § 1w
Lo F WANE ¥ | TAEEL @@ FdEEA
Aga aw@ N g AT o #
OO JE AET §d1 ®mUoIm
A A @ wmar ¥ fE famd g
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A #fem g faas & s
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IAFH 33 Fr AT F1 X wod qreA
T I} A AT AW | GARHE
#ram ag §fF wooo wTaw foymay
waeAt &, # $9-%3 H W@
g ¥3 ¥99 S9\7 IASHEA & TaT
qEq §3-tY  H IEHM I¢P WO
o wely gEd vdwd W
T gE 21 fo,000 FIY aAfUE
faadt smedft  gafr Afs aqg
€3-%2 W Yol ¥q¥ LAFH ¥
AT 91 Fg WX FA LI-€¥ H L3o
¥y am femar f& wawe oz g
ﬁﬂmﬂ\'.i‘m:‘ﬂl ¥Yy.ooe
¥ A WTHRAT W7 WET A
t2-t3 W 198! ¥qU TAT 9T TET
W § L3-4¥ HIF Yesy ¥W
o owal v.e: SfEm: 4@r 2
£H1 G Yo,000 FY AT WTHEAT
qET 989 W7 vwe: ¥IT AT 9T
g WG IR¢e FIW TN | TAE FUT
T L FHD Z ) Yy,0c0 T
XTATAT AT192T FT@T £ I8 97 qE-
FAQ 4. o gfFma: #r 21 FfEw o
wffq 3 ATE ®IT H@IAT G937 §74T
239% FAFW I FIT § I}WEO
Fa9 w9 WS W 2 owhT FT
Fgr WY Tw A0 7 Tar 2
F I A0F ¥ MR A AU ¥4-
ET Rt F | IAF FOU AR AT
T faeelt 21w geEe ey @
A I wART s Ry feaw
*¢¥ fagar @) grm 1 ww wdE)
w fam A Fawr gaew I W
Mg =¥ 2 3 AF FyAd 97
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Wrama @1 e fasmga ®yaa @
gt | T A [AATATT HAwAT ®
FIT G ¥ | Co o AT WEAT IAT
9 AT BT gATHEAE ¥ HEdT wfas
T frmr wafE 1500 ¥wmr wfew
QA AT FgATEEAY AFAT 3@
gfrma # aeged grft

7 ug fede wwsfear =
# @ wf drar F¥ FErar fw
7z feda wwifeqr w0 d0aR
fadnt = F zma FAFfag
T Q& A FE 97 "AT -
™ g wr faEed F Ao gaw
tEET gWn 21 gET gawe g
ggrar Agt # Afew zaF fedy fafa-

F1wft aw AN Faz i
wogr g« A8 feam w2 efe
G T 9T aifae g 2 qF I
# At aga feur At 7wt
oft 7% = A& fear v Aw Fan
F4AF 7 aqA femr smgm ! &
e g f& o qovit e SaEy
AW HEA AT KT OWE HLN

fazar & a* & & oF a7 w20
JIEAT | AT, AR T2 W FT WAT
7 #% % fr ger fed) fasiw swia &7
aE q FT A | %g faog safe w5y
T A8 ¥ 1 39 FT QT UK H ACAF
1 aft ad sl & siwfwar
aft % wew ad af FEau  {
faegi 7 fF qew ¥ o€ S8 9 qYAY
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A P& Tl qT /AT T
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# a1 foaft e 97 F @A &
¥ A TG T IT ALH T gAFA-
Zam &1 T gidt & 1 oA & a@g
Fgar Tear g f& gt wiE F w-
e ¥ fagdr g fa &1 957 §
FX T HAIS FAA FT QO A
gqqT famr @ | fazer ¥ fao g
< ¥ Az afww 741 78 Tvar wqy ?
faemn & faw w7 g7 a®@ @1 Afew
dar fFar Mg @0 agT A1 gAwRdE
1 A1 AR gAT FAT R I a9 AT
t | gaEwEsn @ Ad afew A0 wTar
agr T T QI & WA § AT A0
¥ e A9 F ATAT § | ¢ FLE
A0 ) FTE ¥ FA G, TH i T4 F( A&
H #gd gq ww wiat @+ F Agy A
f& g wRTT wrzi fafreeT &
fad & FIT T4 K1 FAT WL Fidr
e P Afea g7 a0 a8 1 FUT FY
T Fd g AT WA | oF @ T
#F adfr aft wpfaswl oo faato g
T 8, T FLigglr T 99 A1 @ &,
I3 qF UTTFATR F09 794 T9 900
W} Eaa ez A AT deqI99 § FAw
v §TIT 4T 33 FUT  RIGT WA, 48
foqa areq@ W< g &1 A g !

Ag aF A iAW F1 qE
& 59 &1 waC A0l F FIC R AAAH
F P QAT | IT KT HET AXGU
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faer | e &Y S 94 FI Y XA
AT TEAT A7 T qE WY IeAT AT
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T=91 31 gog PEAT T FYAd ewAT A
A4} 9gr wwar 9 Jatn fafrexi ¥
TS T¥3 &, W94 I §1 T e
A& 9BAT A%AT 40, HITIH1 F1 TGl
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¢ f& I3 & grEEdT 3% €9 TR ¥
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73 3% § fF arF A a2 & F9AT q@
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fag & f& qm F%7 THAY F1 T TR0
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FIC I8 AFM@A F97 T qAr A
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t B OF Sl F fao o7 Fewad
g =\ F1 gaa &9 frqn o 0
wraat gfa &Y o9E 9% gw qwi
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THRE T 994 § ,FFOAad TG
¥ JAEqT FT FFA & | wEAEEQ
IRIRE T AT gH IA AN &
fag #T 3 fom &t fs sl Yo
¥ WEET AT IE Y FqT & | ar
g & 37 &7 fo Y FA T & Wi
I AT AT & | WL A2 TH FY FHr
& FT7 47 ZATH F 7T A A0G, T I
F T %1 q@ T471 foe s g | wreA-
Fh @A s g qr A ¥
IT F AT FF FIGX &1 AFAT @
W AW a7 F & FEAr T §
fr fFm & F9= o ag 9w e
fea fram o ? 3q faam ox, Sifs
I Afews ¥ 77 w@ qOW & @
R | ¥&1 ¥ T &, 5§ a7 29 %7 faa
SUIRT ATAAT g | AT greresr mrd
&F A &k ot fomm 781 & 1 F fovan
FIAEIFag fF fFaar &
W faan ar @ W) gafan fFa g
¥ QU BIAT AT ) A fwAT
§ A9 wrad &0 I3 THEAT g—aAfew
| AT T AW T wEmewew &
IR AT 1w §—anw fafred
F1 37 F queAi & frad F

fow wwrm & Swwatr (o wo
We W) : AMAAN #XE T ATIH
gl f& gt wrf fEam & w7 §
qar gT |

ot | : g g, afew ma an
TR favam &1 w f T aw g

st TwETe qEw (TCER) :
g 7% feam g
wt W4 . W fFam T® W

WO & 2, a7 e '9d wead
gfar ¥ fag =ifgq | ag s 99

MARCH 13, 1963

Budget—General 3526
Discussion

fram & Feraady & s et
2 WifE d9ra wo @fdt ¥ 9
UF g2 ¥ sarar dmr AN o qwar
% | W &W 7 AWM Tl K A
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GEAT AO] TR &7 AEAT § | §TH &
FIAT W 9T | FARfea g
g1 T (w7 gy Siihe f9 g oty
9T 7E} ¢, afew ofeawdr @ &, F19-
faqa gz 8 1 & o famma ST AT g
oF FAeET ¢, f9) 9T |/ 9@ 'mar
FAT GHT & | WAL TH FT U AT wY
1 GG T 8, & 99 9 gu<
gifwz Za 780 & | wfEq fag
FICHAT F7 S92 §T Z917 €47 & AR
for &1 AT EATT RTT FTHERT AT,
g9 % goT gifwe @w wgar g
Eq Fafedt & dTv @, ofea=dr &
FMCE, AT & FIUCAG & 1 T
TE ¥ 259 gAfAuied F¢ @cH FI0T
WY gHTE I F1 HEIT FT AT |

9 &% ¥ 1 qAiFS TG T F
qu gl maw f& o w0 ot Ao
g€ ¥ Jar fagr &, dwefwe 7
far< far § a1 9 %1 #fawe 3 da<
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W g qf%e d5@ o fgae &
o JaTfE g & W ¥ gEE
fear T @, &1 TF § 100 FT @I
o7 PO, Y FLE AT AGT, WL
IJMH Irh A g & A Afee
& FEar Ted g & a8 g fee dvw
grgaTa foradt, sErAedY guTe sqaumy
& Gz &7 gEEr Frzar g 1 { FgAT
agen g fe 99 & aumy waw e
& F1 Yo HUET § S0  WEET FT
fear and, @ @ ¥ 9 FU8 F F
waar et amar & 1 fax g wfwe
359 1 I FT [ AAHTAT AT
2

W H o g 5w ¥
grgT F8, AT GO ¥ AN ARG
T T F1 9T qwrd fEwAr 91F
&9 ¥ ot &€ @ A5 & v 2@ gw
Ik # faz 7L

oq & o F At ¥ oF O A=
FEAT G §

awmfa wglaw @ wE A g
QAT AW FAT FA F GO
1.

st W s, T FET A aW
7 =gy § fa7 § ¥ oF aRT @l
g1 agr & o awen g v & fradt
Qe aqFar § 7 g & FIAT IwA
qarz gwr § 7
Mr. Chairman:
minutes,

Shri Maurya: I must have 30
minutes at least to give the idea of
my party.

ol o WAL 7 T g,
wir wft & geArrow 33y o, o
% fepidq ot % gATX WA AT
urf ¥ 1 fz 7 qfrnfes ke St

Maximum, 20
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& W9 R & gy faw #v Qo
& 9 597 o 9 o & g 5w
FU T 3 & ? A §TE4T Fof ¥
AT § 7 FT 4 THH GIRR FAFH
7 @& a ¥ oft ooy Y
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Shrimati Sharda Mukerjee (Ratna-
giri): Mr. Chairman, on the 28th of
last month when the Finance Minis-
ter presented his Budget from all
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quarters—whatever it was, rightist,
leftist and so on—I think we all agreed
on one point, that he is a very bold
man, because his Budget has been at-
tacked from all sides. The poor man
has suffered; his spokesmen are there
to plead his case. The rich man, of
course, has newspapers and his publi-
city agencies; so for the last one week
or so, the newspapers have been full
of the 'SPT". T do not think the poor
man’s lot is described so sym-
pathetically and so widely. Never-
theless, it is true that the burden of
this taxation has fallen very heavily
on the poor man.

We appreciate the need for indirect
taxation and, tp that extent, we res-
lise that the responsibility at this
moment of our national emergency
falls as much on the poor man as on
the rich man, that the prime need of
the moment is that we build up our
defence equipment and that along
with that we should also see that our
development programmes, both social
and economic, are continued.

The Finance Minister has said that
he requires an extra Rs, 450 crores,
out of which Rs. 305 crores will come
frem taxation and about Rs. 150 crores
from deficit financing. He has sgaid
that indirect taxation as on kerosene
must be imposed, and, as Dhebarbhei
has mentioned, this is an investment
in our national freedom. I would like
to say that when we consider the fiscal
policies proposed by the Finance
Minister, we should do so in the light
of the following tests: Does the policy
raise additiona] revenues, . such re-
venues as we need for our defence re-
quirements and to keep up our eco-
nomic and social development? Does
the policy fit into our economic plan?
Is the policy administrative]y effec-
tive? In the light of these, I would
like to state that the compulsory save
ing scheme, which starts with an
ammual income of Ra. 1,500, is Do#
really administratively feasible; mnor
does it seem to me to be very justi-
fiable.
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A family which has to live on Rs.
1,500 a year has admittedly on paper
an ncome of Rs 125 a month. This
is five times the per capita income of
the country, and therefore he can well
afford to pay the 3 per cent of com-
pulsory saving. Recently I have been
meeting some factory workers, ordi-
nary industrial workers, apart from
wage-earners, whom the Finance
Minister has excluded. This is what I
have learnt. In point of fact, the man
earning Rs. !25 a month, sees only
about Rs 8C after payment of provid-
dent fund, emnployee’s insurance, in-
terest on lean etc. Out of this he
has to giveup Rs. 4 approximately per
month. We have also to take into
consideraton the increase in the price
levle whih has come about not only
in those rticles on which new taxes
have bee: imposed, but also in other

articles, 1e day-to-day articles like

grain, att rice, fish etc. Within the
last six onths or so I am told the
price inde has gone up by 20 points.
So, in poi: of fact, he sees only about
Rs. 60. Fr him it is a real hardship
te give v three or four rupees a
month.

The nuber of people who earn
between R 1,500 and Rs. 3,500 a year
—1 got thfigures from the Planning
Comumissic—ig about 34 lakhs and
the assess income of these people
is about 1 724 crores per year. I
suggest th:ithe Rs. 1,500 to Rs. 2,500
level shou be left out of the com-
pulsory saig scheme, because at that
level of isme it is a hardship for
a man to 1 even Rs. 4 a month, And
what woulbe the loss to the Exche-
quer? It halculated that on Rs. 724
erores, at sut 3 per cent, it would
be about R21 crores. The approxi-
mately loss you exempt people up
to Rs. 2,50(er annum will be about
Rs. 15 crort These people, in order
to pay for is compulsory saving
scheme, WoO' perhaps have to bor-
row from tr provident fund, and
some of théare so badly off that
they are noble to contribute even
the maximuw amount which they
are allowedy contribute to the

provident f{ So, I would request
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the Finance Minister to reconsider
this and find out whether up to Rs.
2,500 this 3 per cent saving cannot be
spared. It is not that these people are
lacking in national effort, in patrio-
tism. They have told me that they
have worked on Sundays and given the
proceeds of their work to the National
Defence Fund. They are prepared to
give in personal effort, in labour, but
they cannot bear any extra financial
burden. This may be the last straw
which breaks the camel’s back. It is
for the Finance Minister and his ex-
perts to work out whether they can-
not be excluded from the scheme,
whether the scheme cannot start from
the minimum limit of Rs, 2,500 a year.

The super profits tax is admittedly
a tax on corporations, but it will have
its effects on the class of people I
have mentioned. I do not think it has
struck many people that if the com-
pany's available surpluses are reduced,
the first people who will suffer at the
hands of the management will be the
labourers, because their bonuses are
going to be affected. Of course, it
does not necessarily follow, but it will
follow, and the immediate effect will
be felt by them. That is not all. It
is not going to stop at that. It iz go-
ing to create discontent and un-
rest among industrial labour. It is go-
ing to reduce production capacity, At
this time we can hardly afford to bring
in any kind of reduction in national
productivity, for we are faciling a chal-
lenge not only from an enemy on our
frontiers, but a challenge within the
country, the challenge of having to
keep up our progress in our economie
and industria] development and the
development of our soclal welfare
schemes. Therefore, if we are to
reach our Plan targets of production
and economic and industrial develop-
ment, it is time we considered tnis.

I am fully in agreement with the
Finance Minister that the corporate
sector should be taxed to the max-
mum that it can contribute to the
national effort, but I would urge that
the policy adopted should be such thag
it does not increase our problem of un-
employment, such that it giveg en-
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couragement to further industrialisa-
tion and expansion of our industrial
programmes. I was told by the lab-
ourers and factory workers that it is
the responsibility and the duty of
Government to realise that if their
production bonuses were affected,
there would be serious trouble, and
that this might sey in motion a string
of troubles which would be difficult to
handle.

It is the intention of the Govern-
ment to curb consumption in the form
of dividends. It is also the intention
of the Government to see that invest-
ment is increased. Therefore, I would
suggest that the Finance Minister
should substitute z different type of
tax for the super profits tax. I would
say that the 50 per cent corporation
tax which exists today should be left
as it is. From the residue of the pro-
fits, about 15 per cent may be collect-
d by the Government and kept with
the Reserve Bank for a period of five
or ten years, as long as the Govern-
ment thinks necessary to tide over
the period of emergency. At the end
of ten years it may be returned with a
low rate of interest, say 2} per cent.
To mop up the rest there could be a
tax on dividends of 20 per cent or so.
In case the companies did not pay
dividends, and did not pay dividend
tax, but kept the profits in reserves,
these will again be ploughed back into
the company’s development pro-
gramme. You will get your 50 per cent
and 25 per cent which you can keep in
the Reserve Bank. There will be then
the corporation tax and the dividend
tax which will also be paid by the
individua] receiving dividend.

1 may alsp add that the super pro-
fits tax does not really fulfil the pur-
pose for which it is imposed because
it not only creates no incentive but it
can alsg be avoided by increasjng the
cost of production and by showing ex-
penses which may be difficult to de-
tect. 1f you want to curtial consump-
tion, you are just doing the opposite
by imposing this taxation because you
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are making it possible to spend more
money. It is time that we became rea-
listic and we stopped talking about
high ideals. The only thing which ope-
rates in the private sector is the profit
motive and if you do not realise this
and if you are going to say that every-
one should work for patriotic reasens
alone, you are starting on the wrong
footing. As long as the private sector
remains, if you want its co-operation,
you may as well realise it and make
the best use of it.

1 shall conclude by miking three
suggestions. One is thai tie compul-
sory saving should be tediced. The
second is that the super-gofits tax
should be substituted by a different
form of tax which will giv the ne-
cessary revenues to the Geernment
without curtailing the incerlve and
investment in the corporal sector.
Thirdly, I request the Fina?e Minis-
ter to reconsider the very hivy taxa-
tion on kerosene which is n article
of almost indispensible use tthe poor
man. Thank you, Mr Chsman,

Shri Indrajit Gupta (Caldta South
West): Sir, listening to t debate
for the last two days I hay uneasy
feeling that some sort ofs shadow
boxing is going on. 1 woul like to
dispose of this apprehensi, in my
mind. This is over the ¢stion of
the super profits tax. )

16.16 hrs,

[Mr. DepuTvy-SPEAKER in e Chair].

Just now Mrs Mukerjeels made a
very original criticism f¢the first
time that it is likely to huthe labour

Shrimati Sharda Mukée: It is
quite true.

Shri Indrajit Gupta: is a very
enlightened line of appch and I
think the other businegn in this
country might well be fised to be
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so tactful. Outside ...s House there is
for the last few dayg a sort of wunde-
clared war going on on this issue of
super profits tax. The great stock
exchanges of this country are virtual-
ly on strike for the last few days
and on impression is scught to be
given that Shri Desai has for some
unknown reasons suddenly become
transformed into some sort of a leftist
or a socialist doctrinaire and wishes to
hurt the private sector..(An Hon.
Member: A fellow traveller) I did
not use that expression. Those who
are opposing this tax vehemently and
those who are supporting the Govern-
ment seem to try to create this at-
mosphere as though something very
revolutionary has been forced through
this tax. There is so much contro-
versy over this single issue that I am
afraid the lot of the poor man is
tending to be forgotten, Of course
some lip service is being paid to it by
everybody. (Interruptions.) I am not
an exception.

Why has the Government delibera-
tely put the assessment of revenue
from this tax at Rs. 25 crores when
everybody who understands anything
about economics knows that this is g
gross underestimation? Some explana-
tion must be given for this. The Eco-
nomic Times puts it at Rs. 38 crores;
some of the stock exchanges put it at
Rs. 40 crores with which Shri Puri
speaking a little while ago agreed.
(An Hon Member: Somebody says
110 crores). I say it is near about
Rs, 100 crores. It you study the re-
turns of the compan'gs through the
Reserve Bank bulletins it will not be
less than Rs. 100 crores. Is this figure
put in here because the Government
apprehends that there is going to
be wide spread evasion? It may be
that the companies will take a hint
from this under estimation. Of course
it is not necessary to give them hints.
1 am sure they know how to evade it.
Many Members even on that side re-
ferred to the practices which are well
known in the business world and
there will also be a tendency, as the
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last speaker put it, for them to inflate
their costs and expenditure so as to
bring down the level of declared pro-
fits in such a way as not to attract the
incidence of this tax; it is not difficult
to do it. We know the kind of people
we are dealing with and many com-
plimentary references have been made
to them in the course of this debate
and I do not wish to add to them. I
was going through the sixth report of
the Public Accounts Committee which
shows that the test audit of 1621
cases hag shown a loss of revenue of
Rs, 120.77 lakhs due to under-assess-
ment. A test audit of a mere 572
cases shows concealed in come of
Rs. 50.50 crores which means a tax
liability of Rs, 2433 crores. Accor-
ding to the same report the gross arr-
ears of income and corporation tax
as on 1-4-61 stood at Rs. 29 crores.
We are not dealing with small money.
These are gentlemen who know how
to do these things. My contention
is that it is exactly the failure of the
Government to use this weapon of
direct taxation efficiently in the past
which has produced the Dalmia Jain
group and such affairs as are exposed
by the Vivian Bose Commission report,
I wonder if perhaps this tax also is
not proposed altogether as a sort of
disinterested move solely by the
Government. I have a feeling and I
have no means of proving it, that
some sort of a factional quarrel is in-
volved between different groups of
our capitalists. I have a feeling that
certain groups perhaps having more
right of access to the Government's
ear than the others or perhaps having
a little more effective influence on the
Government would like this tax to be
imposed and precisely in this manner
so that it would strengthen their
position in relation to their competi-
tors in Certain lines of production.
Because, obeviously thig tax discrimi-
nates against complaines with a lower
capital base and reserve. I am not
pleading for these people at all. It is
their domestic quarrel and family
capital base and reserve. I am not
I am not pleading for anybody. I am
just trying to put this angle here: that
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the mere fact that there is general
uproar in the country by all business
concerns, and the people representing
them, should not blind us to the fact
that in certain cases it will be advan-
tageous to certain types of industrial
concerns, whereas it will discriminate
against others. Old companies, new
companies small companies, big com-
panies, all sorts of things have been
mentioned here—and companies which
have come into existence with very
high proportion or ratio of capital and
reserves and those very old traditional
industries in our country, some of
which have been functioning for years
long before Independence, which were
able at one time to function with very
low capital all sorts of things— may
be involved in this. But what I can
see is this. If it is only Rs. 25 crores
which is going to be realised, it is
hardly worth-wh'le creating such a
commotion about this. But apart
from that, the overall effect of this
tax in general is, I think, as somebbdy
else has gaid just now, that it will put
a premium on all sorts of shady busi-
ness practices by perhaps some peo-
ple who have not been indulging in
it so far. I feel that this tax may
operate in such a manner that actually
Messrs Dalmia Jain may become the
model which many people would
aspire to, as far as their business
practices are concerned.

However, that is for the Govern-
ment to cope with, with its company
law administration, ete, ete. The
actual realisation from this tax, there-
fore, in my opinion, is go'ng to be a
very doubtful affair as the Govern-
ment have started in & most half-
hearted fashion by saying that all they
except is Rs. 25 crores,

As far as the question of its acting
ag a disincentive to foreign invest-
ment i3 concerned, I think that a
bogey which has been created by
some people. I think our present
Finance Minister is the last man to do
anything which would act as a disin-
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centive to foreign capital coming into
our country. I think the British
foreign concerns in particular are big
companies. After all, the British
companies have the bulk of the fo-
reign capital invested in this country
and they are not generally very
small or weak concerns. They are
people who come herewith branches
or subsidiaries with collaboration or
agreements; they are generally con-
cerng which are quite big an are
well established, giant monopoly con-
cerns operating from their own coun-
try or even on a global basis.

1 think we ‘must remember that
the Chairman of the Federation of

" British Industries, Sir Norman Kip-

ping, who was in this country only
the other day, made a very pithy re-
mark. I am sure the Deputy Minis=
ter is well aware of it; Sir Norman
Kipping said in his report which he
submitted to the British Government,
on his return home from India, that
anyone who invests in India is a suc-
ger, and anyone who does not invest
in India is a bigger sucker. That is the
condition in which the British indus-
try is. They cannot prosper anymore
through simple trading. They know
that one of their gutlets for invest=-
ments is in India. I think that some
of them probably know it very well
that to counter-balance whatever so-
called disincentives that may be im-
posed, there are so many other splen-
ded incentives which have been given
For example, why should we forget
this? Our memory should not be so
short There are tax holidays for
newly-started industries; the deve=-
lopment rebate of 25 per cent on new
machinery; an indefinite carry for-
ward of business losses which is al-
lowed; the abolition of the wealth-
tax; the abolition of the expenditure-
tax; the tax on new bonus issues
which has been reduced from 30 per
cent to 12§ per cent. Al] these things
are there. Just because this super
profits tax has been proposed, a big
outcry starts about disincentive. I
think this thing should be seen in its



3551 General

proper perspective or proportion, My
only concern, rather, my worry is,
that there seemg to be a likelihood—
I hope not—since the press reports
say that the Finance Minister has
given some sort of assurance in
Bombay. ...

An Hon. Member: No, no,

Shri Indrajit Gupia: I should like to
hear the “No, no" from him and not
from his supporters?—that there will
be some modification. In today's
Statesman, in the column under Cal-
cutta City News, it is said—

Shri Kashi Ram Gupta (Alwar):
How can he do it in Bombay unless
he has given it in the House?

Shri Indrajit Gupta:—that as a re-
sult of his meeting the Bombay Stock
Exchange people, to day, for the first
time, the share market has recover-
ed in Calcutta, and the prices are
steady for the firsttime since the Bud-
get was announced. Therefore, I am
a little apprehensive because the
stock-exchange remains a barometer
which is not altogether something to
be lightly brushed aside. So, I hope
very much that the Finance Minister
will not yield to that kind of pressure.

Shri B. R. Bhagat: That Bombay
report is not correct.

Shri Indrajit Gupta: Thank you very
much. The reason why I say this is,
generally speaking, nobody in this
House, not even the spokesman of the
Swatantra Party, dare to challenge,
the size of the budget or to question
it. That is obvious in the very nature
of things. We cannot do it. Every-
body realise that development and
defence taken together would require
a big budget. Of course, when the
Government imposes a responsibility
on the people to give it such huge
revenues, it is also the responsibility
of the Government to give an account
of their money, to spend it wisely and
well,
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e do not know yet how this money
is proposed to be sent, particularly
with regard to the sum of Rs, 867
crores on account of defence. Of
course, we shall be discussing it in
detail when we come to the Duefence
Min'stry’s Grants. But that respon-
sibility is equally well on the Govern-
ment, The reason why I raise this
point is that our quarrel with the
budget is never about the size of it.
The quarrel is with the pattern of the
budget. I just wish to make one or
two points to show that it is thor-
oughly inequitable budget. Nobody
grudes to make a sacrifice. Is there
anybody in this House to come for-
ward and say thatthe common people
of this country have lagged
behind in the matter of making
sacrifices? Nobody. So, it is not that
they will not make greater sacrifices
if necessary. But the point is whether
the sacrificeg that they are called upon
to make and the sacrifices these richer
people in the upper income brackets
are required to make,—whether these
two things—are even equaly balanced;
let alone anything else. It is there
that I feel, as many speakers have
gaid—and I do not wish to repeat
them—that there is an obvious ten-
dency in the budget which is going the
wrong way, in my opinion,

Mrs. Joan Robinson, a well-known
British economist—I am  sure the
Deputy Minister knows she is in Delhi
at this very moment—has had this to
say, after being in India during this
period of emergency:

‘“The British economy went a
long way towards socialissm under
the impact of war. Paradoxical-
ly, the emergency here has not
strengthened those who are in
favour of equality, development
and social Justice. On the cont-
rary, it is the rightwing element
with intimate links with the pri-
vate sector who will be profiting
from the emergency”.
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Mrs. Joan Robinson is not consider-
ed to be a terribly radical person and
she is considered generally to be a
good friend of India, but even she
had to make this observation. There-
fore, this is a question which must be
seriously considered by the Govern-
ment even at this hour: whether you
are not in fact imposing an inequi-
table burden upon those sections of
the people who are least able to
bear it. If yvou feel that after listen-
ing to the consensus of opinion ex-
pressed in Parliament that there is
rocin and there is need to make modi-
fications and revisions, you will not
hesitate to do so.

Shri B. R, Bhagat: For the benefit
of the hon. Member who is so know-
ledgeable, I may refer him to the
speech of the Prime Minister, which
he made in reply to the debate on
the President's Address in the Rajya
Sabha where he enunciated as to how
the roots of socialism have got to be
strengthened while going through the
emergency.

Shri Indrajit Gupta: Now, I come to
the question of compulsory deposits;
many points have been made already
and I do not wish to repeat them.
The question of land revenue has
been raised. I support that idea:
that there must be some minimum
level of exemption. Why should
double standards be applied? In one
cage, it is Rs. 1,500—the minimum
base. Ewven that, I consider to be a
gross injustice. Buvt in the case of
these paying land revenue or those
paying urban house property tax,
why should there be no minimum?
I do not understand it. Why should
somebody who pays Rs. 5 or Rs. 10
in the whole year as land revenue be
compelled to surrender 50 per cent as
deposit? Why? Thiz should be con-
sidered. 1 think the average uneco-
nomic land Holidings or something
like that should be taken gs the base.
It should be calculated as to what the
income and revenue on that is, and a
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minimum figure should be fixed be-
low which the people will be exempt.

Then there is the question of com-
pulsory deposit by employees—both
under the Government and in the pri-
vate sector. They are already con-
tributing to the provident fund, apart
from some other contributions that
they make—things like the Employ-
ees’ State' Insurance and so on. I do
not understand it. When all the trade
unions in this country, without any
except'on, including the INTUC, have
for years bcen pressing the Govern-
ment to raise the rate of provident
fund from 6} per cent to 8—113 per
cent, the Government for years to-
gether hesitated, delayed it, went in-
to all questions ef enquiry and so on,
simply because the employers were
objecting. Finally, after much labour,
they produced a recommendation that
only four industries in this country
should be permitted to raise the rate
of contribution. If that rate of con-
tribution had been raised, I have
calculated that at least a sum of Rs.
13 crores extra in the form of savings
would have accrued. They did not
do that. But now they come forward
with g compulsory deposit scheme
whereby a person who is adready con-
tributing to the provident fund and
may be also to the Life Insurance,
Employees’ State Insurance or Con-
tributory Health Insurance etc, has to
make yet another compulsory deposit.
At the lower income salary level, I
would like ¢ know whether this has
got any relation to reality, to that
man's requirements and his resources.
This is some sort of dream world that
the Finance Minister seems to be
living in. '

I am surprised how anybody can be
so utterly isolated from reality. How
can these people getting Rs. 150 or
Rs. 200 per month cope with this kind
of thing? 1T feel what you will get
by one hand from this compulsory
deposit, you may very well lose in
the course of a year two when there is
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a decline in the insurance and pro-
vident fund accounts. What do you
gain by taking something with one
and giving awey with the other?
other? Therefore, I feel that in this
case too the provident fund contri-
butors should be exampted at least at
the lower levels.

About the increase in nicome-tax,
I have one point to make, I do not
want to repeat what has been already
said. We are badly in need of tec-
nical personnel. But so many engi-
neers, scientists and all sorts of tech-
nically qualified Indians are abroad.
We know several thousands of them
employed abroad and also studying
abroad with the object of getting em-
ployment abroad. Is it not in the na-
tiona] interest to try to bring them
back at this time when we are so
desperately short of technicians? But
if at all aything acts as a disincentive,
the way this income-tax has been
calculated and the way that this inei-
dence will fall on the middle income
groups particularly, will act as a dis-
incentive to bring them back to this
country. Why should they come back?
They can get plenty of employment in
the U. K. and other countries. But
we want them to come back and serve
our country. Please consider it. This
is not the way to treat these people.
I am just mentioning one minor point;
I do not go into al] the injustices on
the lower income brackets.

On the question of excise duties,
here again, may I ask humbly, why
of al] things kerosene has been selec-
ted? The answer given ag far as I
know is to save foreign exchange.
But it meansg that kerosene oil will
not be available tp people for the pur-
pose of lighting or cooking. Nowadays
perhaps hundreds of thousands of mid-
dle-class people cook on . kerosene
stoves. Itg use as lighting is known
to everybody. If this supply is drasti-
cally reduced or cut off or if its price
becomes prohibitive, what is the alter-
native which the people will have to
turn to? Naturally other forms of oil.
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1 want to know whether the Finance
Ministry has calculated how the
foreign exchange earning exports of
other pils and oilseeds will be affec-
ted. Here you are cutting down kero-
sene oil because you want to save for-
eign exchange. I find from some paper
submitted by the Commerce and In-
dustry Ministry that this year essen-
tial and non-essential vegetable oils
and oj] cakes which constitute a ‘major
cxport item from India have yielded
between April 1962 and January 1963
3 sum of Rs. 37.45 crores. They have
carned so much of foreign exchange
for us. Has any calculation been
made? You say on the one hang that
you are saving foreign exchange on
account of kerosene, But the whole
bulk of the demand will be diverted
and has to be diverted to other oils.
Otherwise, there is no other alterna-
tive for the people except that people
must live in darkness and in their
homes there must be no light. Of
course, I am tempted to say some-
thing about the Ministers, how their
houses are ablaze with light and all
that. But I will not go into that, Do
you want the people to live in dark-
ness? So, they will have to divert
their consumption to other oils. If this
vast population of ours, bulk of which
liveg in the country side, switches over
from kerosene to other oils and oil-
seeds, you lose foreign exchange there.
Is it worth it? Has it been calculated?
I do not know. I would like to kmow.
I was amazed to read somewher a
reply by the Finance Minister that
he has reduced the duty on some-
edible oils. It is very good; but how
ig that a compensation for kerosene?
Nobody eats kerosene to my know-
ledge.

Another thing I find is that the
duty is to be imposed on only proces-
sed oil and not on unprocessed oils.
T am told the Central Board of Reve-
nue has already issued instructions
that this excise duty should begin to
be realiseq on processed oils. As far
as I know, ordinary edible oils are
not processed, but they are flltered.
It ig a very ordinary stage of filtering.
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I am told that the definition that has
been given of processing includes
filtering, which means that flltering
wil] also be given up now. Then what
will happen? Do you want ug to suffer
a genera] decline in public health by
consuming unfiltered oil? These things
must be got nto. I would also hum-
bly request that this question of kero-
sene should be reconsidered,

I come to the question of price-line.
I really feel very sorry for my hon.
friend, the Minister of Planning. I
wish he were here, I am reminded
of the prolonged and agonising debate
on the price-line, which went on from
session to session, for three sessions.
That carefully erected edifice which
the poor Minister of Planning built
up of assuranceg and promises in this
House as to how the price-lne was
going to be held, all that beautiful
edifice has been reduceq to shambles
by one blow by his colleague. ‘This
budget gives birth to the most mons-
trous inflationary forces and the baby
which is born is left to be suckled
by the Planning Minister. Poor man,
I do not know what he is feeling now.

Shrimati Lakshmikanthamma
{Khammam): At the same time, you
do not want to freeze consumption.

' Shri Indrajit Gupta: On the lst
March, one day after the budget pro-
posals were announced, according to
the Financial Correspondent of the
Times of India the prices of a wide
variety of consumer goods had already
gone up by 3 to 5 per cent. On the
8th March—I had given a calling at-
tention notice on this, which has not
yet been admitted and so I raise it
now—the Government of India by a
notification under the Essential Arti-
cles Price Control Order, 1963 under
the Defence of India Rules, announ-
ced certain maximum prices for kero-
sene, vegetable products, washing soap,
printing and writing paper and said
that these increased prices would be
charged immediately with immediate
effect by dealers, irrespective of
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the fact whether the ~ enhanced
duty has been paid or not I
would Llike to (now what is the
meaning of this. I do not know
whether 5 point of order can be
raised on this or not; I cannot raise
it just now, but it should be consi-
dered. These are proposals which are
before Parliament; they have not yet
been accepied and the Government
comeg forward with a Defence of India
notification saying these maximum
prices can be charged immediately
even though the enhanced duties may
not have been paid. Is this the way
the price-line is going to be held?
Anyway, our past experience does not
give ug any confidence .
Shri B. R, Bhagat: Eut the duty
comes into operation immediately.

Shri Daji: But you are allowing
even those retailers who have not paid
the duty to charge the higher price.

Shri Indrajit Gupta: I feel that if
the Defence of India Rules are pro-
perly used in the way in which they
should be used, they can be an effec-
tive check both on wholesale and re-
tail dealers. The testing time has
come. When the price-line debate
wag concluding, Nandaji warned that
the testing time had not yet come and
we should not be complacent. Now
the testing time has come; it is a self-
imposed test by the Government.
Therefore, I want to see how the Gov-
ernment uses these powers now,
though 1 may say, even though it
may sound cynical, that I have no
confidence at all that the Go?ernment
wil] be able to hold the price-line,

Therefore, if prices are not held,
where will be the quality of sacrifice,
I do not know, If the object of this
is to cut consumption, there is an
assumption underlying it that it is the
ordinary man 1 ehcommon citizen,
the ordinary consumer who is res-
ponsible for the major part of this
inflationary demand for commodities. I
do not think that it is correct. It mey
be partly correct, but I feel that if
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there is one biggest single factor
which makes { ¢ inflationary demand
in this country, it is the spending of
the Governmen' and its departments.
Bir, Shri Mehr Chand Khanna tells us
that a sum of Rs. 3 crores is spent
every year s mply for the purchase of
government stationery and I am sure
you will agree that whatever govern-
ment stationery circulates within our
purview is certainly capable of some
ec nomy. [ think it is very obvious
to everybody. But the po'nt is, noth-
ing is said here, no effective measures
are outlined as tp how th's expendi-
ture (f the government and its own
ministries can be drastically reduced,
and the whole brunt of cut ing down
consumption is placed on the common
consumr, the public, the common
man.

Regarding the price line, Sir, on the
8rd November, at the most acute hour
of this crisis, organised labour, the
employers and the government were
called to Delhi for the famous tripar=
tite conference where the industrial
truce resolution was accepted. That
was a tripartite agreement s‘anding
on three legs responsibly accepted by
the workers, the employers and the
government. A solemn pledge was
given on behalf of the government in
terms ¢f the industrial truce resolu-
tion tha! the price line would be held,
prices would not be allowed to rise
and in exchange for jt the labour
gave up its right to strike. The em-
ployers held out a good lot of assur-
ances that they w uld give a lot of
things (Interruption), I want to
know whether Government has consi-
dered or not the possible impact of
this on the industrial truce resolution.
I do not mean to say this as a threat.
I d> not wish to be misunderstood.

The Minister of Shipping in the
Ministry of Transport and Commauni-
cations (Shri Raj Bahadur): It is an
insinuation.

8Shri Indrajit Gupta: It is a very
perious matter. Who has given Gov=
ernment the right to gamble reckless-
ly and unilaterally with this indus-
trial truce resolution? You have re-
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moved one of the three legs and yom

want the edifice to remain as if was

(Interruption).

Then, Sir, I feel there is scope, there
is g cushion up the Government's
sleeve, if I may say so, for it to make
certain adjustments and modifications,
because it is known to everybody
that it has become a regular practice
for the last few years to justify addi-
tional burdens of taxaten whereas
later on we find that the revenue re-
ceipts have been hopelessly under-
estimated. This is the current thread,
running all the way through. In
1959-60 excess of tax receipts over
budgeted estimates were t3 the tune
of Rs. 90 crores, in the next year the
amount was again Rs, 90 crores, in
the next year it was Rs. 125 crores
and in the next year it was Rs. 120
crores. The only target which has
been consistently fulfilled and over-
fulfilled in the First Plan, the Second
Plan and the Third Plan is the target
of taxation.

Shrimati Yashoda Reddy (Kurnool):
And population.

Shri Indrajit Gupta: I did not know
you had a target for that too (Inter-
ruption). Therefore, the deficit esti-
mates of Rs. 424 crores, in my opinion,
is also likely to be unreal, There-
fore, there is a cushion here for the
Government. If the Government is
frank and realistic, there is a cushion
here which will allow modifications to
be made.

Sir, many suggestions have been
made, In conclusion, I would just like
to mention one or two of them—not all
of them. Nationalisation of banks has
been mentioned. I wish to add my
voice to it. Shri N. V, Gadgil, an ex-
Governor, speaking a few days ago
at Poona, has made a very strong plea
for the nationalisation of banks at this
hour—I am talking of everything in
the context of the emergency. Then,
the question of taking over of f-reign
trade, especially in things like jute,
comes, This golden fibre of jute is
going through some golden days at
the moment. You know, Sir, it has
had an unprecedented boom the like
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[Shri Indrajit Gupta]

of which has not taken place in 25
years. We all want resources for this
emergency. Why should Government
not come forward and take over this
foreign trade so that the resources can
come int> its hands for its expendi-
ture on defence developmen:? Why
should Dalmia Jain group of indus-
tries not be taken over? I cannot
understand it, Why should they not
be taken over?

An Hon., Member: They are in part-
nership with them.

Shri Indrajit Gupta: I am only ask-
ing the questions and you can give
the answers.

Then, of course, there is the ques-
tion of public sector industries and a
better performance by them. This is
a question which everybody will have
to go into. There is a miserable per-
formance by them, a miserable con-
tribution by them, much below what
was estimated of them. Why should
that be so?

A lot of commotion is going om
about the Privy Purses. Ido not think
they will yield very much., I am not
in favour of cutting them off witnout
a single pie. Why should that be so?
Why should those poor people be
treat like that? My hon friend,
Shri Karni Singhji, a little while ago,
was suggesting that the salaries of
ministers should be reduced and a
ceiling should be fixed so thal they
can live comfortably, Why not the
same thing be done with the princes
and their Privy Purses? Some ceiling
can be fixed It may not bring a
huge amount of money, but it would
have a very good psychological effect.

Then there ig the burning question
of prohibition, I do not say, abolish
prohibition, But at least Teview it
periously—not as a moral issue,
because moral issue is a humbug, if I
may say s0. Somebody has to convince
me if people are drinking less in pro-
hibited areas than in non-pr-hibited
areas, Clandestine consumption of
liquor is no less immoral.
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Di .
8hrl Daji: More immoral.

Shri Indrajit Gupta: Is it so? Has
it succeeded or has it failed:

Shrimati Lakshmi Kanthamma: You
ask the women in the Country.

Shri Indrajit Gupta: Ask them. I
know in villages people are illicitly

" distilling liquor in their back yards,

and the result is that even liitle
children, when their mother wants to
put them to sleep, are given a couple
of cups or a mouthful of this liquid.
That is the result of prohibition. Ig it
very moral? 1 sheuld say, consider
that Rs. 60 crores at least will come
to you, and consider the working of
it,

Finally, 1 would just say one last
word about my hon. friend who spoke
from the Swatantra Party. Those
whp were the most bellicose a few
weeks ago, those who have been
the severest critics of the Govern-
ment in its alleged weaknegs in mat-
matters of defence and go on, they
are the people who do not want to
pay for it. They do not suggest what
the alternative avenues of revenue
are to be, I think Shri Dhebar hit
the nail on the head when he said
that this is the economics of the
policy of alignment; do not lay hands
on our own wealth, do not mobilise
our internal resources, depend only
on others, on outsiders’ Sir, already the
the component of foreign aid in our
tota] investment of Rs. 1,774 crores
is to be Rs. 552 crores. It i3 bad
enough as it is, politically and eco-
nomically (Interruption). But some
gentleman on my left leads ug to this
logical conclusion that the only way
out is ‘more and more foreign aid.
That, I suggest, can only be the
approach of people who wish to creep
for protection under some gort of um-
brella, foreign or air umbrella, and
1 ag gure thig country will reject that
type of approach. The people want
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an approach which will allow the
eountry to develop its own indepen-
dent potential and resourceg stand-
ing on our own feet. My only quar-
rel with the Government is that the
whole pattern by which they seek to
do it is gocially unjust, inequitous, and
I hope they will consider modifica.
#lons on thoge lines.

ot fadwat wAT (A1)
e AgTRd, A fad g4 wgea
AT F AT ArA= qffeafa #1 |
gT M F oywmm W § &
ITFT AR AR 9T FHGT FGTF |
fag 74 sgEa 3 A awe  A™M
*Wﬁm%:
gy AT & gEer w1 AT
F1 wara fau faar garo g
g awar § 7 @y wm § fag
g gL &1 & gmr fE
fasra £ woAT AR w7 &
F&F T I I FT HTHAT
T T ATA FL 7 AT AT
T ¥ g AT AT A K
o gE ¥ T I AT AW
X et gl §1 awmw
qYy 3 & g Pnny ?
%1 afcfeafaay & grorat ok
A W owx owemm W fer
I WA wq1 § frar A et g &
TAAAT FX KT FIfww # w@rogo
RE6T 77 *q0 o gFar § v T W
fort wie ofcfenfoat & QR @ &
JAR! XWX FT WAL 4§ T FT erAY
& T gl ¥ AT FA ¥
mﬂqﬁmw@ﬂmlwgﬁt
gt fog wedr & fr aury 2w
fawre & & ¥4 99 @ § I fFdy
THRT FT ATHT T XY OF ¥GI0F Fq TF
g AW wiiew gfer ¥ vy o A
T 7 aw gw fawet w7 a=ly A
¥ ogFTET A ST gw
w1 7z ¥ § fr fom ofdfenfs &
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v § 39 afdfegia & &« &I
T % a1 ufaF 97 qug 7 & g
faafeat #v gvasr aff s @A
g1 1 g A 97 & ofdfeimt
ITH W OFTH AT AT FAA § )
wifaF yaat & faam gl famst &
AT g &A1 & A I adiw & ==
T IFE g

AT FARIT A T AT FX €I
N weEATRT g1 oA w T gEaral
T AEEAT FT TE R ITHFA OF
Y Al # N F I= @A f7Aww
qTEAT § 1 FATEI F AW 9 FRORT
A 9T AT FL AT &, FWE 9 AT FT
AT AT § A7 we AfAE fraT &
TTEIF WA T A AL TAAT T
9 1< frgag @ faa @4 F1 gAfa=
FT 9Tfeq . fF 37 F7 g4 39 AW
FrOsi A s A2 Ffew I
¥ aniq g ag w fifes & qar fe
TeTTETRE X ama @ o 9y
A T T 2§, 4 e g
ST § TR qEL @ S| 9K &Y
qyar § Wi ¥@ ¥ I @ feey
fraren € s fand & gfra wgwa t
FHT WY EFAT |

@ ¥ OF 6% § OF A
w¥rferer gar § fomd oz faermar
g 5 e & usgsfy oF mar
W W 7g & WX gAY N W AT §IE
waF I gr A gz g @rg e
fercz fear @raT & T 9 @ATCEY @Al |
AR rg AT § Ir Fr g R & fE
™ wfes ¥ ofys et ggmar &
ra@ S e A aFg | gF A
ifs & 99 & F7¢ 99 T wg fammr
T & fr gw aeerTT £ Aifa 1 qF
T g T A wraEr ¥ AT &%
g & | afey ¥ @ @ fr A
far oWt ® e gEger T @
AWAT WY | g ¥w q faRwi ¥
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[# faz-az war)
T w2z ot g 9w ¥ wfias aow
¥ F sirerd 9% ¥ fada #F 732
& Y afe v g arad & o
TG FT A | AT G AT AT
qATY T AT FET ARA & A
g4 WA W AE W gwd wfwdi
i & wfiv sg 1 & R oW
T|STZT ) g & 90F g &gt
wf 1% A @ gvdt anrd # T
aff s ary g1 7z I E v forw
farami QT g e A AT R &
9T ¥ gl AT F1 § a8 T -
TATF AT E AT T T T A THAX
F Y TT T AT T 2T T AOFA 94T
U @7 gAdneg 3| ifraze
# g7 T & forga ew Aaga vy
wriaE AR gl afsat Fr ag aF
AT WIZ B9 AT AFAT &, 98 FIZ HANF
¥ o7 TFY 8, 98 WIS 399 § AT g
gt N 3maarasdty |\ @
¥ foq o7 7 M qzerT F Dfa g
Y § 9% q9T: WA E 1 EWA WO
979 ¥ woA ' & fag s
ey FI FAANIF g Fgr & WK
w14t AT & &1 & qov rifr v gameER
&7 di@ &1 & ey § 0 T
ATAF guroaTs TF Qo e & famd
A IF g9 A 9 TFTw 9Im R
TAT F1 fagrs qudF1, THE AT
qq g% afewft gt w1 g
qmIaR #1 fagi|g ®9 4Y AETR
# fagrdl # ¥ $T T97 I AW
FTE | AR 2W # A afcfeafy , 3@
feqfr & gorifas w9gdi & WR,
qaEAr e il 90 & 99 T AW
I A AT FH ¥ FAR IRAAS
fagra S aFaT 8 | TN FTHGT
F< fasra & o7 AL T &, W ITN
YO g YWd § a1 W AW &
o wOEt wfafas, sfrefes @ frda
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frdme 1 g9 2@ F gl a9t A o
gfcfeafa <&t & sa ofdeala & g7 =i
® FT IS FT TEN T rer THAT )
T 7w w9t 3 ¥ wirs frww
& I FE B FfTT I FT A IFT
I EfFamaiaviTaen @ dw
¥ i T I &1 74, 98 7a A
F ®T H A qI707% ATErC fyAr §
IF U(GETT FT a3 ATET(qR ITTT FGAT
ST 12 IFA AT g2 AT O
T gy 77 fogrT & =1 sy
AT & Wai & A7 1930 &1 A
@ % frar 2, 8% fag 72 agi
I=N 2 fF gAmEL AR quTAATR A
JTE B W ATHTA A FX | TAAY
Ffa qaq9F AT A7 FATE T @
IAFATOA A ITTT T A
faerrar ar & 5 = fix tavwT w1 7
7 & fow #% 529 a1 1 I+F
i agrg T fiam i g
& " T A wmas afedi aT A
FETHT FRTAT R SA B AT F
forg At FaraA e $977 a0 0% § o
FsqiiMATHII L 19q@
T aTw 930 g e 3T @ A wfw
afeqdi &1 & TTETT 3.0 TG g )
fagT M T waTT LT WA I ZT
A7 faq g1 F Fargn a9 & @
To, $¢ AT 9B 37 IW F T FUINA
q T A9 IARI AAT TF 4L 33
e mIT A A1 A,
efiga ifs § 39 M 3T U, TR
o s wifgs TR &1 M 1w
Ige Ifaq A4 F@ A1 FFO 0
qF 0% ag Wi+ fauwar § fawst
FFT AT TTH FATT S AT AT
wgife 2 x&¥ gATT 39 g fagan
wfemi &1 W famr gremai &
sfea g7 § qFEwT 7 T FA G,
wgigEaaEag wIsufsdg
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¥ o ira $7 9 farmra Y swATaT &
¥ X T & wfrw sl Tfgl
o gaTe W & fafaw feedi 41 A
fafa 1 Toti & ffea s & famw
aff rerd | TT AT HIAAT FT A
TTFH BT IS § W qIHA EH
Q¥ 33T FT TT A7 AFS § |

War Il & A 40 @y §
fF wod 3w & yoTafaE o9 d Aq
qofea’1 &1 Ist@ o1 a1 of@iq
T AT TF T FT O § | AR F
feai & A gL AW @, THH TR W
Y 39 T A 7 A wAEIAE I
& 9w & afeada 707 ¥ fag fom fn 9
Wi & A, IT F g9 H 3 fA qF
araT q1 37 w7 fr gq fear & Jar
qfq 71 §1ar Tfg7 a1 afqdq Adr g
6T § | 91 aF gH vavafas A A
I afaaT I FR g aF I
gardr Afa 2, st gart fagra § AR
QAT Mg I AWRE 57 |
T &7 F A 79 AT | I TAE &Y
& £ srae ga & Fa Afodt =y e
fear &, 97 A1aTi &1 AwAr €7 W A
W wTw @ ot 7 frdt w1 & o felfy
7 fFgr 22 a5 9957 G & 1 39 T TR
AT SqT STAT ATFET | 5T 3 FT AV
gargfa £ grar & 99 w1 fAardl T
FIFA FI TTH FATT ST FATAT (T |
FT F AFT A4 aF gavra 91 garafas
giamgazfrarafedrsrd ga da ar
FAAT F FIT F FAT HHAT § | T T
pfrrann @ a@aas zaqm
UATnaF, Aiak, amEaE, g I
YA gw I famg gy E o @Y
fagra adl rasar g

I & fau & 7g qaman [
g fF ot qa3 a3 3 & S faeer
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Hfr wom Tt & g Aifa Ty 3 fos o
Hife o 39 FT gow=q: gw a9 a9l
T WO 27 &7 faere @ T aiT
QF aTh gHIL W § U7 afeqs wmeq
& foresl Faet ol @RI & STH 97w
¢ ot fs wnfas gfee & s sedly
feafa & o faaar fe sl sr
& AT ZEr aTF A 3 & ATy FRi
% fau gut gfvardy frear £ s ogfa
oY T § ag wiEt F feg € ) 7 Oy
wér a8, 7y T ad Frw & e
foe #1 o< gw FTaw w@ET a1 gETe
y ¥ feAt fa7 gy swwTar fAmac
TqTET AT AT W gE a6 v
sfrmaneft safe & & s & fF
friT afa & 9ow 37 8, 9% WY
st it fasfas =7 &1 A
faer o 1 gafaq wams & fw o
g gT fagra § 9T St
F ¥ fag Gor Sarafas gr=T a9,
T X 37 § ofadT F1 fomdd g
# g9 W Sew AT it § awA &Y
& | safag & fAdzA &<AT TR=AT #
fFEa g @ 373 § a1 qfgda &%
foadi sty ¥ afver @7 s SE WR
&G AT FL gD |

wft £ At & fafaaq ar s
1 P @ 41 & 57 &7 o 191 wEa Ay
Selr & 1 SEeT =9t W 1T A 20
W g § & T4 a9 7 41 |
uTEeE FTAT @A g fF oW g
grad & AT 3 dar rar fomw W
FHTC & FHANGT 7 14 a1 groEa:
I 7 4L JIAT 1 T o7 Tfr gz
gz @ &, foa ®0 a® gura A
STAT ATfEA WX IART TIFT AT Mg
I 9T UF &A1 {iTFA TN gA
Tfgd | OF a6 IIHT AQT § A
Tar & §, N T g9 A A1 oA
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[+t fagerz wag)

&7 g f faslt @7 #1 ofus ¥ wfas
qqqq &1 75T faar smar wifed o @
iy & @y ¥ IR OF qwow
# war & 5 wtrw ¥ ufas adva foh
IarmIfasi w1 faeer aifzr 1 &fE=
¥F 1 a1 ¢ v gasr g fash &
¥ srafuqr «1 &1 1 ¥ 3, I9FT 9
8, 5u % savafaar Y < € 9 9z W=
% & SHA( T0H AG T | IAG AR
# oF wez A T ¥ g 3% g A
qr | @3 fA oF OF 95 &7 Ja%
X T TFOT AR WL IART /AT A
®ro I T0TR F Famar N fF g faf
FARIT &1 F59 dg & F@W
gt F Agiafarar § affm A ®
¥ fdr 7 o FeaA 23 @@ g0
TR ag @ T A TiEna W R
faems & 7 gavdr w3z FIAT ARA F
&) s & F) A g S AR A
T F(AT g1 TFAT g HI T RS
AT X T3THSTL @18 § ;i&d | 97 &
2, I9FI gH FeAAT AT | UG & faeTa
W GIAAT gty |9F ST St fger @
aar 2, 99 7 3f4T 7 7 978 7 q@rar
aifga, sfwa &1 ¥ gardi Asg FCT
=1fgd |

17.00 hrs.

FLFTE &7 ¥ At QA F19 F
fon St i &Y #<E 7T AT IAT AT
IOFE F¥ T Y gEAaa: Sadt AT @l
T FEr | gagr ot gH gL avg & Wi
Fofr fzy f a0 gva aFr &7 7
ST FEn a9 R &, 99§ IaAT A
s i &1 awy 8, Fr Afa § Fa
wrfegt § | FroET FATT a9 gH a0
e TEAr arfEd f o gl s
& gufiz &1 7€ &, ag qEr &r | & Fwwar
gf*mﬁﬂ'ﬁ(ﬂ'mwma{ffm
i § f s frr s & faderdy
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gt &, 3% T 99 &Y, JRA §1
T[T A, FET HT T w7 w0
form faeft safdq o =9 77 aifaes
TR & JER g Afga A g ag ¥
frer afed | e & faw &
QI qAAET § 9t fomy qre faey
FT HFE ATAT 91, IAR! T FATAT AIEAT
g | TF 27 qrs g, o 97 A Ay
TR TT #, UF STHT aTgd 7 FeqerIr
¥ gt 8, g G W ey qars g
a1 &% It wfE it % a7 faorg
& 7 & orar 2, T @ front %
&r 78 ag= ard & f fawelt 1 9 g%,
THHT AT e faw T g e
& HEHY w9AT &M gl 9T ETear
T, W F1E {7 79 e FT S 11T
&L, T FTH AR AZ) 97 qFAT WA
& 20 WA FT0 WIT a7 9% & | ©F
a1 g3 i H ofr draevag 9 srTedr
¥ | =i ¥t ¥ frgra # gr3r @ af@da
FT fagr mar & 1 ot fogy @ 9o
fravds 7 g3 = fagra fruffca
femr ¢ faer Samr w0% faame &
faar o g @ fF g9 wow @A @Y
o T §, AN T2 @S g, IaHy qf
F1 arfgea +fr faelT aw Zrar =fed | A
g9 Trfaed F1 QO F H Fr§ FAAELY
feamr & @ %1€ w47 wg o7 & ar<=w
sfe #1 gger wifraT == =rfey,
Fas! AT A fear s =ifed Wi
W F1% sufea gua @wg #1 qifew §
a6 g@Ar €, @) Sg% fau 3§ wmarET
& s wifgm, SOwT gAET FToATA
HTAT AT ATET | WAT TF gH TA 9
¥ gux &1 farfaa a&f sT a9 € )

W Fgr wmar ¢ fF gane dw H
T 87 F IR FT AT F10 & T
¢ g s A8 ¢ | 2w wfisfay
W sraeqT & AT ¥ [ICWE | Iw
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g Fg1 9T & fF 99 F I T wfaw

@ Tt T S wnfed, @Y ag A
TR @99 H WA AGF Al A A
& | g 3T WY AT WY qAEqT & IHFT
< 79 gfawa a1 99d o #7979
& fadaor & & 1 gy aow gfar & s
AT WY S4S9T FT ¥ § AT 24
wROFT 2, q2i 1 fr qfvaa @ of
wfqF ad sgaeqr gt # g fAifa
FTAT & | FEOT IAM F FTC AT FFE
T AT 3N & ganmafadi A =gt
FAF( RIGT LA AT T T AT TAR
A FT Az 9472 17 7 A7 Fw ISA
W T &7 A1 T TT7 I H S04
AT @ aar adf fasf v ® oA
g 9 fFa ge &1 arega qaIT 0 &
gaaT g fF e faftan =7 7 agfaa
TH ATT TG4 F7 A &€ ¢ |

sa & g9 q A o sqgear &
geaeq | 49137 &y (AT77 FCAT ||
g\ @7 gz 7 war g fw wfr &
JeET HIT 3§ apw wifzy afFwq
2 A3 AT LI F 1 ITH A7 wIALA
FIIN & | 94T A1 42 € fF 917 aF gw
g ®1 UFT & foan $ Iurg 931 F4d
EIaRI AFA H a7 Al §17 ¢, aq aF
AR AN W EFT 2 1T AFTA 5
aF AW H A TIATE, IAG TAH FT
®1¢ U 7Y fasraa &, aa aF T
ddimardrg 1 dradraaag d fr o
as g feandi s wrf (g adi 3 §
Sreargd A3 A &, Sl @ 3§,
a9 aF Irad A3f 97 aear g | Fraff
qaTeY & HTOW 4 39 W F IAT BT
Xt e gor 8, SaF ghagm 2@y |
eyez g1 omar € & gae dw & wan-
qfaat &1 3Ami & fasm & fag aua<
wsg B WX F fRaT & we & /|
fer ad @& A AT A fA A g
§E0 a6 %9 2 A fram #) @t &
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favmw & faw o7 % aww & Wit 7
farefr st w12 1wy €Y faar o €T
g 1 &A=t ¥ 9 g9 9| 9%
frame a7 wEr & fm T 9 wawr & fag
AT A7 Y qu AT w1 FHF ATAT AMC
WL 3% @1 1 377 1 If=7 o7 fer )
Ffe snft % 39% araey o #6539
favra =Y faam = @f7 & 1 g0 FiT sy
T A A7 ST 7 T T e 2

o= # § o) fa ofr 1 Ffaar v
R 979 TiFaT F8 FT W9 q99= F
AT FT {00 | 9 F gaF & 412 A
A A frafg s i sHT ST |
@ FT I gz wlqqm fad; g foaw iy
TCH w ' ¢ fooZH § & %eTh o
e wrAr =Sz | SeEie (A g —
3 797 A TSN, TEG qg AT
W, AT W agdr ®roga g8 |
™l ¥ § 91 @i gow qE g
fagt = & & 97 €7 @7 &1
9q % § T2 T19W, wATSA qL,
femaeorfistag I asm?
€9 § 927 47 gfa-gT 2 T
qITA 1.0, @ 10-7F 920 T )
agae azi & 19E-3T FIT )

o[ (HF TAT, 9 K1 AT Q0

T/ )X WG aF gg 97 @M,

gior &1 & giT g 3T WM |

17.08 hrs.

RELEASE OF MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing communication, dated the 8th
March, 1963, from the Deputy Com-
missioner, Sambalpur:—

“] have the honour to inform you
that Shri Kishen Pattnayak, Mem-
ber, Lok Sabha, has been released
from custody on furnishing bail on
the Tth March, 1963 pending sub-
mission of charge-sheat by Police.”
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8hri Kapur Singh (Ludhiana): Mr.
Speaker, Sir, it is customary or atleast
good form to begin a speech on the
Budget by saying a few nice things
about the Finance Minister. Much as
1 appreciate the deep significance of
custom, I find myself unable to ob-
eerve it in this particular case except
in a rather limited manner, The Fin-
ance Minister has produced a stupen-
dous budget. I is a budget that contains
astronomica] figures. It is a budget
that by its sheer immensity overawes
a peasant like myself. True, the pro-
blems that India faces today are of
immense character, and only an im-
mensely big Budget could meet them.
The Finance Minister deserves con-
gratulations that he has matched the
immensity of hig proposals w'th the
magnitude of the problemg that fa-e
us. Beyond that, 1 find it rmpossible
to go in praise of this Budget.

On examining the details of this
Budget, it is seen that whereas the
Centre and the States collected about
Rs. 1900 croreg of national income by
way of revenue in 1961-82, the cor-
responding collection jn 1963-64 would
approximate Rs 3000 crores. Whereas
in the year 1961-62, it was about 13
per cent of the total national income
that the State took away, in the cur-
rent Budget, this percentage may well
approximate the figure of 20 per cent.
I give these figures on the authority
of Prof. Shenoy, as revealed by him
in the Econom'c Times of March 2,
1963. This authority asserts that these
state imposts represent the potential
savings of the people transferred to the
Government. Since no part of these
savings result from the G.vernment
expend.ture, the increase in revenues
means eat'ng up of national savings.
This loss of savings is estimated by
Professor Shenoy at about 400 croves
during the years 1961-62 and 1962-63.
Taking into account the fact that
national savings are to the tune of
Rs 11 crores per annum, the increase
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in taxation clearly amounts to a very
considerable loss in capita] formalion
and economic development.

It is clear from this that this budget
iz not well-conceived, and it is bound
to retard capital £ rmation and eco-
nomic growth of the country.

Now, a budget of a country merely
mirrors the domestic and foreign
policies of a country. It is an attempt
to realise the needs of domestic policy
and the aims of foreign policy. The
Finance Minister has well stated that
this budget is his attempt to answer
the two challenges that this country
faces. There is the loss of territory
and foreign aggression. Every patrio8
will agree with the Finance Minis'er
that the budget must be so framed
that the country can meet this chal-
lenge adequately. Then, there is the
challenge ¢f under-development, the
challenge of poverty and want and
the challenge of low material levels
on which our people have to live. Th's
challenge must be met if there is to
be peace at home and health in our
State.

QOur planning p-licy borrowed from
the contemporary Soviet experiment
is sought to be justified as the only
suitable method of meeting th's second
challenge, 1 agree with the Finunre
Minister tha* his analysis of the objec-
tives cf his budget is good and sound,
but I do not agree with h'm that the
solutions that he adumbrates are
either the only solutions or that they
are genu.nely sensible and sound solu-
tions.

It is not my purpose here to enler
into a pr cess of detailed criticism of
the fore'gn policy that we have been
pursuing ever since Independence.
This policy goes under the name of
non-alignment. Whatever the con-
ten' of this policy may be, the only
proper way of understanding and
appreciating it is by realis'ng that it
is a policy which has neither impress-
ed our enemies n r cemented our re=
lations with our friends. 1 am pile-
pared to concede that the framers of
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thig policy were motiva'ed by excel-
lent intentions, and they wanted our
country to steer clear of the cold war
that rages between the two ide logies.
The framers wanted to escape the
heat and political consequences of this
war and at the same time they want-
ed to retain their freedom to adhere
to their own policies and to their
own ideologies.

We made no secret before the whole
world that we stand for democracy
and for liquidation of colon alism
and imperialism. This has been our
theoretical stand. But the interna-
tional politics has never been exclu-
sively a matter £ theory., We as a
coun'ry have constantly to keep in
view our national interests in a given
situation, Since these situations - are
not fixed or of a consistent pattern, it
is not poss’ble for us to h nour the
logical implica‘'ions of our theor:es
and at the same time to advance our
national interests. This I believe to
be the key to the hopeless situation in
which India finds herself today.

We stand for democracy and free-
dom, and yet our transien' expediency
made us turn a blind eye towards the
strangulation of the Hungarian peo-
ple. We stand.for dissolution of c¢olo-
nialism, and yet when Tibet was
raped, we could do no better than
proclaim to the ou'side world that
the Chinese had the legal right to do
so. There is this fundamental dicho-
t my inherent in the doctrines on
which we have based our foregn
policy. It is this inner contradiction
of our fore'gn policy which has
brought us to the sorry plight in
which we find ourselves today.

Where do we stand t day in the
matter of international politics? What
is our position in the outside world
today? A b'g and aggressive nation
now stands poised aga'ns‘ our Hirmal-
yan frontiers, against wh'm we have
no power to defend ourselves at pre-
sent. Our military weakness and
utter inadequacy of our defences have
been revealed to the whole of the
outside world, the friend and the foe
alike. We have not the material re-
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sources nor the trained and well-
equ:pped man-power to safeguard our
territorial integrity. On all sides, we
are surrounded by those who see no
advantage in being friendly to us, If
there are some from whom we may
expect help and sympathy, it is either
as a resul! of pity or as a ¢ \nsequence
of what those others believe is their
own national interest. We have no
friends or power upon whom we have
any moral right to call upon to come
to our aid in this distress,

This i3 an ugly picture and 1{ is
our foreign policy that has landed us
tere. It is no answer to th's that
tiere are good arguments for the doc-
trines that have animatea our p lzy.
It is no answer to this situation that
any other policy that may be suggest-
ed is not free of faults. The simpie
truth jg that the policies thar we have
pursued so far have landed u: in a
soup, if I may use this mulinary . x
pression in relation to our nadonal
tragedy that is unparalleled even in
our own history.

I would say that our present situa-
tion is that of Draupadi of Maha-
bharat, stripped utterly naked, in the
absence of miraculous intervention of
gods.

It is no exaggeration to say that as
a result of the wrong policies and the
wrong doctrines that we have adopted
in the past, our national g ds on nigh
Himalayas have turned their backs ¢n
us. We stand undefended by the
gods and indefensible in our helpiecs-
ness.

The present Budget gravely errs 'n
gseeking to find ways and means of
meeting the situation without discard-
ing the policies that have led to il. No
amount of taxation and n> amount of
regimentation or concen'ration of
power in the hands of the 1uling
party can retrieve the situation and
save the honour and integrity oi this
country, unless there is a fundamen-
tal change in the p:lities that have
resulted in this sorry plight. By keep-
ing our wrong policies going, our
Finance Minister is like a physician
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[Shri Kapur Singh]
who tries to cure a syphilitic soe by
external ointments, without realising
that the germ of the disease is 1n the
blood and not on the surface of the
skin,

Now, coming to our domestic policies
of economic development, I eannot but
say that they are equally ill-conceiv-
-ed. N_body denies that we are a very
much under-developed countiy.
Nobody will deny that it is of the
greatest possible urgency tnat the
material condition of the pecople
should be improved. We do not join
issues with the Government on tms
that all measures necessary for mate-
rial development must be adopicd if
they are consistent with our funda-
mental policy of preserving democra-
tic values. In our country, however,
we have presumed that the Soviet=
type planning is the best prsaible
me hod of achieving quick resuits n
the sphere of material developmernt.
This takes into account only one facct
of the Soviet experiment. We have
failed to comprehend that the Soviet
experiment has succeeded not merely
owing to State planning but also
through a total denial of basic demo-
cratic values, and through a ruthless
regimenta‘ion that has resulted in
great human misery and colossal loss
of life, Let us be clear in our minds
about the obvious implication that
either we must adopt the Soviet
methods entirely or we must
look for alternative solutions of
our problems, The Soviet people
are not the only people who
have progressed from an under-
developed to a highly developed coun-
try. Japan, West Germany and many
other countries have d-ne much
better, and in shorter periods, by
adopting less questionable methods.
Why must we pursue the path of
Soviet planning which is nothing but
State capitalism? Why is it necessary
for us to ignore the true implications
of the Soviet experiment which ulti-
mately leads to concentration of all
power and all wealth in the hands of
a single class—Djilas’s New Class? 1If
this is what we aim at, gathering of
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all power and all wealth in the hands
of a single class, then let us clearly
say so. By merely professing faith in
democracy and ultimate value of per-
sonality, and by merely professing
allegience to the freedom, prosperity
and dignity of the common man, we
shall attain neither, unless we turn
our faces from the methods which
lead in the opposite direction.

The attempt of the Finance Minister
to link his budget pr-posals with the
current Third Five Year Plan cannot
but lead to undesirable results.

Shrimati Yashoda Reddy: Instead of
reading it the hon, Member may lay
his speech on the Table.

Shri Kapur Singh: I am consulting
my notes.

Mr. Speaker: I hava, normally
allowed the first and second speeches
to be read. This is his sec nd speech.
I would not allow the third one to be
Tead.

Shri Kapur Singh: This is no occa-
sion for entering into a detailed eriti-
cism of our plans and the results to
which they have given rise. The only
pzint that I wish to make here is that
the huge expenditure involved in the
Third Five Year Plan has no direct or
necessary bearing on the basic pro-
blem that we face today, namely, the
defence of our territorial inlegrity.

Mr. Speaker: The hon. Member
should also look up more frequently.

Shri Kapur Singh: The Budget pro-
ceeds on the assumption that there
exists a necessary and causal nexus
between the two. My contention is
that this is a grievous fallacy. Unless
this fallacy is dropped, we cannot get
out of the difficulty that we are facing.

It is for this reason that I say that
the present Budget has been raised on
very wrong foundations. It is for this
reason I say that the national objec-
tives which this Budget is expected to
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realise shall remain unrealised. This
Budget will neither strengthen the
defences of the country, nor will it
provide good incentives for greater
production. This Budget is likely to
retard both, This Budget should,
therefore, be totally rejected, unless it
is basically recast.

I go turther and say that this Bud-
get, and the policies of which it is a
child, are likely to fail not only in the
near future, but that their conse-
quences will go far into the future
Qur wh:le future as a well-knit nation
and as a united country is imperilled
by the Budget and the policies out of
which it is born. Let no man think
that, either through sheer persistence
in a wrong course of action, or
through plausible verbiage, he can
escape the consequences of his deeds.
The whole accumulated wisdom of our
forefathers repudiates such a supposi-
tion. The whole experience of History
runs counter to such a faith. The Law
of Karma is inexorable. Those who
forget it do so at their own peril, and
at the expense of those whose custo-
dians they may be.

At this stage, with your permission,
Sir, I should like to read a short news
ftem which appeared in the Delni
Statesman, dated 9th March, 1963, on
page 5, column 6 It i3 under the
heading “News in Brief”. It reads:

106-year-old Mistake Kills Child

“New Castle, Mar, 83—A c-roner
ruled yesterday that a builder's
mistake in 1057 caused the death
a fortnight ago of a four-year-old
girl.”

“The child, Lesley Bell, was
killed by the fall of a jutting
stone from an old building here.
The coroner said the Victorian
workman erred in not placing a
supporting slab under the stone
45 feet above the street”

Shri Bade: I may request him to
give the horoscope which he just pre-
pared regarding the Budget.
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Shri Kapur Singh: This House will
not interested in that. If somebody
is interested in the horoscope of this
Budget, he should come and consult
me privately. This House will not
be interested in astrological prognos-
tications.

Mr, Speaker: His speech is not bas-
ed on that horoscope?

Shri Kapur Singh: No, Sir. It is
based on facts and rational argument,
although the planetary configurations
support this reasoning.

This criticism of the Budget, how-
ever, may be brushed aside as merely
academic. The Finance Minister
might well say this critic has been
carried away by his own theories and
by his own prejudices and thus he
has failed to offer any constructive
suggestions. It is, therefore, only
proper that I should make a few
broad suggestions for the considera-
tion of the Finance Minister, so that
he may alleviate the harshness of the
burdens which he intends to impose
upon people, without having to cor-
rect the fundamental errors of his
Budget. For instance, the Budget
pronoses the revenue expenditure of
Rs. 708 crores on defence as compared
with Rs, 367 crores of the last year.
This has made it necessary to im-
pose an additional burden of Rs. 232
crores on the people which is sought
to be obtained by additional taxation.

The point that T wish to make is
that it is not necessary to impose
additional taxation to cover up this
sum of Rs, 232 crores. It is reason-
able to presume that at least 50 per
cent of this amount of Rs. 232 crores
will be needed for purchasing equip-
ment and armaments which we are
unable to produce in this country.
Why is it necessary for us o impose
this burden of Rs. 116 crores on the
poverty-stricken  masses of India
when our friends, USA, Britain and
others are quite willing to offer this
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[Shri Kapur Singh]
equipment and armament as aid?
This leaves a sum of Rs. 118 crores
only to be found. Even this sum can
be easily found without imposing
additiona] taxation, direct or indirect

Shrl Bhagwat Jha Azad: Do you
want charity from others?

Shri Eapur Singh: We are already
living on charity. The whole world
is living on charity. There is not a
country in the world today which is
not living on the charity of others.
No country in this world can stand
alone...... (Interruptions).

Shri Bade: You have taken machi-
nery, armaments and everything.
Why fight shy or it?

Mr. Speaker: Order order. He
may be allowed to conclude his
speech now.

Shri EKapur Singh:; To begin with
there is olvious under-estimation of
revenues in the budget proposals. In
the year just ending we are likely to
realise Rs, 800 crores as against an
estimated revenue of Rs. T30 crores.
Allowing for an additional rise of
three per cent over last year's indus-
tria]l production in the coming
year, the Central excise and customs
duties may be expected to yield a
total revenue of Rs. 890 crores as
against an estimated revenue of Rs 730
crores. ‘This alone gives us an in-
come of Rs. 166 crores which we need
for defence.

Then there is the question of
income-tax collections. An additional
yield of five per cent at the existing
rate of taxatioin can be reasonably
expected, and this will yield us about
Rs. 8 crores over the proposed budget
figure. Similarly, an additional col-
lection of about 12-1)2 per cent can
be reasonably expected on the cor-
Porate taxation which means Rs, 23
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crores. This gives us a figure of
Rs. 30 crores which js there but of
which no account has been taken in
the budget proposals.

In the same manner, is it too much
to expect, keeping in view the state
of affairs recently revealed by the
figures of expenditure on consump-
tion of water and electricity by the
Cabinet Ministers, that if there is an
honest attempt to effect economy in
the civil administration, a sum of
Rs. 50 crores can reasonably be
saved?

Thus there is all the money already
there which the Finance Minigter
needs for his planning and for his
defence expenditure, without his im-
posing additional taxation on the
citizens. There is no good reason
that he should propose the heavy
taxation which he has done unless he
finds intrinsic pleasure in taxation
as such. Well as our national poet
Asad Ullah Khan Galib said:

TR qAZ WLAT a7 A @ qw T W,
TATNC TAF FF & TXIECH THRATAT |

Translated into English, it means: my
beloved is a refined sadist and maass
torture affords him sheer pleasure.
If he has assumed a pose of piety. he
is none the less the sadiest. Thank
you, Sir,

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Speaker, at the begin-
ning I would like to observe that this
year’s unusual Budget presented in
unusua] times has received the usual
treatment, especially from the Oppo-
sition Members.

17.29 hrs.
(Mr. Depurvy-SpeaReR in the Chair]

On the one hand they always say
that we must prepare our nation to
defend our country. If they criticise
each and every kind of taxation
whenever and wherever presented,



3583 General

tow and from where do they expect
the Government to prepare our nation
to defend itself stronger than in the
past? Probably one reason which
they may have is this, They may
think that the situation has changed
probably. May I remind them that
the situation now is graver than at
the time when China invaded India?
The unhely alliance and growing
friendship between Pakistan and
China has added more gravity to the
situation. They have #othing else in
common than the suppression of free-
dom and the common enmity towards
of India. These two things will bring
them more closer. By signing a
border agreement with China and by
Pakistan's gifting away of 13000
square miles of Indian territory, it is
proved how the distatorship of Presi-
dent Ayub Khan and the dictator-
ship of comrade Mao would like to
handle the question of common en-
mity towards India in the future.

When we are passing through such
grave times, I cannot understand this.
Unless the people are prepared to
sacrifice a little bit of their income
and from all groups of the population,
there is no other alternative. The
Member of the Swatantra party pled-
ed, and only a few minutes back, Shri
Kapur Singh said—I have very great
regard for him—that instead of hav-
ing such a heavy taxation, why we
should not extend our begging bowl
to the United States of America and
let them defend India. When the
same persons who believe in this kind
of ideology talk about patriotism and
defence of the country, at least T fail
to understand their approach to their
patriotism and defence of the country.

To my mind, 1o live under the yoke
of the United States of America,
political and economic, is as bad as
to live under the political and econo-
mic yoke of China or any other
foreign country. No doubt the United
States of America has exended much-
needed financial and economic help
when we were facing hard times and
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grave times. I am sure that, purely
based on equal and friendly co-
operation, the United States of
America would still in future extend
their helping hand for the economie
development of India. But we should
not become so weak or we should not
give up the basic ideology of socialist
pattern of society, the basic ideology
of complete freedom from any poliii-
cal and economjec domination. At
the same time, I would like to say
that when especially the Swatantra
party attacks the taxation proposals,—
probably their Deputy Leader, Shri
P, K. Deo, referred to the deficiency
in agricultural production—he came
out with a very noel argument. He
said that agricultural production in
the country was not likely to go up
till the threat of land revenue, hung
over the heads of the peasants, 1s
there. On the one hand it ig said that
one of the reasong why agricultural
preduction has not reached the desired
targets in this country is that the
whole land system has not yet been
put on sound lines as we wanted it
to be through the implementation of
the land revenue measures.

This emergency, these hard times,
have been a blessing in disguise. All
the political ideologies, all the econo-
mic approaches, have been made ab-
solutely clear. As far as the
Swatantra party is concerned—The
Jan Sangh is not very far away from
the Swatantra party—thcy have made
it absolutely clear that a=z far as the
defence of the country is concerned,
“let us hand it over to the United
States of America or any other
foreign country.”

Shri Kapur Singh: No, no. That i#
a wrong statement.

Shri Bade: We have never said like
that.

Shri Bhagwat Jha Asad: Let him
speak; you have all had your chance
to speak.

Shri Bade: That is a wrong state-
ment. (Interruption),
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Shri Inder J. Malhotra: If I am
wrong, I would like to stand correct-
ed. When you say there is no need
for any increase in tawation, from
which source are we to get money for
defence except United States of
America?

Shri Bade: The Swatantra Party
has said it; the Jan Sangh has not
said it R

Shri Inder J. Malhotra: You may
decide it among yourselves

Shri Bhagwat Jha Arxad: He said,
the whole world lives on charity,

Shri Inder J, Malhotra: I am very
glad that my hon. friends have chang-
ed their views, Now at least I can
hope that to some extent they would
like to0 subscribe to my point of view.

Shri Bade: You are quoting wrong
statements.

Shri Imder J. Malhotra: Anything
can be wrong or right; probably it
depends upon the gperson, how he
looks upon it,

Referring to the problem of agri-
cultural production, I do not agree
with what the spokesman of the
Swatantra Party said regarding land
reforms. I would say that unless
land reforms are implemented with
greater speed and with more sincere
efforts, the problem of increasing
agricultural production would remain
for another § or 10 years to come. It
i3 very easy to say that we ghould not
import the required quantity of food-
grains from USA, to fill in the gap of
deflcit 'which exists in this ocountry
regarding foodgrains. But I would
only plead that speclally during the
present emergency times, we can cer-
tainly take more aggressive steps to
see  that the agricultural develop-
mental schemes started by the State
Governments or the Central Govern-
ment are implemented at least with
a little more vigour than in the past.

My hon friend, Mr. Thomas, is
Bere. I would give him g little more
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sweet dose at the time of discussion
of his Ministry’'s demands. But now
I want to say that it is his responsi-
bility and the responsibility of his
senior colleague, Mr. Patil, to see that
the land reformg are implemented as
soon as possible and as effectively as
possible, Very rightly he has said
the words which he always says;
whenever there is the question of
agricultural production, immediately
Mr, Thomas or Mr. Patil suys, “This
is not my responsibility; this is the
responsibility of the State Govern-
ments.” If the matter stands at this
juncture, let the Ministry of Food and
Agriculture at the Centre be convert-
ed into the Ministry of Food Imports
and let it hand over all other work
about agricultural research, agricul-
tural education, supply of fertilisers,
supply of irrigation water, etc. either
to the Ministry of Community Deve-
lopment and Cooperation—Shri 5. K.
Dey is here—or to the States. Then
we will have no room to grudge
every year and to say that they are
not doing what they can to increase
the agricultural production in this
country,

Sir, I will now come to the tax
proposals. There is hardly any tax
proposal which has not been opposed
The super profits tax has now become
a very interesting story. Thé whole
day I was sitting here listening to the
debats very attentively trying to
follow what was the main difficulty
or what was the main thing in this
super profits tax. I would say, Sir,
that I have been incapable of finding
out anything out of this discussion
On the one hand, persons who are
intimately connected with big busi-
ness are opposing it and, on the other,
persons who plead the cause of labour
are also opposimg it. Then, the
whole national Press—now, some hon
friend might esk why 1 call this
*“National Press” and not “Jute Press™;
but by whatever name you may call
it there is one thinz which is beyond
doubt and that iy that this Press is
also controlled by the big business—
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has raised this controversy. The
whole controversy about the super
profils tax was initiated and is being
carried on by this Press. Keeping all
these things in view, Sir, I can only
conclude that this super profits tax,
with some litle modification, is the
most needed thing, it is urgently re-
quired and it is the only best pro-
posal in the present budget,

Sir, a large section of the people
are going to pay the major portion of
the tax propoposals not only this
year but for many years. Even dur-
ing the last so many years the people
who are heavily taxed pay the mini-
mum tax., I am reminded of an in-
teresting incident. On the 28th Feb-
ruary, when this budget was present-
ed, that very evening, I happened to
talk to a friend of mine who is an
income-tax lawyer. I asked him
about his opinion about the budget.
He said that when there was more
taxation, especially on the higher in-
come group people, they were the
happiest lot of the people in the
country because the higher income
group people would require their
services more to suggest them ways
and means how to evade those taxes.
8ir, there is no doubt that in any
government the most difficult job is
that of the Finance Minister. If he
puts more taxes he is blamed, and if
after the taxation proposals are ap-
proved by the Parliament the collec-
tion of taxes is less then he also gets
the blame. I would say that to in-
erease the rate of taxation or to
lmp:ose more taxes ig not as difficult
or is not as important as the collee-
tion of those taxes,

In this connection 1 will again give
a very common, simple and interest-
ing example. This happens every
day, every minute, every hour in
every town, big or small, of this
country. If one goes to a shop in
Connaught Place, buys a thing worth
Rs. 10 and at the time of paying the
money says, “You have charged me a
little more; give me some concession”,
the shopkeeper immediately says,

“AN right, you do not demand a cash
memo and 1 will not charge you sales
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tax”. When the cash memo is not
given by the shopkeeper, there is no
record of his sale. He evades the
sales tax on the one hand and also
evades ultimately the income-tax on
the other. I would strongly plead
before the hon, Finance Minister that
apart from plugging the loopholes
which the higher-income group peo-
ple are certainly going to find out as
to how to evade tax....

An Hon., Member: Invent,

Shri Inder J. Malhotra: My guru
has rightly said ‘invent’ and not ‘find’.
An Hon, Member: Who is you guru?

Shri Inder J, Malhotra: Professor
D. C. Sharma. ....I would also say
that how to plug leakage of sales tax
and ultimately income-tax through
such sources should also be taken into
consideration.

ghri D. J, Naik: Mr. Deputy-
Speaker, Sir, I thank you very much
for giving me an opportunity to ex-
press my views on the Budget pro-
posals presented to this House by the
hon. Finance Minister, May I say
that this is my maiden speech? I
am not used to making speeches in
legislatures. This is the first time
that I have come to this august body
and I get this opportunity; so, I thank
you once more. I may tell the House
that T am working among the weaker
gections of soclety and that is the
reason why I had not gone up till
now to the legislatures. I do not
know whether I will be coming again
here,

An Hon, Member: Why 307

Shri D. J. Nalk: When aggression
has taken place on our northern bor-
ders, that is, the Himalayan borders,
once congidered invulnerable, by am
unscrupulous Communist country,
China, it is imperative that every son
of the soil, whether he may be poor or
rich, whether he may be belonging
to any stratum of our socio-economic
structure, should come forward and
give his best for keeping up the pres-
tize of our motherland and for the
defence of our motherlandi
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[Shri D, J. Naik]

Looking to the magnitude of the
problem the hon. Finance Minisier
should be congratulated for his Bud-
get proposals. The problem is very
great, As I see the Budget proposals,
1 think, there are two objectives. One
is to defend our country and the other
is to accelerate the pace of reaching
the socialistic pattern of society to
which we have pledged ourselves A
socialistic pattern of society has as
its base agriculture, and in framing
his proposals, the Finance Minister
has shown courage, imagination and
practical wisdom. In the year 1962-
63, the Defence expenditure was esti-
mated at Rs. 343 crores. Subsequently,
on account of the massive invasion
of the Chinese, it was raised to Rs, 441
crores. In the year 1963-64, it has
been estimated at Rs. 866 crores, in-
cluding a capital outlay of Rs. 158
crores. The increase of Rs. 400 crores
in all must be raised by taxation, di-
rect and indirect to preserve the in-
tegrity of our country. Is there any
other way except to tax and raise
the money? There ig no alternative left
I feel that the hon. Finance Minister
has framed the budget rightly and
justly.

The rich are taxed more and more
every vear and this year, the increase
in the corporation tax and the super
profits tax will bring Rs. 70 erores and
something more. This amount is
spread over a very small gection of the
society, Regarding the super profits
tax, there has been a great uproar
among the big business people, big
mill-owners, in the share bazaar and
evervwhere, I feel that in the cir-
cumstances existing today, direct
taxes should be increased more and
more o Bs to bridge the vast gulf
that exists between the rich and the
poor. That does not mean making
the rich poor. You have to take some-
thing more from them and utilise it
for the defence of our country and
for the development of our country,
so that we can fight aggression from
outside. There is aggression from
within, aggression of poverty. We
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have to fight poverty. We have to
eradicate poverty. Therefore, the rich
people should give more to the coffers
of the exchequer. These big compa-
nies are making huge profits, They
have come forward with hue and cry
that the super profits tax will hamper
industrial progress of the country and
that it wiil be a disincentive to them.
I cannot realiss what kind of disin=-
centive it will be to fhem. Do they
not realise the coming danger on the
Himalayan horizon? Do they not
realisp what will be their condition
if the Chinese aggression is not
vacated? But, their vision is blurred
by the profit complex. They do not
realise all these things, That is the
reason why they are making this hue
and cry and why they are creating
this great uproar herc there and
everywhere, Here also, our Opposi-
tion Benches are making a great up-
roar about the super profits tax. I
know some of these people, how they
are making profits. So, they must
give more to preserve our Independ-
ence, We have got this Independence
because of Gandhiji. We have got this
independence because of our great lea-
der Pandit Nehru and others. Our
Independence should be preserved at
any cost. Everybody should give what-
ever he can { r preserving our Inde-
pendence. One colleague of mine said
that vigilance is the price of freedom.
We should be vig'lant, We should pre-
serve our freedom. That we should
do. These people say that the
super-profitg tax will be a disincentive.
1 cannot understand why it will be &
disincentive to them. Are there not
higher moral values? Is not the pre-
servation of the freedom of our coun-
try an incentive to them? Really, it
is. So. I cannot understand the argu-
ment which is put forward by our big
business people. The freedom of our
country should be the greatest incen-
tive to them and not the profit motive
alone or any other thing.

So, 1 would appeal to the Finance
Minister that the super-profits tax
ghould remain as it is and next year
it should be increased, becsuse those
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people have become very fat and they
have become very big people, and
therefore, they should be asked to
give more and more to the exchequer.

There is a charge often made that
the poor are becoming poorer. It
it a false propaganda. I do not know
with what motives it is being carried
on everywhere, in the urban and in
the rural areas. I am working for tle
last forty years among the Scheduled
Tribes and weaker section of the
society. The vision of the last fifteen
years passes before my mind, a vivid
picture just like a panorama. Before
fifteen years I know what their con-
dition was. They were remaining haif-
starved? Today, what ig their condi-
tion? Today, they do not remain
half-starved. I may say they may
not be getting two square meals as
we get but at least, they have some-
thing to put into their bellies. Their
children go to the schools. They are
happy.

Sometime back, when I was in my
constituency, I contacted same of the
people and I asked them the straight
question: ‘Are pou happy or not?’
They told 'me, ‘Yes, we are happy.’
Some of them have wells dug in their
fields. They keep good bullocks,
they grow vegetables, grow wheat,
grow onions and all that. That has
come about because of planned deve-
lopment. Otherwise, what wag their
condition in those days? I know that
they were drinking a Jot in those days.
Now, they are putting in more labour
because of prohibition. Let me tell
my hon. friends opposite that they
are now putting in more labour in
their fields. Their family lives have
become very cordial and very happy.
Formerly, they were quarrelling
amongst themselves. During the Holi
days ang Diwali days, they fought
amongst themselves with bows and
arrows, and I know that four to five
murders were committed every year
by those people in the villages. But,
now, they are very happy.
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Whatever gne may gay that the in-
come should be increased by scrapping
prohibition, I say ‘No', If we increase
the income in that way, where do we
get the income from? It will be from

_the poor people. Those who say like

this, therefore, arc not the pro=-
tagonists of the poor people; rather,
they are making this propaganda just
to please the sophisticated people and
not the poor people or the Scheduled
Tribes people or the labourers.

If you go to Ahmedabad, what is the
pictiire that you will find? You will
see how the labourers have become
happy there. They now spend more
also after Juxury goods.

Shrimati Lakshmikanthamma, They
never go in for these things.

Shri D. J, Nalk: Of course, now,
they never spend.

Again, the critics say that #llicit dis-
tillation has become a home industry.
I fail to understand. I live among
villagers, and I go round on foot
from village to wvillage. 1 have not
seen anywhere this ‘home industry’.
Sometimes, some of them do distil
liquor, I know that. But when there
was no prohibition, illicit distillation
wag rampant and the excise police had
to raid villages. Now, that is not the
condition. The critics do not know how
prohibition has made the pcople of the
lower strata happier. The other day,
my hon. friend Shri Yajnik......

Mr. Deputy-Speaker: The hon Mem-
ber has got two minutes more.

Shri D, J. Naik: I would like to take
about five minutes.

Mr. Deputy-Speaker: Then, he may
continue tomorrow.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 14 1983 /Phalguna 23, 1884 Saka
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374 Services of teachers after
superannuation - 3385-86
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in Badmer 3409-10
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India 3410-11
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702 Mincral Survey in Orissa . 3411-12
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Pilani - 342425
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723 Compensatory allowance . 3426
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PAPERS LAID ON THE REPORTS OF ESTIMATES
TABLE Al o . -v. . 3432-33 COMMITTEE PRESENTED  3433-31
(1) A copy of the Coal Mines ' . d
(Conscrvation and Safety) Nineteenth Report and Twenty-
Amendment  Rules, 1963, first Report were presented .
published in (li\TmigcatIilon Ng.‘
G.S.R. 345 dated the 2n S
M“ch’( ;9?3, under s?t;; BILL INTRODUCED 3474-35
acction (4) of section 17 of the e
Coal Mines (Conscrvation The Appropriation Bill, 1963.
and Safety) Act, 1952.
23"A copy each of the Annual _
¢ )'Accoums of the University BILLS FASSED: * 343436
Grants Commission for the , . ..
years 1958-59,  1959-60, (M ’I‘lée ‘Pinance  Minister
1960-61 and  1961-62 along (Shri ~ Morarji  Desai)
with the Audit Reports moved for consideration
thereon, under sub-section of the Appropriation Bill,
(4) of section 19 of the Uni- 1963. The motion was
versity Grants Commission adopted and  after clause-
Act, 1956, together with by—clause  consideration
an explanatory memorandum. the Bill was passed.
A copy each of the followi (ii) The Deputy - Minister
@l Notiﬁrgtinns under augg in the Ministry of Railways
section (2) of section 3 of (Shri Shahnawaz Khan)
the All-India Services Act, moved for consideration of
1951 i— The Appropriation
(Railways) No. 2  Bill,
(i) Notification No. G.5.R. 1963. The motion was
1641 dated the 8th Decem- adopted and after clause-
ber, 1962 making certain by-clause consideration the
amendment to Schedule the Bill wag passed.
I to thep Indian Police
i GENERAL BUDGET—
GENERAL DISCUSSION  3436—3572,
ii) The All India Services —92
g (Death-cume=R tirement 303
Benefits) Second Amend- General Discussion on the Budget
ment Rules, 1962 published (General), 1963-64 continued .
in Notification No. G.5.R. The discussion was not con-
1642 dated the 8th De- cluded.
cember, 1962.
iii) The All India Services
& (Death-cum-Retirement RELEASE OF MEMBER . 3572
Bencefits) Third Amend-
ment Rules, 1962 publi- The Speaker informed Lok
shed in Notification No. Sabha that he had received a
G.S.R. 6 dated the 3rd communication, from the
January, 1963. Deputy, Commissioner, Sambal
balpur to the effect that Shri
(4) A copyof the Arms (Amend- Kishen Pattnayak had been
ment) Rules, 1963 published released from custody on
in Notifica ionfNo.  §.0. furnishing bail.
326 dated the gth
February, rf963,_und=r Sf“ﬁ'
section (3) of section 44 of the
8 AGENDA FOR THURSDAY,
A BiF, 4353 — MARCH i 1063/PHALGURNA
ORT OF COM A 23, 1884 (SAKA)—
Rglfl PRIVATE MEMBERS' 3
BILLS AND RESOLUTIONS Further General Discussion on
PRESENTED S 3433

Fifteenth Report was present ed.
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the General Budget, 1963-64.



